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LOK SABHA DEBATES

LOK SABHA

Saturday, March 3, 1984|Phalguna 13, 1905
(SAKA)

The Lok Sabha met at five minutes past
Eleven of the Clock

[MR. SPEAKER in the Chair]

st garm AqarE  (FF9T) ¢ FEAE
wgray, 1w wfAarT #1 93%F guy faqar
gy @ 0E E, T9F AUy Fgw gga q
qET F T0 T | FqTH gfq FgEEr T
al, gafar g gafegq g1 wg & 1 wiaw
F sqra T@r 9g fF afasre & o qga @
F1% gearar, gy faqar q@ agy g
1w |

st T e qaam (FE09R) ¢
19 faq T ®7 sied &, Sl & FI

AT HITLH G AT E |

S AT WIIIF 0 FIX ATA FIH
gar &, af faudy g 1 g & garr 2,
gAT-q8T HT a7g T 7@l |

(saaeTA)

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, Mr. Buta Singh
has promised, on your behalf, that you are
giving lunch to all of us to-day.

SHRI RAM VILAS PASWAN (Hajipur):
No. The Minister of Parliamentary Affairs
will give it,

MR. SPEAKER : If he does not give, I
will give it if you want.

SHRI RAM VILAS PASWAN The

Minister of Parliamentary Affairs will give °

the lunch.

2

st TIRIEAATT EAr (92A7) - qEE
WIS, IgT TR g T E AT AfAEAT
F1 H2T F1 4% FIfF0, OF TET |

DR. SUBRAMANIAM SWAMY : To-

day, the Gpposition has saved the Govern-
ment from embarrassment. 3T FH gl

qTA, T ATT YIA T ZT qIaT |

You must tell the ruling party, Sir, to be
present in larger numbers 1 am fighting a
party election. I am present here in the
interests of Parliamentary work.

MR. SPEAKER : Now Shri Buta Singh.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI

BUTA SINGH) : Hon. Members were just
now saying that to-day we are sitting, with-
out consultation with the Opposition
leaders. That is not true. You know, Sir,
that it was decided in the Business Advisory
Committee. There was only a gap of
Communication between the leaders and the

hon. Members opposite,

SHRI SATISH AGARWAL : 1 take
objection to it. It was decided at the
Simla conference, to which he referred day
before yesterday, that Whips would be kept
in confidence, There will be a communica-
tion with the Whips ; and I am sorry to
say that no communication was there with us,
We did not know that you were going to
have a sitting on Saturday. It is a violation
of the Simla agreement.

MR. SPEAKER : There are two Simla
agreements now. There is no Simla agree-
ment which 1 had undertaken.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : The Minister has
just now said that it was decided in the BAC

meeting,
SHRI SATISH AGARWAL : No.

SHRI SATYASADHAN CHAKRA-
BORT =<: Being a member the BAC and
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attending all the meetings, ] am not aware
that it was decided in the BAC.

i T fawa qEam: T & giaed
¥ frwet g1 fF affa afFr 8 @I

qeasr wAErRa © 39 fza feqigz @
£ ATTIFAT 2] TEN | TFACAARA GAT
g7 | s qat fe wfaar &1 99 &N
TET 74T | IR wer fm enfenfaw @it
g, zafoy w@r @ 2 |

Something like this was taken up in the
BAC. This is what happened.

st TwEar mest o anfaT fge
FELT T FT AqAT AT E 7 ITH A
ar &=y |fgy |

SHR1I BUTA SINGH : I am going to
hold a meeting with the Chief Whips of all
the political parties in the House.

st r5ge TEIE F@AY (A1) 2 & A
gad mifaer gat a1 | gg Far aar {5 gq
3% qIT FIHATT A5 FL @ £ | AfFA
AT TAFT gg@ Ig ¢ (& TAA0 TIE q
aTazardr g1 <@ 2 1 § fat fgew #1769
FY Frat #1181 w@r g o

LB L i S S i
sUigTol.aa S s e Lo Y
) __;J/ucf.w_m@b,ﬂc..g,bgfu\f{,:&;
s S VISP

SHRI BUTA SINGH : I have promised

to Shri Satish Agarwalji that we will have a
Whips' meeting.

MR. SPEAKER : We will have a lunch
meeting.

BUSINESS OF THE HOUSE
11.11 hrs.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
With your permission, Sir, I rise to
announce that Government Business in the
House during the week commencing 5th
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March, 1984, will consist of :—

1. General discussion on the Railway
Budget for 1984-85.

| &)

Discussion on the Resolution seek-
ing disapproval of the Prevention of
Damage to Public Property Ordl-
nance, 1984 and consideration and
passing of the Prevention of"Damage
to Public Property Bill, 1984, as
passed by Rajya Sabha,

3. General discussion on the General
Budget for 1984-85,

st ghm wiEa  (SERIET) o weme
gztzg, § gradyg q999 F1g 7l w1
137 SAIATAY Fearg & fAQ Sweqq 1 gy
¥ fam @1 faudi &1 99Emw F@ET
gl g |

|. FITEE F=ATET UF2 1980 & wIf7-
qTAT & T I AT F07 FrAT qf5aqr %
FATTET 38 & AfgFiw A fadrowy
91T F FAifa @1 g3 F famnio g
fasra & 17 79T 3 91 § 399 93 gu
21z At & fa@wra § oF wgw] wfy-
AT GeEr gl 147 21 F9aT ¥ TH OF
F wfg wEFT FadIw 1T 1 THET
geTaTd g1 AgEl w1EE qfasr a3 gz
WIE!

2. 9 a1 a9 & AU 39T 93qw i
gistAr afeag § qifeq afz 7 feg ey
FT gETATT 9gi &I &5 T ITGAT qf-
gisrATEt ¥ qe2ar fafzsg 20 Fat swar-
& &1 &7 wag ufgw garfag gar g
FISGAT HATAG IV Fetar fFT 517 F q9-
dta &=t ¥ grafqsar & &7 ary fawg
FT4] & TATHT 9 9 FH &7 FHTAA]
93T &1 T T | qq: T 4O WEAl 9%
W 993 7 F97 JTIAF 2 |

ste aifwd w7 Agar (AWENY)
A=l AT, & T HATE ¥ FAFA F
afenfag £ & fau dadia 19 w71
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# fwfafes &1 gwE e & gqafg
AT §

1. X F1AY sarfaal &1 qar W
& fqu garg 7U arfas g9l &t gfEFT
q¥ H@q yreraaFIieal 3 qagafy fewig
¢ f& g7 g91et #1 9fFAT /199 1971
¥ qgT HTHT @ GAH AT F FTAAT
gl foar SITQar | AFEIaT &1 q97T 14 -
9 9 Tglg q91 9q df@a Wg
gagd feenq & Qg 14 ®@a &1 W F
FE T § “FHTaAT {777 Y wAgr aq7 971 |
gatax &1 qgifeal & &<iaq &1 8%
Tz @ & | svarfaal & faur 7 ga &1
farar uF St & 1 seRI@ARTRAT &
JIqElg & T 9T A g rEiad
sfaa wzar garea gr

2. fagIx & Bler AT &= | 13-
qIET FAIHEA & J T SAAIfa & ST
& fou Sush Usy § & Fare AW
F 9T 13 & seaqa fafecwag woq &
1833 ® &Y 97 &I qUIUTT FEIT &
qreadl & € o a41 378 @ gfaw, -
gfas (X Fifas sfas &fT 97 9 qar
TH NNIT &1 Fregid arw faar aar 4ar
NOET a9 SI9 & ATE . IT G FT
SYEIT FT AT & § AL IA%  A[GFTA H
ST JAGT FT GEALAT STTEH g1 4T & |
ag FATMd JIHT TTIIHT H ATTITAF
gEIGT 1 AT HEFHfq 1 A% fFq A
FT JA19 FITAT g TqT 257 fqQg @)
g | Ig 9T I3 IR HIFAMT gaqr o1
@ & 97 48 Sl a@R & qgqse
EIHT IGF AR 9L Tvag FA M g )
aq: W gwa ¢ v gz gweqr @1 "Wy
- |d AW &1 qarg fwar sAr |qifge o

s} g@TEe Afeqr  (ITHA)
yeaey qgRd, faa % a9t # A2 9@
Y X garen & fagarz s faator a @i
AT G g fAEr T FE qHI FT
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9 ATFHITT FEAT ATEAS g |

TAR § SS9, G, qF9E & 9
@Y IF FJT TIFET &G F1 ATIRIFAT
¢ fagsr gadg arfas afafa 7 A9 913-
AAT &1 2 [Fg 9§ &9 aF NIWwA gl
forar o1 gHT T 1 I TFT I599 § §7ER
* drg aw afq F NeWsr 9 a1, Aifs
T A AT F 63 faedrder g0 W
srfuwan g0 fawe & o F, FAT9 FI
MAZAFAT § | 9999 AT TR HEF SIQ
# ot gyE T g | wiewfaw, Fafous,
e frs s sanafas gfee & 27 weea-
qu AR & drw gaA #RX gfaursas
JIATATT § AATT KT AR H1 gfera
@fyg aamar smAr Jifgg 1 g@r g
ISAA, HNR, A, WATAIS, I,
UFAST TSI IF A4 IF  ATT FT T
¥ faator f&ar smaT Fifge |

T 93 &1 AT WqIT § 399
F19 U AR fAATr F1e@m 1 e
qqTg AT FIFATET F1 SIIAT AR |

Hvg GIFIT HEQ e & fasrg &
fau SqQFa arai 1 @S qU FT

2. 33 ¥ J9T HET YU § FTIST I
gFE H g | ST TF AL EIX & gig
TG & a7 I F FHI A AA-
gTAFIT R AR G a0 g, g
I & faarz N faua faa) #r gea
W SYF AE 8 | TR Y Y a2 @y Sy
FT @Y FAT g1 g forgsd &7 gt
Az T SAfAFT gFT F§ g AW & WG

>
e |

qqUd FGITIA fqell FT I HL
gE&TT &7 fazxry g1 faqr amr aras
g |

37q fawal F1 ATTHY G<ATE FY FT9-
gar § ==t & faq gfwmiaq fFHa g )

|1 TR faerw qaaE (FRIYY) ¢
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AeqT WA, A F1 AT H&AT | &
geata & s gearg 9 fawfataa fawai
q3 91 FAT J18aT & |

Sa1 fF gea &1 AR g fd fose
ant & fgat & fau afsg Sredre nveq
ST 7 srqAr fiaid 31 faawwy, 1980 Ft
Toafq F1G4W FT | SHF AR gET A
T T IF I GgH gE I g A A
gUAT 93T &1 srzama fgar f& a@R
qued &HIAE &1 fawifl g3 afar-
q@% faart #31 @r & @fF7 qwag g f&
AT a9 g A HfF ot aF woew FHI-
T & fawrfeat &1 @y @ fawar
fager @1 50 Az AgEgT A T AT &I
aFT yqar fgard & qEawg g &
9 IIAT 987 F GIET UHAT g ATGAT 3957
FLAF & dl W1 GIFI AT FHIGT F
fawrfeait &1 a1 agf 17 FT ET 2 |

2. LRWH FIA-ATEAT GUA I
€ & | fagied§ Fga swIwdr am A
HIE AT TEN IZ TS & | FIW F&qT § o7
gfaa sinfa uF sawtfa & agear &1 gaar
®1 A1 GFT 8 | faa &1 ggen a1 fqe
feat faafwr wa gava agles g
F198 U | g feafa gax wsal uq &=
arfaa &=1 & 31 & | g aF f& 9 &
AL (Feat § 71 #7197 Sfraq faega
qgd@d g war | 517 § goa § wezgfq
AT 0 gaar € a9 ¥ feafq o gue
QIS 81 QTS H A1 &1 &9 silaq
ggRfera g1 war g 1 sggfaT sirfa ug o9
Sfa 991 FHST 1 9 Joq 17 HeqT-
MLAF Q@ E |

HA: (@IS FTF qqE4T 9T qGT |
=T FTA 1T |

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : I request the Minister for
Parliamentary Affairs to include the follow-
ing subjects in the Business of next week,
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Concern about Indians’ security
following developments in South
West Asia which have led to in-
creasing mulitary presence of big
powers in the Indian ocean.

(1

(2) Debate over Land Acquisition
(Amendment) Bill, which was once
included in the list of Business in
the last Budget Session. This
legislation, if passed, would immen-
sely benefit the farmers.

SHRI ABDUL RASHID KABULI
(Srinagar) : The following item may please

be included in the Business for the next
week :
The green lush magnificent forests

ever decreasing in density are a wealth of
immense value to our country. But exploi-
tation of forests for timber and sleepers
for railway tracks etc. and fuel for cooking
purposes is gradually diminishing the wealth
and with it the charm and flora and fauna
of Himalayas. Jammu and Kashmir being
a poor state is unwill:ng and simply to
sustain its income from this important
source allows felling of trees in large num-
bers every year, The State would be happy
if entirc forests of the State are preserved
for all practical purposes, and unnecessary
exploitation of jungles and its products like
resin stops which cuts at its roots. Let the
Centre come forward and reciprocate this
offer by compensating the losses from the
forests every year ; and giving additional
grants and taking necessary measures in this
regard, The lovely deep rich forests thus
saved from deforestation shall be national
assets and can be changed with National
parks.

SHRI CHANDRA PAL SHAILANI
(Hathras) : The following item should be
included in the business for the week
commencing 5 March, 1984,

The grades and scales of pay of the
teachers of the Schools maintained by the
Aligarh University were brought at par with
the grades of the teachers of the Central
Schools in 1969, The teachers of the
Central School were given Selection Grade
1974 with retrospective effect from 1st
January, 1971. The University Grants in
Commission granted the Selection Grade to
the teachers of Schools of the Aligarh
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University with effect from 1st January, 1973,
The Executive Council of A.M.U, also sanc-
tioned this grade. But it has not been
implemented so far causing great hardship
to the teachers of AM.U, This is a clear
case of gross injustice. Some of the
teachers who are entitled for Selection
Grade have died and some of them have
retired.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : The City of Bombay
and the coastal regions of Maharashtra are
severely lacking in water for drinking and
for irrigation. However the Bangalore
the Deccan Herald reported in a despatch
on February 24th that Saudi Arabia and
Israel have developed the Reverse-Osmosis
process for desalinating sea water to make
it fit for drinking as well as for irrigation.
By use of natural gas for generating power,
the cost of producing potable water from
sea can be made cheap. Since we are
flaring natural gas in Uran (near Bombay)
and in coastal Maharashtra, because the
gas is in surplus therefore, we can desalinate
sea water cheaply in the Bombay area. Cost
of electricity is the main factor in desa-
lination process.

Desalination of sea water is the answer
to Bombay's drinking water problem.
Since the technology has to be imported
from either Saudi Arabia or Isreal, therefore,
the Central Government will have to take
the initiative in this area.

I demand a discussion, therefore, on the
methods to solve the drinking water and
irrigation problem next week. Furthermore,
the Government have made a commitment
in the United Nations to observe the 1980
as the decade of water supply.

SHRIMATI PRAMILA DANDAVATE
(Bombay North Central) : I would like to
suggest the following items for inclusion
in the list of business :

1. Due to paucity of funds Central
Government decided to provide basic ameni-
ties to slum dwellers numbring 3.5 crores
under Slum Improvement Scheme instead of
Slum Clearance Scheme which aimed at
bousing slum dwellers.

When slum upgradation programme with
the World Bank which provides basic ame-

PHALGUNA 13, 1905 (SAKA4)
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nities to the slum dwellers is already adopted
by the Government ‘Habitat India’, a
private concern has come forward with a
scheme to house 3 million slum dwellers of
Bombay by constructing five storey build-
ings, costing minimum Rs. 1200 crores. -

I would request the Government to place
Habitat Plan Before the House for full dis-
cussion,

2. In spite of assurance given by the
Government in the House there is no im-
provement in the employment situation of
women or on their working conditions, On
the contarary, women are belng thrown out
of jobs which is seriously affecting their
status. As a result, Anganwadi teachers in
Delhi courted arrest to press for their just
demands as a last resort, Nurses are on
march to fight against the inhuman working

conditions. The women workers from
Bombay textile industries are not being
taken back,

Hence a discussion on employment of
women is necessary,

SHRI BUTA SINGH : However much
I would have liked the subjects mentioned
by hon, Members to be discussed in this
House, Sir, as you know, we have discussed
the Motion of Thanks on the President’s
Address and the scope of the discussion was
very wide. We are going to have another
opportunity when we discusss the General
Budget. Most of these items can get
covered in that, But I would like to place
these subjects which have been highlighted
by the hon, Members before the Business
Advisory Committee and also before you
and in case it is possible for the Business
Advisory Committee to find time for such
subjects, we will have no objection. Let
these be referred to the Business Advisory
Committee, We will try to see that if we
can find time we will discuss. I am sorry,
at the moment it is not possible for me on
my own to include these items in the List
of Business which I have just now concluded,
With these words, I request the hon. Mem-
bers to please wait till the Business Advisory
Committee finds time for such subjects.

SHRI RAM VILAS PASWAN : (Haji-
pur) : What about the Mandal Commission’s
Beport, Sir ?
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HEqW WENIY : AT 7 Fg a1 far § |

= v faerg qraaww : afea we=
W FT FgAl |gd & !

HEqW WAIIT © SEA wg fqar g &
fasmg U=aETd HHEr & FIAT @ &4 |

st 7w fae@ qraamw @ @fEa & ar
39 7T a3i fZeFaa FIFMA1 AT E |

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : 1 was very much
impressed by what you said that we should
all maintain the behaviour and all that
though I believe that we are doing it. But I
would like to draw your attention to what
happened in West Bengal. The West
Bengal Speaker was physically assaulted by
Congress (I) Members and by no one but
the Chief Whip himse f. I would like to
draw your attention to what the Ruling
Party Members are doing when they are
in the Opposition. Even the Chief Whip in
West Bengal assaulted the Speaker, This is
a serious matter and I would like that...
(Interruptions)

MR. SPEAKER : Mr. Professor, you
forget that a Member can be of a
ruling group or he can be of an opposition
group. First and last he is a Member of a
State Legislature or of the Parliament and
he has to act according to the high standards
which are expected of him. Anyway,
whether it is here or there, it should be our
common endeavour to see to it., That is
why I always...

(Interruptions)

SHRI RAM VILAS PASWAN : As a
Speaker you must condemn it.

MR. SPEAKER : That is why I always
say on the floor of this House that any-
where any misconduct on the part of any

Member , .,
(Interruptions)

I do not know the facts but I must
emphasise one thing on this, .,

(Interruptions)

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT

SATHE) : Sir, do not jump to conclusions...
(Intorruptions)

MARCH 3, 1984
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MR. SPEAKER :] am pot jumping to
conclusions. That is why I said that these
facts have to be verified. I do not know
the full facts but on general principles I
have to say only this much that this is the
tree under whose shadow we are going to
sit, discuss and flourish and prosper, So,
let us not try to cut the very roots of
democracy by our behaviour, by our actions,
It is collective effort. There cannot be a
Parliament without an Opposition. 1s that
not so ?

SOME HON. MEMBERS : Yes, Sir.

SHRI RAM VILAS PASWAN :
we saw this, Sir.

MR. SPEAKER : The opposition and
the ruling party both make a Parliament.

SHRI RAMAVATAR SHASTRI
(Patna) : There will not be a Parliament
without the Speaker.

Today

MR. SPEAKER : Speaker is elected by
you. He is your mouth-piece.  He is
your servant, We try to uphold the good
traditions and we should build good tradi-
tions. This is required for the prosperity of
the future generations and for our own
well-being also. Because of it we enjoy the
benefits of freedom of expression, free-
dom of action and freedom of thought js
that not so ? Otherwise wec will be nowhere,
So, we should try to nourish it,,,

(Interruptions)

SHRI RAM VILAS PASWAN : But you
must condemn it...(/nterruptions)

MR. SPEAKER : I will get it confirmed
I will find out. For me it is all right, I do
not discriminate in these acts anywhere by
any person. .,

(Interruptions)

SHRI RATANSINH RAJDA (Bombay
South) : Sir, I am very glad that you have
expressed, the importance of the Opposition.
In England it is said that it is Her Majesty’s
Opposition. Opposition is also one of the
important wheels in the chariot of democracy
and the ruling party must also respect the
views and sentiments of the Opposition,

MR. SPEAKER : It is
Without
cut--ll.l

reciprocal.
two wheels there cannot be a

(Interruptions)
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SHRI SATISH AGARWAL (Jaipur) :
Only one thing I want to say, Sir, Day
before yesterday Mr. Buta Singh ji referred
to the decisions of the Whips Conference at
Simla.

He presided over that meeting. He is the
Minister for Parliamentary Affairs, looking
after the interests of parliamentary demo-
cracy of the country. When it has been
decided in the Simla Conference that under
no circumstances the decorum of the House
will be flouted and no such action will be
taken, as the hon., Minister of Parliamentary
Affairs, who is in charge of this particular
subject, what action will he take against
his party colleague in West Bengal, who has
flouted the decision taken in the Simla
Conference ? Unless you are able to take
decision against your own party members,
be itin Karnataka, West Bengal or Jammu
and Kashmir, you cannot expect other
parties to follow it. I would request Con-
gress (I) party to adopt a code of conduct
for the legislators, as we have done in the
BJP.

S T fa=r| Qi g JToE
q1q ga S |

HEqH WY : A7 U Fg fqar |

st T fasma qraara @ AT QU FEi
FZT & | AT gard gaaT g (& eraroia
FT EHIT AT 59 W § & FAR ga QT
TR E |

eaey WEIAY : Ig W T FT g |

ot vin faea qraaw ¢ ST, gf, gaET
g1 & gy gAEIA § Fgar g & qmA-
FIAG TaTHE Tgi 9% &, 9gf IV goefe-
TS FH, TNFT H TIATH F@& AL
1T &1 feqedt # @ FIF T TG F
sgagX FX § A AT afs gw § 48
Seftg 3 fF gn grew § q9 93 W@, @
g9 99 A8l 95 dFHA | A ATTH EIHA
it feqrdy Y wraw @A a1 arq qifear
. = oy fafee qiga & #fgd & 3
qfysq ST § QA T JIM F1 AW,
Y A FIRANT H AIY AW F1 GHAWT

PHALGUNA 13, 1905 (SAKA)

BOH 14

FATCH FI ATFE T § HIA WY )

TAWT AR gfz agi 9T geazarsit g,

ar g9 agl goasarsy @t AgY &3 JfEa

¥ gOF ¥ aFT 09 TE€T F47 |
(ca=arm)

ASAW WEIW : AT F3 O fa@T & AR
ATGHRT G191 1 gF a1 fqar & ag agd
& 717 & @R oA et =gy g4 I
F AT HIA T | (smaene)

=l AT TFT F1EANT : TGHIT HI-
ST gH qIg F1 27987 fFAT &1 gw
aret f& gowr FwEw faar @)L,
(samam). ..

R AL S s &KMJ@-/
R LIl gl

weqe WY ¢ AT AT AT WL
..(zaF|A) ... AT AAGIR A9 @ 8 |

DR. SUBRAMANIAM SWAMY : Sir,
you are not appreciating the double standards
that are being practised.

MR. SPEAKER :
view.

DR. SUBRAMANIAM SWAMY : Let
him explain why double standards are being
adopted.

I have explained my

MR. SPEAKER : Let him answer it.
T F IR THeST AT I0d & AL a7

Agl g | fafaeeT ggg a9 ifqg )

ol TR @rEst o AT TH 97
afqy | &9 gt 7R & JaET ¥
R R AN argazT gar g, ar Ia
ATTHT A ATHTT rar g |

qeqer WEIE | IT AT 457 |

SHRI BUTA SINGH : Sir, we are
indebted to you for making those observa-
tions. As I was trying to submit yesterday
also, the code of conduct and decorum are
for everybody, not for one side of the
House or the other ; they are meant for the
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whole House and in the interest of democracy
in the country. I do not want to comment
on what you were pleased to say on the
conduct of the hon. Members, either in
this House or in the Assembly. But there
is another aspect. Everything is published in
newspapers without verifying facts. If you
start trading charges against each other, that
also interferes with the decorum of the
House. I am at one with them, so far as the
objectives are concerned. The press reports
can be misleading also. I do not say that
the entire press is unfair. But, sometimes
they carry stories. Unifortunately, certain
sections of the press are working with some
interests and with some motive.

SOME HON., MEMBERS : No.
(Interruptions)

MR. SPEAKER : That
view,

is a point o

(Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur) : You blame the press.

AEqR WEZ : AT AT A3 F157 |
(zag=i)

ST WYY ¢ HT AT FAGT 41T T
rfaa

SHRI ABDUL RASHID KABULI
You are browbeating the Press, It is un-
fortunate. '

PROF. SATYASADHAN CHAKRA-
BORTY : These remarks of the Hon.
Minister for Parliamentary Affairs are very
unfortunate. You know the press is the only
Fourth Estate of democracy.

SHRIMATI PRAMILA DANDAVATE :
It should be expunged.

MR. SPEAKER : He says it is not
against all the Press,

PROF. SATYASADHAN CHAKRA-
BORTY : So, why are you imputing motjves
of the Press ?

SHRI RAM VILAS PASWAN : It is
the press which has enlightened us on every-
thing. Government is hiding and the Press is
enlightening.
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qeqH W : A=Y, I FT TG B
& | T 1T g5 FIZQ |

ol |EAS vElT SISV : T BT AR
9T EHHAT 8T @I & |

< ‘L.a ,:~_L{_:_ ($als TUQ;-J;: 4 J.:E{_/"/L,ﬂ_f,;

EYET WEITT : FIT 9 T FT A 9
ZHAT T21 81 TET &, T 20 3

SHRI VASANT SATHE : He is'condem-
ning only certain sections of the Press.

DR. SUBRAMANIAM SWAMY :
Yesterday when he raised in the Kashmir
Assembly Mr. Lone’s speech, you said that
vou had allowed him to speak, but here he
is saying without verifying be cannot speak
now. Again double standard is being adop-
ted.

MR. SPEAKER : That is what he is
saying, Let us verify the facts. That is what
he is saying.

DR. SUBRAMANIAM SWAMY : He
should tell his Members also. Yesterday
they raised on Kashmir without verifying.

SHRI HARIKESH BAHADUR : Sir,
this incident had taken place two days back.

MR. SPEAKER : I am saying the same
thing. Let this be verified,

SHRI HARIKESH BAHADUR : Two
days back this incident had taken place. He
should have verified by this time,

MR. SPEAKER : Let us get something
done,

SHRI BUTA SINGH : Mr. Speaker, Sir,
if the Hon. Speaker and the Hon. House is
yet to find out the facts, how do you expect
me to say that I have verified the facts ?
Unless the Speaker is satisfied, unless he has
gone into the contents about what has
appeared in the Press, how can we raise it ?
I am sorry, I have been wrongly interpreted.
1 have not said the whole Press. I said
certain sections of the Press are working
with motives. What is wrong in that ?

SHRI VASANT SATHE : That is your
grievance also. What is wrong in that ?
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Prof. Satyasadhan Chakraborty said just
now that certain sections of the Press criti-
cised you also. And you have the same
grievance,

(Interruptions)
SHRI RATANSINH RAJDA : Sir,
we should not condemn the Press.

SHRI SATYASADHAN CHAKRA-
BORTY : I say the Press has a right to
criticise us, but we should not impute any
motive, They have their freedom.

MR. SPEAKER : That is what the Press
is there for.

SHRI BUTA SINGH : Yes, Sir, 1 will
tell you the difference. Criticism is welcome.
But unfounded stories, baseless charges, if
they are called criticism, then I am sorry,
1 differ with you. Yes, criticism is welcome.
Criticism is the very life, very essence of the
democracy and we welcome it, But when
criticism is made, we have to verify the
facts.

(Interruptions)
qewey WEYI ¢ ATT I HIRHT 2,
49 F41 g0 |
SHRI RAM VILAS PASWAN : What

are your media doing ? What is going on in
the radio broadcasts everyday ?

SHRI BUTA SINGH : Then, Sir, it
will also not be correct to say in the House
that the Opposition is ignored. If you
calculate the time taken in this House, I am
proud to say that in our House, the Oppo-
sition gets perhaps the major share of the
time. Whatever subject is thrown open with
your permission, on most of the items that
the House discusses, it will not be right to
say that we do not allow the Opposition to
raise their points of view. Go through the
proceedings of the Hon. House of any day
on any subject,

SHRI SATISH AGARWAL : We have
not said that we are not allowed time to
speak. We are the only speakers here,

SHRI BUTA SINGH : Now, you have
said, please let me spcak.

You very kindly made remarks and were
pleased to say that there cannot be a Parlia-
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ment without Opposition, I am a student
of Political Science and Dr. Subramaniam
Swamy will bear with me that in this world
there are Parliaments...

MR. SPEAKER : That I have said.
Don’t elaborate on that.

SHRI BUTA SINGH : Sir, we were
also in the Opposition. Just to state the
reality of the situation of today’s world,
there are Parliaments where there is only
one party. But we welcome the Opposition
and we welcome their constructive criticism.

SHRI RAM VILAS PASWAN : You
want Parliament of that type.

(Interruptions)

HEqE WEET . AT Fod FA1 AL 7
AT 43 FATZA WIAAT FF 917 qT |

SHRI BUTA SINGH : We welcome the
Opposition, Sir.
(Interruptions)

WEUET WEIY : TAAT T ATTA g,
T J7g degd T |

SHRI BUTA SINGH : But as the Go-
vernment has to be with a purpose, so, the
Opposition also has to be with a purpose
and the purpose of everybody-whether the
Opposition or on this side of the House-is
to serve the nation and the people of our
country. It 1s not my duty to make the
Opposition strong. If they are not strong,
what can I do ? ’

So far as these reports are concerned,
vou may kindly go through them. If there
is something and you want the Government
should give an explanation to this House,
we will be forthcoming with an explanation.

MR. SPEAKER : No, I want to clarify
certain things. T wanted to say one thing
that 1 disagree with Paswan Ji on one aspect,
that if one section does there, then you will
do this here. This will have a far-reaching
consequence in other aspects also. There are

so many things.

st T fase qage . & gFgedd
& | #T Fy @ 5 wgi siag (Ard)
FI G@IT AGI & dgF 9T FAYH F
grar &3 faat sar § ) (swaaw)
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ITHT T9TT agi W ggar | gHId L
FTT FAleF § §, gua1 a< agi  gaAfw-
fargz &3 a1 agi &8 % qryg saF< &0
@ @ ag 78 |9« gHar g | gq wfgAne
FT | ag) g ATH TFY-FHITF g1 &I

g |

PROF. SATYASADHAN CHAKRA-
BORTY : I can assure you, Sir, we will
never assault the Speaker. We shall maintain
your dignity. We shall put forward our
point of view. But I assure the type of
behaviour they have done, we will not do
even in retaliation.

SHRI RAM VILAS PASWAN : The
dignity of the Speaker should be protected
by all means.

weae Wglga : WAL & Ael THW 99
F1 afCAT € | gw a7 wr afeEr 99 |
2T F1 &I, H FTAT I1q T T | STF]
AT qrq grEAr Fifgo | gH Ag WAL
qrfeq f& wgi Fei #1€ ff aIw1 &Y, 978
FIAT (AE) FN GIHIT 1 AT I8 AT~
o9 H g, g9 S qast fREAFT HW
FIAT TR | (szgae)

SHR1 HARIKESH BAHADUR : Why
are you saying like that ?

 Heme ®Elaq ;A9 @9 § F41 G|
g, dfsu | qisgw 3 & f o+t wEgiew A
%1 9T al & &1 AT Hear qrer SHIFAT
®Y AT FI QT 97 , I7 G187  SHIHAT B
qTq TG FT TGT 91 ) gr wear qidf IH-
% 1 § Tgl qMT ATSIGT F FH 980 20
qHAT | 987 X fguer us M) & <7 gfgw
g 1 3q ¥ 7 wafwg fF o erarsitae
¥ d3 & ar qrowr F1€ farmmd T8 g
ATq a4 & FAeqzIT § AR TaAHE &
TUE F AT § (a7 gqT & 17 & |

You are part and parcel of this institution.

So, let us do it in a constructive and posi-
tive way.

SHRI RAM VILAS PASWAN : And
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you must copgratulate us today that it is
because of the Opposition....

MR. SPEAKER : We will be doing
wherever necessary and try to make people
fall ir line that they observe the Parliamen-
tary Practice.

DR. SUBRAMANIAM SWAMY : One
point on clarification. They only represent
42", and we all combined represent 589,

MR. SPEAKER : Nobody does — neither
you nor they. You are both wrong.

SHRI KRISHNA CHANDRA HALDER
(Durgapur): I want to make a small sub-
mission. I was hearing you patiently. My
submission is when the West Bengal Speaker
is involved, please ascertain it and he
should make a statement here.

MR. SPEAKER That Chapter is
closed for the moment.
SHRI KRISHNA CHANDRA

HALDER : But he must make a statement
on Monday.

SHRI SATYASADHAN CHAKRA-
BORTY : But you should ask for the facts
also, sir.

MR. SPEAKER : Professor Sahib, he
is the Chief Whip and he will talk to them.
That is his job.

SHRI SATYASADHAN CHAKRA-
BORTY : Very good.

SHRI BUTA SINGH
has happened.

: But, Sir, if it

MR. SPEAKER : Yes that is what it
is.

SHRI G.M. BANATWALA (Ponnanij) :
Sir, you should look here also. Your eye
should fall on this side also. I will speak
only one sentence and take my seat.

weaey Wy A TAF I F1g LA
AT T GAHT | HTA 3% TS FaT & T8l |
AT Fga O § TE AMRT AT | ATT
qifTq Fa1 Hgar g ATTH |

HATT Hgd qT ATIHRT HY TEA T 4T |
(suareT)
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st Wto oRe FFTHAMEN : T AT A
I FATT ¥ FiT g 1S & Geag & ar
AIFA FA | AWt IWH s A

T & T IIGA FY % | FrEIA SHITH
Feaw At frar o adT F1 @EF A

faar | 791, @43 ¥ 917 F93 AFA F FHY
¥ TG, AT TRy gASy A &y ?

L-P&l:b/u" i"'ﬁ* L-h-*"’;"-—@—' R S ICAS fﬁu"&";
RS- Ly P e
RN 1SR TR (AT O
u“‘:’b){J/._.h.ﬂ-«uFU Lyery d-if/;-f,-;ig
qé)o-,wwﬁ;u.i..f.uﬁ’f

SHRI M.M. LAWRENCE (Idukki) :
with all responsibility, I reject that, It is
not the truth,

s ’/,./
_1___,/"/- ..'.-l)l

(Interruptions)
MR. SPEAKER : What 1 wanted to
say and what I did say was we

are all involved in this process whether
it is Opposition or the ruling party. Some-
where the ruling party is in opposition and
somewhere opposition is ruling. So, we
should not forget that we are somewhere in
any condition and accordingly we shall take
up. Wherever you are right, wherever they
are right, we should all get together and
the Chief Whips Conference will take care
of it. I think they will take care of it.

11.17 hrs

STATUTORY RESOLUTION RE DISAP-
PROVAL OF INDUSTRIES (DEVELOP-
MENT AND REGULATION) AMEND-
MENT ORDINANCE, 1984
AND
INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL—
CONTD.

MR. SPEAKER : The House will now
resume further consideration of the motion
regarding Industries (Development and
Regulation) Amendment Bill moved by Shri
Narayan Datt Tiwari.

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : How long it will
continue ?
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MR. SPEAKER : Till six O' Clock.
The time left is one hour and twenty-two
minutes.

Shri K.A. Rajan.

SHRI K.A. RAJAN (Trichur) : This
Bill is to reserve selected items for exclu-
sive production in small scale sector. As it
is 872 items are presently so reserved, It
has got a very important role to play. It
will create avenue for self-employment and
specially it will provide job opportunities
to agreat number of educated unemployed.

According to the statistics available the
value of production from small scale sector
in 1981-82 has been estimated at about Rs,
28000/-crores. If you go into the employment
statistics, the employment in this sector
in 1981-82 will come to 75 lakhs. This
sector has also got an important role to
play regarding the export possibility. In
1981-82 it is estimated that 26%, of the total
exports of industrial goods come from this
sector. So, in the light of the above facs,
I need not emphasise the role of this par-
ticular sector in our economy especially in
the light of generating employment for self-
employment of educated youths,

If you go through the latest figures and
statistics of the functioning of this small
scale sector. we can see a number of units
are becoming sick. It is indicated that in
a particular State nearly 10,000 units have
been closed down. This is aggravating
the unemployment position. It also teils
upon the overall economic position and the
industrial production. Lot of problems
are coming up in this small scale sector,

If you go through the various memo-
randa and the deputations led by small scale
industries associations, you will find that
these are the problems which really cripple
small scale sector and it has already been
mentioned by my earlier colleagues in their
speeches - the problem of raw material,
faulty planning etc. Because of faulty plan-
ning these small scale units suffer. Certain
units are being located or planned at places
where raw materials for particular units are
not available, Certain units are located
in places where other infra-structure facilities
are not available.

I have got umpteen examples where
small scale sectors had to face difficulty for
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getting power connections. They could not
get that for months together. Also, the
question of availability of raw materials is
there, the question of mariketing is there,
the question of bank assistance and the
question of credit facilities are there, If you
go through the commercial banks’ credit
figures which have been reported in the
Bulletin, you will very well see whether
the credit as it is envisaged in the plan is
given to the small scale sector. Even to
knock at the doors of the commercial banks
the small sector people have to face great
difficulties and the cumbersomer rules for
obtaining credit creates more problems for
them. Especially in respect of these institu-
tional finances also, after investing so much
money in certain units they have to hang
over the financial institutions for days and
months together because they have got their
own lobby in the particular financial insti-
tutions, Unfortunately in the case of big
business people, they can very well get easily

all the facilities and the main factor is regar-
ding marketing. Unfortunately, the network
of markets is not in the hands of the small
scale sector. You take any small scale
industry product. They cannot even mar-
ket it because they to compete with the big
giants and big business people who have a
wide network of market facilities. For exam-
ple, take the case of shoes and footwear,
Can any small scale industry compete with
Bata ? They have got the capacity, they
have got the infrastructure, they have got
the resources and they have got the organisa-
tion, they have got the technical facilities
for all these things. Not only in the case
of shoes, but in various other spheres also

you can very well see that this small scale
sector is facing so many handicaps, and 1
would like to draw your. attention to the
fact that while you bring this Bill, you
should see that those things do not stand
in the way of development of small scale
industry which is really not conducive to the
healthy industrial growth. Also, you should
see that such things are straightencd out,
Otherwise, this piecemeal legislation would
never do any good for this particular sector
of industry,

Now, I am coming to a very important
aspect of this industry. Regarding the
reservation of certain items, it is reported
in the Government bulletin that there is
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reservation of items for purchase of items
of storss by the Government. Of course,
the Central Government claims that they
have purchased items worth Rs. 200 crores.
The Central Government of course stands
on a good footing in this respect. But you
just enguire about various things. You

know, for example, soaps and detergents.
They are being purchased by the State
Governments from other companies. Are
they purchasing from the small scale sector ?
No. You go to any establishment of the
State Government. In this matter the
State Government is not acting properly.
Really, this small scale sector which makes
all sorts of things like soaps and detergents
are not being favoured by the State Govern-
ments. They go in for purchases from big
business establishments, There should be
a proper directive given to them and I

appreciate if that is being done by the
Central Government. The State Govern-
ments could have purchased items worth at
least Rs, 207 crores. But most of the State
Governments never go in for the small
scale sector producis, Take any stationery
material in Government offices, in the
Secretariat, How many lakhs and crores
of rupees are being spent for purchase from
the big business people 2 Will they go to
the small scale sector people ? No, they
will go to big business people with whom
backdoor dealings are struck with 5-Star
hotel facilities and all other conveniences
which T do not want to mention. By this
you are crippling the small scale industry,
I want to draw the attention of the hon.
Minister to see how all these things are
happening. Unless you straighten all these
things, the small scale industry has no
future. You have to generate employment,

Now, Sir, I will come to one important
aspect of how the small scale sector is
being really encroached upon by big busi-
ness, That is a very important factor which
you have to take into consideration. It is
posing a threat. The very purpose of the
small scale sector is defeated. You see
how this big business is entering and enc-
roaching up on the small scale sector and
taking all these facilities. And unless you
plug the loopholes in the law, this will go
on and in the name of small scale soctor,
the big business people take advantage of all
such facilities and these real small scale
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sector people who are poor will be put into
disadvantage.

There is a Study on small scale sector
and Big Business made by the Corporate
Studies Group of the Indian Institute of
Public Administration. This gives some
important information and revealing in
formation. Just in an area where the small
scale items are being reserved, it is mention-
ed how big business people have entered into
this area and registered their names in the
small scale sector, I think, you may be
well aware of this report, 1 am just highli-
ghting certain points for your information.
It is at page 27, under the sub-heading
Large Houses in Small Scale Sector :

“The incentives, concessions and
exemptions from the administrative
regulations, available to the small scale
sector could attract Large House to
establish small scale units. This indeed
has been the case. Many of the large
Industrial Houses have made no secret
of this fact. From the published sour-
ces, one finds that a number of small
scale units registered with the State
Governments and other official agencies
established to promote small scales
sector are owned or controlled by the
Indian Monopoly Houses "and  sub-
sidiaries and associates of foreign
companies.”

I am just telling you which are the
companies. You may be wonderstruck to
find those businessmen who in the garb of
small scale industry have come into the
picture, For instance, Saurashtra Chemi-
cals, Junagarh (a unit of the Jiyajirao Cotton
Mills-a Birla company), Fertilizer Mixing
works at cochin of the Shaw Wallance &
Company Ltd. 12 units of the Indian Hume
Pipe Co. Ltd. (a Warchand company) at
different places in the country; Fertilizer
Mixing plant at Kottayyam of the East
India Distilleries & Sugar Factories (now
known as EID Parry Ltd.); Steel Racks.
Almirahs and Furniture unit at Jaipur of
Godrej & Boyce Mfg. Co. were listed in
the All India Directory & Hand Book of
Small Industries.

Then, I am coming to the Maharashtra ..

area where the big business houses are
playing havoc ‘on the small scale sector.
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They come in the Commercial Directory of
Small Scale Industrial Units, Published in
1962 : They are :

“Lakme Ltd. (a Tata company),
Kamani Metallic Oxides Ltd, (Kamani),
Mulraj Khatau & Sons P. Ltd.,(Khatau),
Kaycee Industries Ltd. (Bajaj), Coates
of India Ltd. (Bird Heilgers), Capsula-
tion Services Ltd, (Rallis).”

These are the very big industrial houses
and big business houses which have
encroached upon the small scale sector.
The Minister should look into the
problem and remedy the situation. First
of all, I would like to emphasise on three
points regarding criteria for small scale
sector. The investment items alone have been
included as the criterion for the small scale
sector, i.e., plant and machinery. No refe-
rence to size of labour force, location of

the unit, size of turnover, character of
the ownership etc., has been taken into
consideration, The investment of plant

and machinery has been taken into con-
sideration,

The upward revision of investment
has permitted entry of many bigger units
into the small scale sector. The ownership
aspect remained unemphasised until 1980,
So, monopoly and transitional corporate
companies entered into the sector. A num-
ber of companies though registered under
the M.R.T.P. Act continue to lay claim to
their being part of the small scale sector.
Allowing production of reserved items by
the Large Scale manufacturers for captive
consumption defeats the very purpose ef
the reservation policy.

These are certain remarks and comments
made by the Study which I have mentioned
just now, So, I urge upon the Minister
of Industries with all the best intention to
see that the small scale units are protected
from encroachment, attack and onslaught
by the bigger business houses for the
betterment of economy and production,

SHRI BHUBANESWAR BHUYAN
(Gauhati) : Mr. Speaker, Sir, with your
kind permission I have taken my stand to
support the Industries (Development and
Regulation) Amendment Bill.

While supporting the Bill, I would like
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to draw the attention of the hon, Minister
of Industries to certain salient facts concern-

ing the overall industrial development
situation in Assam,
12 hrs,

In Assam, in respect of the industries

based on agricultural products like sugar,
jute, tea, coffee, cotton, etc. we find that
the development is almost at a standstill
position. Upto this day, no more cotton
mills have been established except one.

As to the case of sugar mills, their num-
ber is also limited.

So far as jute mills are concerned, their
number can be counted on fingers.

About coffee, only plantation work is
going on. As regards the traditional tea
industry, most of the tea estates are langui-
shing and gradually becoming sick one
after another,

As -regards leather, there is no industry
based on leather in Assam, either tanning of
the hides and skins or any big or small
leather works. Only very few small scale
Jeather units are there,

As to the case of blanded products out
of cotton and jute, for instance, carpet
industry, there is no encouragement from
the side of the Government for increasing
the number of units or establishing small-
scale units,

Now, [ come to the industries based on
forest products., So far as forest products
are concerned, Assam is a very rich State in
forest produce. But, unfortunately, only
a very limited number of paper industries
are there. In regard to the production of
ply boards, hard boards, etc., their number is
also very few.

The rubber industry is totally absent in
Assam although rubber plants have been
grown and these are avajlable in plenty.
Resin and lac units are also very limited in

number.

Another very important aspect is that
Assam produces a huge quantity of sal
seeds. But, unfortunately, upto this day,
no attempt has been made to collect the sal
seeds and extract oil from them. The sal
seed oil is a very valuable requirement for
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several industries including the production
of vanaspati. No steps has been taken in
this direction,

Further, I would like to refer to the
industries based on mineral products. 1 am
sorry to say that only a few cement facto-
ries have been established in Assam based on
the availability of lime. Upto this day, the
Geological Survey of India has not conducted
a thorough survey as to the availability of
other minerals in Assam.

So far as the office of the Geological
Survey of India is concerned, it is situated
at present at Shillong. I do not know
whether you are aware of the fact that for
the last 10 years, the people of Assam have
been demanding the shifting of the office of
the Geological Survey of India from shillong
to Gauhati. Although the State Govern-
ment of Assam has duly asked the Geologi-
cal Survey of India as well as the Govern-
ment of India in this regard as to what is the
particular requrement land, no reply hasbeen
received by the State Government of Assam,
The whole thing, it seems to’me, seems to be
that the Geological Survey of India office at
Shillong suffers from the vested interest and
a large section of the burueacracy suffers
from the operation of vested interest due to
anti.Assam attitude.  Therefore, 1 request
that the Government of India should take
serious consideration of the fact and should
try to shift at least the Circle office to
Gauhati within a very short time,

In this context, I would like to refer to
the fact that even the Chief Minister of
Arunachal Pradesh is not satisfied with the
working of the Geological Survey of India
and that he has invited foreign experts for
the purpose of making a geological survey in
Arunachal Pradesh, 1 think that it is a
very important matter which will receive due
consideration of the Central Government,

Next I would like to refer to a few
points on the availabliity of some other
salient materials like coal. You are aware
that Assam coal is very rich as far as its
chemical and oily substances are concerned
but unfortunately no industry has been

developed in Assam although coal is
available.
I would like to refer to a few by-

products that are very essential for produc-
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tion of many consumer goods. Coal Tar is
a by-product of coal. It is a valuable source
of some organic intermediates. Indeed, as
many as 20 different compounds have been
isolated from Coal Tar many of which are
useful in the manufacture of soaps, fuel,
cosmetics, detergents and drugs as well as
dyes. 1 am sorry to say that uptil now no
industry is based nearby the coal-fields or
anywhere in Assam so far as dyes or the
production of cosmetics and soaps is
concerned for reasons not known.

Another by-product of coal tar is Ben-
zene, It is another aromatic hydrocarbon
obtained from Coal Tar and petroleum
products in a volatile inflammable liquid with
characteristic smell. Benzene, being a
parent member of many aromatic organic
compounds, is widely used in industry to
synthesise intermediates for fibres, dye-stuffs,
explcsives and pharmaceutical chemicals.
It is a vital raw material for the industries
producing synthetic fibres, paints and other
dye-stuffs, explosives, drugs etc. But, no in-
dustry based no this substance has still to-
day becn established in Assam.,

Another very important factor is aniline.
It is another aromatic compound related to
Benzene and ammonia, It is also obtained
from Coal Tar and you will find that first the
Aniline on Coal Tar dye, Mauve, was dis-
covered in 1856 by W.H. Perkin. Before
that, Aniline was prepared by distilling
indigo as indicated by the very term Aniline.
This discovery led to the establishment of
modern dye-stuff industty in the State,
particularly paints.

Although Aniline is available in Assam
and it is useful in the manufacture of huge
quantity of paints for a variety of purposes
but, no paint-producing industry has been
allowed to grow in Assam up to this day.

On the other hand, all these raw mate-
rials are being taken out of Assam and
supplied to the industries established in
other States thereby depriving Assam and its
people of the opportunities of employment
and the State of Assam of industrial and
cconomic development,

In this context, I would also like to
refer to petro-chemical products and the

industries based on petroleum and petro--~

chemijcal products,
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As you know, Assam produces a huge
quantity of oil. There is no doubt about it. But
unfortunately upto this time industries based
on petro-chemical products have not yet been
established there except one such complex,
Bengaigaon, which is very limited in chara-
cter...

MR. SPEAKER : Please conclude.

SHRI BHUBANESWAR BHUYAN
Please give me a little more time, Sir,

MR. SPEAKER : You are talking about
everything, out of context...

SHRI BHUBANESWAR BHUYAN
Not out of context, Sir.

I have Dbeen too
thought, Jlet Mr.
But you are now

MR. SPEAKER :
liberal with you. 1
Bhuyan have his say.
trans-gressing the limits.

SHRI BHUBANESWAR BHUYAN
I am coming to the end, Sir. Therefore, in
the light of these facts, in the light of the
absence of many allied industries, my humble
request through you to our Industry Minis-
ter is to take a bold initiative to prepare a
Master Plan in collaboration and in consul-
tation with other allied departments for the

.industrial development of Assam and there-

by provide employment and increase the
economic activities of the State. That is
why I had to refer to all these things.

MR. SPEAKER : Before I call upon
Shri Ratansinh Rajda, T have to nominate a
Member to take the Chair. 1 have no
Chairman availabje today so far, .

SHRI XAVIER ARAKAL (Ernakulam):
This i8 the first time you are here listening
to such debates.,.

MR. SPEAKER :
doing your job otherwise,

I am always there,
I would like to

nominate Shri Mool Chand Daga to take
the Chair.
[SHRI MOOL CHAND DAGA

in the Chair]

12.13 brs.

SHRI RATANSINH RAJDA (Bombay
South) : Mr. Chairman, the avowed objec-
tive of this Bill, as has been stated, is ;
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“One of the important policy
measures adopted by the Government to
improve the competitive strength of
industrial undertakings in the small scale
sector is to reserve selected items for
exclusive production by such underta-
kings.”

As far as this Bill is concerned, the
background is very clear to the Members, to
the elected representatives. In this House,
in Parliament, in the initial stages there was
a threadbare discussion when the Industrial
Policy Revolution was adopted by Parlia-
ment. In a vast and huge country like
India, we stated, the commanding heights of
the economy would be in the hands of the
State, that the State would monitor the
economy of this country then we talked
about heavy industries. At the same time
we struck a balance : because in India there
is a vast manpower in the rural area and
the army of unemployed people is increasing
every year, a basic policy a basic norm, was

decided. I hope, the hon. Minister is atten-
tive to what I am submitting.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : 1 am just going
through the papers.

SHRI RATANSINH RAJDA The
basic norms that have been accepted as a
national consensus in our country is to give
the greatest support to the small scale
sector . ..

SHRI PATTABHI RAMA RAO : That
is exactly what I am reading.

SHRI RATANSINH RAJDA : You are
reading that.. I am coming to that. Between
your profession and your action there is a
wide gulf. The Government says something
but I am very much distressed to say and
submit that day in and day out your
Department and this Government is scuttling
sector in a very systematic manner the small-
scale and those items which were completely
in the jurisdiction of the small-scale sector,
one after the other we are throwing them
out and we are leaning heavily like the
tower of Pisa towards the large industrial
houses. This is my charge against this
Government. I am making this charge
against this Government, It is not merely
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for the sake of making a charge but with all
sense of responsibility that I am making the
charge.

Mahatma Gandhi stated that in this
country where India lives in the villages and
where the mass manpower in the rural areas
are unemployed, it is our bounden and
sacred duty to see that we give employment
to these poor people in the rural sector, and
because of that, the small scale sector was
established and that is our natiopal consen-
sus, But what has this Government done ?
Here 1 am giving two examples and the two
examples are glaring examples which must
open the eyes as to where the government is
leading this country to, They say and they
pay lip service to the small scale sector.
But they are always in the clutches of the
large-scale industrial houses. When 1 say
this, here is a letter written by 22 Members
of Parliament belonging to all sections of
the House to the Minister of Finance,
Sori Pranab Mukherji and to the Minister
of Commerce, Shri Vishwanath Pratap Singh
and to the Minister of Industry, Shri Tiwari.
Here what has happened is that combine
harvesters were manufactured by certain
people-but because Escorts, a company like
Escorts-of course, now Swaraj Paul and the
Escorts matter is going on, I am not going
into that as the Government may mulct
Swaraj Paul as well as the Escorts and I am
not concerned at present with that-but here
at the instance of the Escorts, they want to
scuttle the small-scale sector and they do
not want to allow all these small scale
industries which were producing tractors,
which were producing combine harvestors
and which was so much beneficial to
the agriculturists of Haryana and Punjab and
that is what this Government has domne, 1
am reading this letter which will make my '
point very clear :

““Attention of the Government has
been drawn on the floor of Lok Sabha-
not infrequently, towards the scant
regard shown by some of the big indust-
rial establishments inter alia towards the
provisions of the M.R.T.P. Act 1967,
It has been witnessed that they observe
the rules; regulations.and various provi-
sions of law often in their breach and
flagrant violation thereof.

A case at instance is that of M/s
Escorts Ltd., who have, in contraveation
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of provisions of the M.R.T.P. Act have
imported 6000 tons of combine harvestor
components in 86 full containers, valued
at CIF 1 5 crores through their dealers
at Patiala, M/s Hindsons Pvt. Ltd. vide
Customs Bill of Entry...etc.

M/s Hindsons Pvt. Ltd. is a limited
company having direct relation swith
the management of Escorts Ltd. It is
interesting to know that the above
combine harvestor components are
imported from a firm in the name and
styly of M/s CLASS, OHG, Harsew-
inkel, West Germany whose sole
agents are M/s Bscorts Pvt. Ltd.
Moreover, M/s Escorts have sought
permission for allowing them to
manufacture  self-propelled combine
harv.sters in  collaboration  with
CLASS, OHG and the said application
is still pending. They cannot manu-
facture self-propelled combine harves-
or throughother comouflage agency
which is in small scale sector which
is in breach of the provisions of law,,.”

SHRI XAVIER ARAKAL : This is
about small scale industry.
SHRI RATANSINH RAJDA : I thou-

ght you are the most understanding man
from the ruling Party. Kindly hear me, I
am talking in defence of the small scale
sector. They are encroaching upon the
small scale sector, That is what I am say-

ing...

SHRI BAPUSAHEB PARULEKAR
He is not understanding you. You go
ahead.

SHRI RATANSINH RAJDA : How
canI? He is a very good and learned

friend of mine.

“1t is further noteworthy that
Punjab Tractors, a public enterprise in
Punjab, and eleven other small-scale
units in Punjab and Haryana are already
manufacturing successfully self-propelied
combined harvesters and tractor-driven
ombline harvesters meeting entire de-
mand in the country.

“We are told that the manufacture
of self-propelled combine harvesters
other than in the small-scale sector is
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banned.*’

In regard to this matter, a letter addressed
to the hon. Finance Minister, Shri Pranab
Mukherjee was submitted duly signed by
22 Members belonging to all sections of the
House. One letter was also addressed to our
Law Minister who has categorically stated
that if Escorts Limited has done something
wrong, we shall take action against them.

But, Sir, thereafter, no action has been
taken Not only that. Buit, something, very
startling has taken place. Here is a letter
in reply to my letter to Shri Pranab Mukher-
jee which has come to me. The Law Minister
has stated that if what Escorts Limited has
done is definitely wrong, we shall take
action against them. And we shall refer it to
the Department of Company Law Affairs.
So far no action has been taken. What is
startiing is this. The Secretary of the Heavy
Industry Ministry, under the very nose of
our hon. Minister, convened a meeting of
some of the officials What was the objective
of that meeting ? It was just to scuttle the
small scale industries and to stop these
small scale units who are manufacturing
tractors and combine harvesters from allow-
ing them to work on these lines. They
wanted Escorts to have a free hand so that
these smallscale units are completely finished
and the Escorts will have a completely a
freehand. This is what your department has
done. With what face, the Government has
now come before us to defend the small-
scale sectors ? I think the entire policy of
this Government is to scuttle the smallscale
sectors. If the Government has changed the
policy, let them have the guts to say or
admit that we do not want the smaliscale
sectors ; let the rural, people die let the
smallscale sectors die ; we do not care for
them, Let them make that policy statement.
But, the moment they say that, then why
is it that the Secretary of the Heavy Indus-
tries Department convened that meeting
declaring there that we would not allow
these smallscale units to manufacture these ?
This is something terrible.

This very approach is basically detri-
mental to the interests of the entire small-
scale sector and to the entire rural sector
a]so. We are seeing thousands and thousands
of people, an army of unemployed people,
being on the increase day by day. We are
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deceiving the people by telling this and by
bringing in such a Bill. 1shall give you
another example. This is about the tyre
retreading. In this country, 50,000 people
are working on the tyre retreading. On the
highways if you go, you will find them.
Suppose if your car gets punctured or if
something is wrong with the car, these people
are roundering a useful service. The Go-
vernment has now allowed one multi-
national company to come up in own country
and they will stop all this tyre retreading.
Sir, 847 items are reserved. In this tyre-
retreading was also reserved as a smallscale
sector, You will be surprised and distressed
very much to know this. I know you are a
Gandhian at heart, Here are Shri Kamala-
pathi Tripathi and other people who took
part in our freedom struggle. Shri Narayan
Datt Tiwary was not there, 1 had the privi-
lege of working shoulder to shoulder with
Shri Tripathi as a Youth Congress General
Secretary from Bombay. At that time, I
think he was the Youth Congrass General
Secretary in U.P. I know what is the back-
ground. And what was the nationalism and
the spirit of service to the smallscale sector.
Sir, tyre retreading was reserved as a small-
scale sector. Now, we have removed that
from there because we have allowed a multi-
national company to encroach upon them,
I say that this policy of the Government is
highly pernicious and is highly detrimental
to the national interests. This Bill which
the Government has brought forward is
merely to throw dust into the eyes of the
people of this country. If they want the
smallscale sectors to be killed and the army
of unemployed people to be on the increase,
let them declare it. Otherwise they must
state very firmly that even if bureaucracy
misleads them, they will have the guts to
tell the officers that this will not do. I would
demand that an inquiry be made as to who
were those people who were present in that
official meeting. I understand that there was
a private member who was the spokesman
of the Escorts Limited who was allowed to
attend the meeting. It was thc meeting of
the officials. If the Minister wants I am
prepared to give the name of that man,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : Please send
that name to me in confidence,
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SHRI RATANSINH RAJDA : T will
give the name and also tell what transpired
in that meeting. . There was a decision to
scuttle all those people who are manufac-
turing self propelled combine harvesters.
This is against the very basic policy of the
government. Therefore, I want to submit
that it is high time government must stand
by their own words, otherwise people would
say there is vast gulf between what they say
and actually do. (Unterruptions)

MR. CHAIRMAN : Please conclude,

SHRI RATANSINH RAJDA : 1
want that Government must carry on inves-
tigation as to why this scuttling business is
going on and also as to why action has not
been taken against such officers. Thank you.

SHRI XAVIER ARAKAL (Ernakulam) :
Thank you, Mr. Chairman, as a matter of
fact when Mr, Rajda was speaking on this
aspect 1 wanted to join with him in his
feelings for calling the attention of this
Honse regarding small scale industry and
the priority given to them. I hope the hon.
Minister has taken note of the serious
allegations made hcre and would take appro-
priate action and see that Government does
take action on this matter.

Sir, in the Statement of Objects and
Reasons the Bill has very clearly stated as
to what is the aim of this Bill, namely, in
order to have for exclusive production by
such undertakings, viz., 872 items are pre-
sently reserved for the small scale sector.
On this subject this House has been debating
for quite a long time and I am happy to
note Government has come forward with
this Bill after taking into account all the
observations made by the Members of
Parliament.

Nevertheless the potentiality of this
sector cannot be ignored by saying that we
have enacted a Bill in this matter. This Bill
if it is properly implemented will have far
reaching consequences in the maiter of
production, employment, export and capital
formation in this area. Very rightly our
Prime Minister has said that industry is
the backbone of our Indian economy. If
that is to be substantlated this sector has
to be given all sorts of protection. The main
problems of the small scale sector are
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basically four — capital, raw-material, market-
ing and managerial problems. These four

problems have contributed very much to-

wards stagnation and sickness of this sector.
Unless we take each subject one by one and
apalyse as to what is the problem, for
example, in capital, raw-material, marketing
and managerial aspect, I am afraid, this
issue cannot be solved in a proper way. We
have had the opportunity here to analyse
each subject. I am very happy to hear Mr,
K.A. Rajan when he was explaining the
problem of marketing of the products. He
was explaining how the small scale units are
facing serious problem in the marketing of
their products and his suggestion regarding
the state Governments coming forward to
help them in a larger way so that they can
get a big boost. Basically, this problem has
to be handled by the State Governments. Of
course, the Central Government can issue
guidelines to the State Governments., They
have the power to do so. But the basic
responsibility is vested with the State Go-
vernments for giving them a boost, for
coordination, especially in regard to these
four areas—what T call them problem
areas — of this sector, There are two basic
problems as far as national aspect is con-
cerned.

One is the encroachment of the domain
of the small scale units by the multi-
nationals. This Government has to take
serious note of this. The second basic issue
is the industrial sickness with the large
number of small scale units, They are facing
industrial sickness. Sir, there was already
a private Members’ Bill on this subject and
there was an elaborate discussion on various
points, particularly how money is locked
in these smal] scale unijts. Hon’ble Finance
Minister had also given answer to both
written and oral questions on thijs aspect.

Sir, T would like to make suggestions
to this House in regard to 4 basic remedial
measures to be taken by the Government.
Sir, in India, there are 22,000 small scale
units and just imagine how huge the capital
which bas been locked in these small units.
Crores and crores of rupees are invested
in the small scale sector and they are locked
in. Now, the question is : how to save
this money and utilise the same for the
national benefit ? That is one basic issue
related to the small-scale units. Again,
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there are two things to be considered.

One is the encroachment of the multi-
nationals and the second is the taking over
of the sick units. Here I would like to deal
with the sick units alone. My~ suggestion
was and still I hold that suggestion that we
must take over those sick units without apy
cash payment as compensation. I emphasise
on this point, that is, ‘cash payment’. Last

time, is a national wealth, this wealth belongs
to the nation and it is like a trust for the
people of this country and that should be
taken over by the Government for the
betterment of this nation.

Sir, there are more than 22,000 sick
units under small-scale ssctor in this country.
There was another proposal made last time.
The second important proposal is that no
new licence should be given if there is a
sick unit under small-scale sector in a parti-
cular region. Those who want to establish
small projects must undertake those sick
units. If new licences are granted, that will
create more problems, It is not going to
solve the problem.

The third and the most important
suggestion I have to make is that at present
labour participation in the management is
very very little, especially in the matter of
provision of facilities to the labour, Unless
the labour force is involved in the manage-
ment, | am afraid the unijt will not be in a
position to produce more. Therefore, my
suggestion is that the labour should be a
contributory factor towards the capital
formation in the small-scale units. If you
take the major 4 items, that is, capital, raw
material, marketing and managerial, the
first requirement — capital—can be arranged
to a certain extent by asking the labour to
get themselves involved in the financial
aspect so that in other words they get
themselves involved in the proper manage-
ment of the units.

My fourth suggestion is to have a proper
political climate for industries, functioning.
If you Jlook at the figures of the sick units,
you will see that one-third of the large-
scale sick units are in West Bengal ; so also
the largest number of small scale sick units
are in West Bengal. What is the reason for
this ? The same thing is happening in
Kerala also.
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I am taking two examples to show that
unless there is a political climate and stabili-
zed governmental atmosphere, any amount
of money and incentives are not going - to
work. It is a serious problem faced all
around.

1 welcome the suggestion of late Mr.
Bhattacharyya, their Commerce Minister who
said he was going to give away 26 large
scale units to the private sector. I welcomed
it on the floor of this House. But my
fourth basic suggestion is that the we should
bave a proper political climate, wherein the
entrepreneurs can invest their money and
get returns.

SHRI SATYASADHAN CHAKRA-
BORTY The sickness in West Bengal
started even during the Congress regime, for
Mr, Arakal’s information,

SHRI XAVIER ARAKAL : We have
had a very good debate on this issue. I do
not want to waste the time of the House, 1
do not want to have a debate on this now.
These are the four suggestions I have to
make to the hon. Minister.

1 am happy to know that the Prime
Minister has taken a serious note of the
situation, and has called on the people to
rise to the occasion. She has announced
a scheme for the educated unemployed. It
will take the pation forward and help boost
the small scale sector that is, especially
after the enactment of this Bill,

SHRI HARIKESH BAHADUR
(Gorakhpur): I am aware of the fact that
] am not going to speak on the Demands
for the Ministry of Industry. Therefore I
will confine myself to certain points.

We have to encourage the small scale
industries, in order to eradicate unemploy-
ment. . They are not being encouraged very
much now. It is very alarming that in the
case of some items which were already
reserved for small scale sector, some indi-
genous big industries and also certain multi-
nationals have been allowed to maoufacture
those items. Take the case of Hindustan
Lever. They are still manufacturing vanas-
pati, soaps etc. They must be given to the
emall scale sector because those items can
gasily be manufactured by small scale
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industries-also the combined harvesters, etc.
as Mr. Rajda has said.

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI VASANT
SATHE) : From the harvesters to vanaspati.

SHRI HARIKESH BAHADUR : No;
if this is the understanding of the hon.
Minister, Mr. Sathe, what can I do ?

Multi-national are being encouraged in
various sectors. For example, Mr. Sathe
is saying somecthing so far as drug sector
is concerned. One day, I had said that
some of the drugs which could be manu-
factured by small scale industries were still
being manufactured by big industries ; and
those industries were getting facilities from
Government. They have been given licences
to manufacture drugs from the basic stage;
but they are not doing it. They are import-
ing intermediates, and from the intermediate
stage, they are manufacturing such items.
The hon. Minister Mr. Sathe is here. He
may reply and correct this statement. It
does not matter. '

SHRI VASANT SATHE : I had already
replied to him that day that he was misguided.
As far as small sector is concerned, there
is absolutely no constraint. Even the policy
which his leader, Mr. Bahuguna had for-
mulated, is continued til] to-day. Unrder
that policy, the small scale sector was left
out completely free from constraints. The

constraints that were put were only, first on
the multi-pationals and then on large scale

units. There is no restraint on small scale
at all. Full encouragement to0 manufacture
whatever they want, from bulk to formula-

tions, is given to them.

MR. CHAIRMAN : You should be very
happy.

SHRI HARIKESH BAHADUR :1tis
a very good thing. I bave got correct
information about this matter about which
I was told by many people. So far as small
scale industries are concerned, many items
which are to be produced by them, they
must be produced by them; at the same time,
government must encourage them. There
are young Graduates who are willing to set
up cottage industries or small scale industries,
but they are not being suitably given loan to
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set up these industries ; they have to go here
and there and finally when they feel disgus-
ted they leave the enter thing. (Inferruptions)
That kind of a thing is not being allowed to
be manufactured by the small scale sector.

Marketing facilities are also not properly
avaijlable to the small scale sector ; that is
also a great difficulty in their development.
It is the duty of the Government to see that
marketing facilities are properly provided
to them.

Agriculture based small scale industries
are very essential; they should be encouraged
in our country because basically our country
is very rich in this field. Whatever we are
producing, for that we are getting enormous
raw-materials from agriculture. That can
be properly utilized for the production of
many things and the raw-materials are easily
available. Many people who are not getting
employment, they can be provided jobs in
this field if this sector is properly encouraged

The assets of the Hindustan Develop-
ment Corporation have already gone above
Rs. 20 crores but still they are enjoying

the facilities of those industiries whose
assets are below Rs. 20 crores. This is a
clear violation of the MRTP Act, I would

request the hon. Minister to look into this
matter and see that those industries which
are violating this rule must be taken to
task,

Mr. Ratansinh Rajda has said about
the presence of industrialists in official
meetings. This is a very serious allegation,
1 hope the Minister will look into it and will
definitely take action against those persons
who have allowed such persons in official
meetings.

Kindly adopt a policy to encourage
small scale industry, not the muitinationals
and big industries.

At freaTd A A (T ) - ST
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T gAT §, 51 T gIA F AT G |
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g gg sr9q sEwr @1 ofafegd geEt
feqar &5 € fqaxrawg & g 99w
gt fewie & star & z@feg 7U gwie
¢ fF ge we § ug mifvefr gfae AT
Tifgq | 9= fret o g9 &1 g fqar
ST & 9gF ggd 7t &t gvE g 4l
NPT arer @i 79Ta £ AfwFw ag
Al q@a fF g €& TEAHT WIeET FI
W2 F1% At e|@ w@r 2 fv g wE@l
FII@IE | 37 a7 AIGT &1 Q@ &
fag aifaefar aga s &1 &A1 9
S G4 UG | AT AT Agl F
a%d ar fafrga g3 wug f& faaar g
QA GAT § 9 791 FI g &, IaFI -
Ffe &1 #q1 a7 @ & | TF A1 F AT
g9 gAT 918 | 919 UF qeqid 9HT 4
gafaq I IFEH T aFQr g a1 H9E
ST QFHSTA HAETX gL oA1F § § 74T 48
qg 19 g1 HT GFA ! GE HL AHd
& | gAY HYoTodlo ¥ gBT QT gl 714l
fF Zq¥T qST FTH g ST A A& HL EFd |
41 AEN F HA FATT ? 9T IF g AG!
IEAqT qF FAT ME G g qFaA 7 g
T %1 g 991 § W@ &, AfFT ag qar 9
TIATT FX G § HIE A9l FAAT | §E-
fon il AT SET F1fRY |
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g a1 ag & % sigi aw g8 Rz
g AT & fF 9% a1t AT Ag FQ g
a1 gad fag A gwa 3 e oF v
A9 qRT d FIT HAGLE SART AT
gga gy =ifgd arfs sas1 qargr fe
TIATHET FIH & [AQ ATGHRT  FIH FET
2 | 7gt faw gi== & 8 wIAar AEl g |
Faife fagw vaaqay g€ & o &% fFe
% T THE AT A & | SABI qar gl qgh
f 97 FqT § 1| 9 F ITH T A
frar s, enfeoses gfama & od, sast
GUEIT T JIC a IF g a1 7gl g1l |

FT A 79T GFT F91 ad g, AT
g & A8 | gg Sard A9-A" g Tgl
gfew FIT A FHT TE 2, TAHRT AFAT
g | ggd fau smEr uw g efeaw
% fez FITEA QAT qSTT ATAT el
9% | f5ra gR1T & IIT-TET 3 TRENT FT FA1
e &, g% fao wrgafae T eEegaes g,
IO AFIT VIS TEErS & fqg WY
grar ATfed | wrEgAvE FAT-FAT grar g |
FHT AT 1 grar & 1 gafay gae &9
9T oF UaT 3 €2aond gt fagw #1940 ag
gl foF oner e 99eT T REIT §1 ®Ig-
A Y AT 3w fF g R iz 97
AT EIE AT AI 7 SAFT goal qIST ¢
AT A1 | THET dXF FH @1F £IF JA7
|1fgq |

aga ¥ aFas Uy 2, 953 @y
¢ | 99 aF T §92X TEREIT  FT AE
1T GISAE Agl & g4 aF dqg SqAq
AE T GHT q9 dF AT fdaa ) &)
ga-mefaeg AFA T 7 A9 gIRT
THHIGHE Agl & gFd | gafag AT
TEEIST H gaed  fwar smAr =rfgg
AR gad fag st Swfaq @a gar g, saF
fag g¥ Jare grr wifgy | 59 gv feat
g3 IF agia &% |
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it 7 @EFT 1 Fg o 5 fow afaem
€T &1 A1 Trfgn | g e { g
qg FTEES! §, 9 e A AT FT A
13w 2 I arjae e &1 A
FT 34, frAT &1 3F 9T a7 fFUy g
g1 gg we-wz 93 feie Fwar i fa
17 Ot e wfaee 3 & o9 freq sr 919
T % AT AT &g | ST AFT-
dIe TAFELH W T SI7 gT FI
T'EE ¥ T13aT w7 A1fgy 7z @
qgT TEL 8

za% fad g fafaedt v wOom
= ®1q1y foF geedy FE-FET U
g€ & X sAFT A1 F7 IAMAT L1 AT
AEASFZH 4, ITH1 98 F§ FI Q0L g AT
AZY AT TART AT &9 AATAT & | *gi-
FG ATAITT & AT IR HY  AFT AT
aEar g | A0 wqad wd aga Jg9d
& | A gRIT TIATAA FqAT SATATEY T
& AR I &gl Svg UFTIT FYT 9 dF
Tg 93 Agl qr=q a1 {6 gw gos &1 uF
FIEHT T G Q7T |

Y TATEAATT WEAr (9TAT) T
qgigg, srfrs (fawm T fafaa-
A9 ) daiad faqa®w, 1984 F1 AMMAI Y
qugT ®d gu & g9 arq fAafza &w@w
J1gaT §, AT TW THTE 1 —

.32 gt g & g
fadas grar @9 SARN &1 FGTAT JA0
TrEdY & AT 39 faw I@T 872 WAl &7
oy aynfos swigal U SR w W
. % fau afarg ST @I & ) GHT T 9F
q1 g9 #al &Y AT [@AT FET A |
Tg WHIT & o9 s fFuifeq asgan &1

gWAT & AIHIT FAZA IgT ¥%, T9D
faw ag sraza® g fF G T {IG

SAF 7 WEE ®T WG| AT 9AH
afuwig #1 feafa w=st adf g 9%
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9T A, fawg &y quegr, fase &t
FH H1 gAF T § wdr 3fg o qaeara
FT TIHAT FIAT I8 QI & | FOTET TH
T gt ¥ g aifim gfaE a9
2 faas aror @rEl &0 &9 §FW
qreT FAA TG & Fran<r a3 gu &)

T & arrfaw fasrg § @y I=Al &
A YIAFT & | 3T ST TCHIT &7 A1
faaiw &7 & srger grAr =ifgn ) @2
vanT Fiefeaa aege 1 e SE §
FT %, Tafay qawas & & 9 wha
qIAT F HIT TET IL 9T FOA AIA a
aw1g g1 9, faser faafy s7 & faady
@, fawst [T H F5 A ST A
AN J a9 Fral &t fas F faw aree
TAT H §THX AT X | 9 gy o
FHIET I & 9% &A1 § q80 g9-
WATE | 9 IANT H ATEl AR FH
FW L 9¢T 3@ fF eaes ga,
9, faqsy, ars7T i FAT F FTOT I
1T HHS FT ATAAT FIAT TF QT | qray
FIRT TR 71 13T foar @ & 1 ga &7
faawor ®3a Tt qgam afufaat s
ug HIA1T FT fawre § ) fawrgal &
IHTT & g A gAarE adf & a5
oiw faaq & ot sfemd @1 @ &1 FEd
FT AT 48 ¢ (% g9 Ageaqur a9 ST

"®T GHT ¥ AT FT JTIGHAT & |

3§ g7 fagaAw FqTF AR gQ
ATET @I HEAd F7 siraqT faqr @
g | QITHI{ JIRq19AT & qrqqT A,

AET AE0 &1 ST @ § | T F =) 4r-

FIHT 9T T & & Jq19 FW §, a
-9 9 HTIY erfawidt 3w «ifoq
AR AqATT 3G § 1 9aF 9 IAEN
%1 fawfaq FTT 47 a1q a7 g W@, I
ATAT NI & FI1AT T0AT & 1 Ivg GTHTOT
ST AT T g9 WY Ag e vt
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T ¥ w7 AT At I9H (A ATHTV-FGH
A F YA TF gwrg § F Faw
UF g AT Fgar g | fagi & g
faerraTg 7EEY & = A9 THI w9
1T FareqadTT & 1 9g drgsti 97 g =9
T § | aFgi ax uegafy wET Swiag,
AT T F FETY o IAUA T1@s, fawd
gAY AT Sy FAIX @, @fg G99
TIEY JUT FGT F F AW F H HFHIT
& fax qigell 9T @dr FT 9T IF @,
frgwr TgAT Ag & | ST H ag a5 &
g7 faerwre & | 97g 3@  fa 97 *El
¥ WY I aF T faeaw1d &1 1% Fg1d
% fag #1 snfaw Azg 781 fasi 1 ag
HIT WY RETHIT 1979 T & FL @ £ |

za 49 & fasfaq s@ & fau ag
qSEIT QT §F AAR! § FUT A9 Al
FIfqm a7 1979 & &L WE | AL
FgT a¥ fq1 YT HATT 7 AfF-g2AT
FTI7g MW 27 &t fawifa a1 1 S+
ITHT 50 FATT €I &I JIFAT FT HIIFT
25 g & fzar | 9wy g@ g fF wre-
qro T IF [ & wEr 7 gATT A
HIT TH I3 WO &1 Afw Ag & 1 qgaq
1983 & ATH § &Y 37 fwag #iv 77 &
AT A I 9T IAFT FgAl ¢ & F0E
It wfFa S+§ wor Al fawrar aFar |« vEr
feafg & S1F ST STF Ard fIeTFIT
FAT ATt &8 AT TFF ¢ 7 Q¥ FgATU
=g fad aFq § | qq: IAT g 0F
far o==t &1 27 NT a9 IFT BIT-WIT
ST FY 4EE F & fqq qramaw F19-
argr FaET Arfed, arfe awr<d 1 fasdi-
fywt ® F9 fHar a1 9F |

fafara ISz gasl #1 w39-faaiea
FEFAFT & (A0 H 0F gaU SITETET
FETIARATE | WX &7 & ux fafaa
FUTMR A, oF axfag gwrx fag,
o ®, Qo &I, f9a1 9ea1 s Sw
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gl & fT 25 gHATT €TI0 FT & 45 &
AT ATET g

sy fag fagrz gt gra smlng fafeaa
FATNT F | 38 @er & wwar fafew sa
AT T8 ¢ | ag faer g & fqafaa
W ErIHT g1 TRiA ®w o & fag
qEAT HIT @A & T FFI FT FIITAT
JEQEAT, 9% AT § HY I7g F1g 7L ARG
faeT 1 &7 1981 & fa= w0 &1 9% Ty
oy fa@ 99 9T IRA AF HIE T,
AeTe A% AT GHIT AqAA qF, TESAT F
=0 2% & a7 faar, fee @ g9 Asam
®7 W &1 T aw aF A8 faq gy
w0t feorg % 1% glwar @ 9%
YT FAT AF T W U T F FAFIT FI
fear | SR FATAT 10 ¥ 15 whEa
fesga &1 qir &1 faar geow o &
o F1 A FEF foT 717 9T @Y T 3|or -+ T
ATATH TG FIA | & THL TG fqgrs
FT QISTAT 1 AEIFT GF ATET A
9T A gU | A A wguw g fw,
IFT AFT & fq8g BT F T FIHATEN
I AT |

5. (A0 H 92 A wEAw IEI-
ofgal &1 @9 I &1 fafeag @y &
JEUTRA FIA &I BT & ATY @A &
qEI13 2 | QIFETT FIT AR ILqTIA
eraar &1 faferag sw@ragd g F @
ara T AIET fa09 FI@1 g 1 509 97
gufaal &1 &fq gt #9ifF 7 ToIRQWI
&t FrAaifaal &1 gFiIfaan agl £ aiy |
LT TF qUF 99 JAIafaal 1 agrar
AT AT & AT a4 AT 98 TIATEIA
q uaafgal s I@AT AEEr g 1 gud
gifeq wedt 1 gfq g F arer ag=e |
13 hrs.

a7 ¥ # wedt wgleag § fAdes s

|1 &, ag @ SURN ¥ 19 &9 ey
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augd & feat # greni & fag mE&
FI 22qeqT F3 qrfe IeqraT § sgagrd 7
qar g q1¥ |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
I would request those hon. Members who
want to take their lunch can do soand we
will continue the business of the House.

SHRI SATYASADHAN CHAKRA-
BORTY : We would like to hear the hon.
Minister.

MR. CHAIRMAN After the hon.
Minister has replied to the debate. You
may take your lunch. But there will be no
lunch-break, I hope the House agrees.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY  (SHRI
PATTABHI RAMA RAQO) : Mr. Chairman
12 hon. Members of this House have taken
part in this Debate. [ am very thankful
to them for their good suggestions. Some
of them have also made some criticisms.
The Government would, on their part take
into account the criticisms and take cor-
rective measures if there is anything worth
consideration. Most of them have made
good suggestion improve the position of
the small-scale industry. Before I proceed
to reply to the points raised by the indivi-
dual Members. I may like to giveyou a
short background regarding this amendment.
The hon. Members are aware that reserva-
tion of come items for exclusive manufacture
in small scale sector has been one of the
main planks of the Government’s policy
for supporting small-scale indusiries, Howe-
ver, certain doubts were created regarding
Government’s power to do so under Section
29 (b) of the Industries (Development and
Regulation) Act of 1951, It, therefore,
become necessary to assume specific power
under the Act to reserve certain items for
exclusive production in the small scale sector
and also to provide for validation of all
notifications issued since 19-2-1970,

- Coming to the points raised by hon.
Members, I find that while some of the
points relate to the provisions of the pre-
posed Bill, others are concerned with the
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general development of the small scale
industry. T would like to deal with the
specific reference to the provisions of the
amending Bill before I go to the other
points,

A reference was made by hon. Shri
G L. Vyas that subsection (2D) of Section
29B proposea to beincorporated in the Act
will enable large Houses 1o enter the reser-
ved areas, This observation, however, is
not correct, A close reading of sub-section
(2 D) will show that this provision intends
to empower the Government to peg the
capacity of industrial units already engaged
in the manufacture of reserved articles at
the level of production already achieved,
which is not legally possible at present.

The new provision is meant to Streng-
then the hands of Government to effectively
enforce the reservation policy in relation
to large and medium scale sector,

Another point which has been touched
upon by several hon, Members like Shri
Rup Chand Pal and Shri Subramaniam
Swamy relate to the nced for fuller and

comprehensive legislation as they feel that

the amendment will not serve the overall
objective of giving protection to the small
scale sector. I may mention in this connec-
tion that the matter is receiving our utmost
active consideration and various aspects
which the hon. Members have touched
upon would be gone into and suitable
legislation brought in.

Some Members have also spoken about
the general neslect in terms of facilities,
infrastructure, financial and fiscal 1ncentives
etc.. available to the small industries. This
charge is not correct as the small scale
industries have registered tremendous gro-
wth in terms of units registered in the small
scale soctor, the production and employment
achieved and investment and exports under-
taken by them. I will give a few figures
in this connection.

The number of wunits registered in
1973.74 was 1.64 lakhs, the number of units
registered in 1982-83 is 5.96 lakhs. Produc-
tion in crores was Rs. 7,200 crores in
1973 74 and in 1982-83 it is Rs. 35,000
crores. Employment in lakhs—in 1973-74
it was 39.7 lakhs, now in 1982-83 it is79
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lakhs. Exports in 1973.74 was Rs.393 crores,
now, in 1982-83 these were estimated to
be Rs. 2100 crores. This phenomenal
growth in the small scale sector could not
have been achieved but for the several pro-
motional and developmental measures taken
by the Government both at the Central and
the State levels. Today the small scale
Sector is engaged not only in the traditional
items, but has diversified into thighly sophi-
sticated areas which find markets within
and outside the country,

It hac also been mentioned that the
liberalised foreign collaboration policy is
adversely affecting the small scale industry,
It may be mentioned that foreign collabora-
tions are allowed in small number of indus-
tries on a very Sselective basis in highly
sophisticated and top priority areas and in
export oriented and import substitution
areas., While doing so, we carefully consider

the effect it will have on various sectors of
the economy.
Shri Rup Chand Pal, Shri Moo! Chand

Daga and Shri Paranjpe also referred to
sickness in the small scale industry. As you
are aware there are over ten lakh small
scale units and certain amount of sickness
for various reasons cannot be avoided, Even
so, systems have been introduced to detect
sickness at the earliest stage and to initiate
remedial measures for rehabilitation of the
sick units. Siate level Institutional Co-
ordination Committee which has bankers as
well as the Reserve Bank of India as
Member, has also been in existence in most
of the States to consider and tackle this
problem,

Some hon. Members —such as Shri
Vyas have referred to recently published
IIPA Report, referring to encroachment of
large sector into areas reserved for small
scale industry. The amending Bill actually
seeks to cover the loopholes in the present
regulatory system and to ensure that such
cases are minimised.

Reference was also made by Members
including Shri Paranjpe to the functioning
of the District Industries Centres and newly
introduced scheme for providing self-
employment to educated unemployed youth.
The District Industries Centres have been
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doing very useful work at the grass root
level for identification of entrepreneurs, pre-
paration of project profile for them and
in giving them support and services for
setting up cottage and small scale industries.
The new scheme of self-employment is
being implemented in full public gaze. You
know very well, on the 15th of August last
our worthy Prime Minister has pronounced
from the ramparts of Red Fort that self-
employment for uneducated youth (/nferrup-
tionsy.

DR. SUBRAMANIAM SWAMY : Why
do you no

SHRI PATTABHI RAMA RAO : | am
repeating. (/nrerruptions)

The Prime Minister has announced the
scheme for self-employment for uneducated
youth, This she has announced from the
rampart of Red Fort. In pursuance of that
we are following this. The new scheme for
self-employment by setting up of cottage
and small scale industries is being imple-
mented in full public gaze. It has received
tremendous response and about 8.9 Jakh
applications have been received till the end
of January 1984 against a target of 2.5 lakhs
for the current year, over 1.60 lakh applica-
tion have been recommended to the banks
involving a loan of Rs, 265.83 crores.

There is an Advisory Committee of the
District Industry Centre of which M.Ps,
M.L.As and other representatives are
Members.

DR. SUBRAMANIAM SWAMY :
Where ? Not in Bombay. (Interruptions)

SHRI RAMAVATAR SHASTRI : Not
in Patna aiso. It is the capital of Bihar
State and 1 belong to that State. (Interrup-
tions)

SHRI PATTABHI RAMA RAO : I am
not yielding. If he has any doubt, let him
ask at the end.

SHRI RAMAVATAR SHASTRI] -
These are not being implemented in Patna.
SHRI PATTABHI RAMA RAO :

Instructions have gone and the scheme has
been introduced from 15th August. I am.
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sure these are being implemented. In other
States also, they will copy it. In Maharashtra
also, they are copying.

SHRI RATANSINH RAJIDA : They
have not done it.

DR. SUBRAMANIAM SWAMY : You
send by post.

SHRI PATTABHI RAMA RAO : You
know, the Government machinery moves

slow, So, you must give some time.
(Interruptions) Certainly, that will move.
There is no doubt about it, But the move-

ment may be a little slow, (Inrerruptions), 1t
is because we do not want to faulter in
giving instructions. So, clear instructions
must go.

DR. SUBRAMANIAM SWAMY : By
the time instructions reach, they will be out
of power. See that the instructions reach
the quarter before we come to power.

SHR] PATTABHI RAMA RAO : That
qguestion does not arise in your life. 1f you
want to join us, it is a different question.
But you will never come to power,

st ®T fas ReFT (FIAIITY): Far
gH oo 1T afaFwifzal &1 01 T'zamA
T g 8 7

awiafa aglaa : TRl Far g fF 7

HIET FeR1 9gH T4 |

SHRI PATTABHI RAMA RAO : If he
disturbs me like that, Sir, I will take one
hour.

I may answer my hon. friend, Dr.
Swamy. He is wasting his labour by sitting
in the Opposition.

DR. SUBRAMANIAM SWAMY : In
the next elections, we will be in the ruling

party,

SHRI PATTABHI RAMA RAO : It
will not happen as long as you are there.

It has received tremendous

About 8.9 lakh applications have been
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received till the end of January, 1984 as
against the target of 2.5 lakhs by the current
year. Over 1.63 lakh applications have been
recommended to the banks involving a loan
of Rs. 265.38 crores. There is a district
advisory committee about which I have
mentioned earlier and instructions have
been reiterated that the Committee should
meet regularly once a month so that the
scheme is reviewed and monitored closely
and ccntinously. As such, I hope there
would not be any scope for mismanagement
or other defects either during selections or
sanctions or disbursement of loans.

I am afraid for want of time, I would
not be able to cover all the points which
have been raised by the hon. Members. But
considering the intent and purpose of the
amending legislation, T would request the
hon Members to pass this Bill. Before that,
I assure them that | would bear the points
in mind and I have noted down all the points
also that have been raised and I will cer-
tainly go into them and try to sort out alj

of them,

1 shall request the hon, Members to pass
this Bill unanimously,

SHR] RAMAVATAR SHASTRI : You
did not say anything about my two specific
points.

SHRI PATTABHI RAMA RAO : There
are serious allegations made by one or two
Members and about certain things. I shall
go into them provided they send me in
writing all the details, I want in writing
the names and what has actually happened.
1If you send me in detail, I will go into it.
I cannot make a wild goose chase. Please
send the details,

SHRI RAMAVATAR SHASTRI : Your
figures are all right but the scheme has not
been implemented. (/nrerruptions.)

SHRI PATTABHI RAMA RAO : I will
certainly go into all these things. About
your points and that of other friends, 1 will
certainly take action and we shall see that
such things are not repeated.

SUBRAMANIAM SWAMY :1
Minjster Shri

DR.
bave great record for the
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Pattabhi Rama Rao. But still his reply is
totally unsatisfactory on three points,
(Interruptions.)

On three points, I am totally dissatisfied
with the reply. He says comprehensive
legislation is under review. But he did not
give any time-limit.

SHRI PATTABHI RAMA RAO :1

said, ‘““Under consideration”. It will be
brought in shortly.
DR. SUBRAMANIAM SWAMY :

“Shortly” is not satisfactory. I would like
to have a clear cut statement date cofy t
Will it be possible to bring the Bill in this
month or in this Session ?

No. 2, regarding the district industries
centre, by his own admission, instructions
have gone from Delhi but they have not
reached the other end. District Industries
Centre is the core concept which the Janata
Government has introduced. (/nrerruptions.)

Is the word ‘‘Janata-Government’ un-
parliamentary ? We had passed it in Parlia-
ment in December, 1978. It is the only way
to industrialise the rural areas and the
backward areas of the country On that,
he has said that they have decided to include
MPs and MLASs, But as my collcagues have
said here and, as far as I know, nowhere
this has happened. By the Minister’'s own
admission, it is not working properly.

Thirdly, I had suggested that in order
to assist the small industrialists, the market-
ing facilities have to be provided to them,
the way the Japanese did during their stages
of development. Tiui is how the small-scale
industries came up ; they cut cost and
became competitive in the international
markets. Here, the small-scale people are
not getting aoy assistance in marketing, Big
industrialists are driving them out because
the small people are not able to compete
on the marketing side,

Finally, there is no assurance from the
Minister that he will take care thdt multina-
tionals do not enter into the fields where
the small-scale industries are already there,
I gave some illustrations. One is the photo-
gtet industry where we are in a position to
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produce photo copy machines. But they
are allowing the foreign companies to come
in.

When the steel industry was involved,
there was a lot of hullabaloo in the House.
Another illustration that 1 gave was that
the oilseeds people in Bombay came to me
saying that foreign collaborations are being
allowed when it is in the red bock and it
is clearly under the banned list. Still they
are being allowed. So, this piecemeal effort
will not do. The coming eclections are in
their view and they are trying to give all
the lollipops. But thatis not the way the
Parliament should be used. Therefore, I
persist in disapproving the Ordinance.

SHRI PATTABHI RAMA RAO : Sir,
I would like torreply to the points he has
mentioned,

Firstly, about the marketing facilities,
actually the DIC's function is not only
selecting entrepreneurs and giving loans to
them but also helping them in every respect,
including the marketing. That is why every
district has got a DIC. There is no difficulty
about that.

About the inclusion of Members, I have
already said that the instructions have gone
and, probably, shortly they will reach them.,

They will certainly include the Members.
There is no difficulty about that,

As regards the multinationals, this Bill
is intended for that. ]| do not understand
why he should repeat about it. The present
Bill is intended to avoid all the multina-
tionals. Under Section 29B, it is not possible
to do it, The courts are there to help them.

MR. CHAIRMAN : I want to put one
question to you. I want to know whether
the Government have issued instructions
to various Departments to purchase the
goods manufactured by small-scale indus-
tries or they give preference to others,

SHRI PATTABHI  RAMA RAO
Naturally, to small-scale industries, if there
is good quality.

MR. CHAIRMAN : Are there standing
instructions or not ?

e
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SHRI PATTABHI RAMA RAO : There
are standing instructjons.

SHRI BHAGWAT JHA AZAD : In the
specified areas, there are standing instruc-
tions,

DR. SUBRAMANIAM SWAMY : The
condition is, if there is good quality. On
that ground, they put them off.

SHRI PATTABHI RAMA RAO : That
is not so.

MR. CHAIRMAN : I put the Statutory
Resolution moved by Dr. Subramaniam
Swamy to the vote of the House,

The question is :

“This House disapproves of the
Industries (Development and Regulation)
Amendment Ordinance, 1984 (Ordinance
No. 1 of 1984) promulgated by the
President on the 12th January, 1984.”

The motion Was negatived.

MR. CHAIRMAN : The question is :

““That the Bill further to amend
the Industries (Development and Regu-
lation) Act, 1951? be taken into consi-

deration.”

The motion was adopteds

MR, CHAIRMAN : The House will
now take up Clause by Clause consideration

of the Bill.

Clauses 2 to 7
MR. CHAIRMAN : The questions is :

“That Clauses 2 to 7 stand part
of the Bill”. '

The motion was adopted.

Clauses 2 to 7 were added to the Bill.
MR. CHAIRMAN : The question is:

‘“That Clause 1, the Enacting For-
mula and the title siand part of the

Bill”.
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The motion was adopted.

Clause 1, the Enacting Formula and the
title were added to the Bill.

SHRI PATTABHI RAMA RAO : I beg
to move :

“That the Bill be passed’.

MR. CHAIRMAN : The question is :
“That the Bill be passed’’.

The motion was adopted.

STATUTORY RESOLUTION RE:
DISAPPROVAL OF GANESH
FLOUR MILLS COMPANY
LIMITED (ACQUISITION
AND TRANSFER OF UNDERTAKINGS)
ORDINANCE 1984
AND
GANESH FLOUR MILLS COMPANY
LIMITED (ACQUISITION AND TRAN-"
SFER OF UNDERTAKINGS, BILL

SHRI N.K. SHEJWALKAR (Gwalior) :
Sir, 1 beg to move :

“This House disapproves of the
Ganesh Flour Mills Company Limited
(Acquisition and Transfer of Undertak-
ings) Ordinance, 1984 (Ordinance No.
2 of 1984) promulgated by the President
on the 28th January, 1984.”

Fortunately or unfortunately, it has
always fallen to my lot to move these statu-
tory resolutions and tqQ oppose all these
Ordinances.

-

There have been about 14 Ordinances
in the year, 1983 and this is theé second Ordi-
nance in this year, 1984 bringing the
Ordinances passed to 13.

I bhave always been pleading that this
power to promulgate Ordinances -should be
very sparingly used. It is not an ordinary
power. It is an extraordinary power. When
this special power to promulgate Ordinances
is exercised, the power of the Parliament
is set aside for the time being. I have been
raising objections to the frequest promulga-

“tion of Ordinances time and again, But
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I do not know the reasons why the Govern-
ment pays no heed to my pleas.

I need not give the whole background
of how the Ordinances have been continu-
ously opposed in the past. Right from
1971 and even before that when Shri
Mavlankar was the Hon, Speaker of thijs
House, objections have been raised
against the promulgation of Ordinances
and there is lot of correspondence between
the earlier Speaker Shri Mavlankar and
the late Prime Minister Jawaharlal Nehru.,
It has been held several times that even
though the power to promulgate an Ordi-
pances is within the discretionary powers
of the President, it should not be issued
without sufficient justification, The Ordi-
nance should not have been issued in
such a large number. This is not a simple
matter to be ignored. Certain observations
have been made by Shri Mavlankar based
on very sound judgments. In the light of
these observations, I would urge upon the
Government to consider whether the cir-
cumstances were so urgent or emergent as
to justify the issue of Ordinance, This
power to issue Ordinances should not be
exercised unless there is sufficient justifica-
tion and the circumstances so warrant,

I am sorry to say that the Government

is not careful in these matters. ] draw
your attention to the last Ordin-
ance. Ordinance No. 3 of 1983,
Societies Registration Ordinance, They

wanted to register some body and for that
they wanted an additional provision to be
made in the Societies Registration Act,
You will be surprised to know that body
did not come into existence even after the
passing of that Bill in Parliament, even afier
six months, and I am not sure whether it
has been constituted even today. This is
the seriousness about these Ordinances. 1
am going to demonstrate that in this case
also the same thing has been done. Not
only that, some provision of the constitu-
tion ls mentioned in the legislation without
applying the mind at all. This is the posi-
tion in the case of the present ordinance
also. Isit the purpose of the Constitu-
tution that such a power should be exer-
cised without applying the mind by the
Government ? May be, article 25 or the
one under which the provision for issuing
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Ordinance is given has to be equally res-
pected until you amend that provision.
You may amend and then you may do
anything according, to the amended Con-
stitution. But so long as the provision is
there, not to think about it is showing
disrespect to the Constitution. With a
heavy heart I have to say that in matters
of Constitution, particularly in regard to
this provision for Ordinances, the Go-
vernment has always heen callous and
careless.

Coming to the specific provision here,
they ray that they want to; rather, they
bave already, by the Ordinance, taken over
the Ganesh Flour Mills. In the statement
of reasons which they have circulated for
promulgating this Ordinance, several grounds
have been mentioned. 1 will come to them,
but before that 1 want to bring to the
notice of the Chair the preamble which
they have provided in this Ordinance. In
the Jast sentence of that paragraph they
say :

...... with other consumer com-
modities to the public at reasonable
prices and thereby to give effect to the
policy of the State towards securing
the principles specified in clause (b)
and clause (c) of article 39 of the Con-
stitution,”

Article 39 deals with the Directive Principles
of State Policy ; it reads :

“The State shall, in particular,
direct its policy towards securing —

(a) that the citizens, men and women
cqually, have the right to an ade-
quate means of livelihood ;

(b) that the ownership and control of
the material resources of the com-
munity are so distributed as best
to subserve the common good ;

(¢) that thec operation of the economic
system does not result in tne con-
centration of wealth and means of
production to the common detri-
ment,"

They rely for bringing the Ordinance and
now the Bill on article 39 (b) and (c).
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They want that the ownership and control
of the material resources of the community
te so distributed as best to subserve the

common good. Ultimately, what is the
purpose ? I do not want to read the
whole of what is mentioned in Basu’s

Commentary on page 109 ‘Nationalisation
of industry and business.” There can be
two purposes as laid down in (b) and (c).
Is it the intention of the Government to
take over all the oil factories or the vanas-
pati factories so that the oil business as a
whole is taken over, totally, and there is
some stability ? If that is so, then I can
understand. If the whole class which is
manufacturing vanaspati or oil, if all these
factories are taken over, then I can see
that there is a purpose., But they have
chosen only one factory.

How is it going to affect the level of
prices all over the country ? It is not
even producing—I should say —1/60th of
the country’s production. Secondly, how
is this purpose (a) going to be served —
ownership and control of material resources
and to see that the economic system does
not result in concentration of wealth ?
Where is the concentration of wealth in
this matter ? The company is in loss for
the last more than 20 years. It is running
in loss. The Government has taken over
the management in 1972, From that time
it is managing. Now where is the ques-
tion of concentration of wealth here in this
matter —I fail to understand. [t is just in
a routine way —they will mention some
provision of the Constitution and just go
on without applying their mind. This is
my serious  objection —ultimately  they
could have other reasons also. Why these
reasons at all have bcen given, without
understanding the import of what it
means ? In the sphere of trade and busi-
ness nationalisation has been affected by
taking over the existing private concerns
and vesting the business and assets in
statutory corporations owned and controlled
by the State. For example, Life Insurance
Corporation, road transport, civil avia-
tion—1 can understand. If they take
over all the oil business or all the Vanas-
pati units of India, T can understand. But,
as I said, they have utter disregard for the
Constitution or, I should say, that they do
not follow what it means.

etc.) Bill

Here again, if the statement is beens
it gives the history of this organisation and
it is a very big statement. I do not know.
In 1972 they say under Sec. 80 AA of the
Industries Development and Regulation Act,
1951 the management of these undertakings
was taken over by the Central Government
with effect from 3rd November, 1972. All
right. 1 can understand that it was not
being properly managed and you have taken
over the management on the ground of fall
in production consequent on the non-in-
vestment and creation of cncumbrapces on
assets of the undertaking, etc. In the
initial paragraph they have said that they
have done something which is not allowed
by law-they have taken loans without
permission, Anyway you took action in
1972. A three-member inquiry committee
of the representatives of the Ministry of
Agriculture, Minisiry of Finance and the
Industrial Reconstruction Corporation of
India had earlier conducted an inquiry in
July —August 1972 and came to the con-
clusion that the economic viability of the
company as a whole would largely depend
upon the economic viability of the
vanaspati units in Delhi and Kanpur., 1
may add that it is not only dealing with
this, there are flour mills and other con-
cerns also. The Committee says that the
viability depends ‘on the running of these
two factories of Vanaspati which are
situated in Delhi and Kanpur and ‘on the
recommendations of this inquiry committee
and representations received from labour
unions, the Delhi Administration and the
local Members of Parliament, it was decided
that the management of the company
should be taken over under the Industrial
Development and Regulation Act, 1951.”
Now it is very astounding. When was
this report submitted ? It was submitted
in 1972, What was being done uptil now ?
After ten years they thing of taking it
over like this. How can it be justified ? —
I fail to understand —as a special measure 7
Here also special permission was given to
introduce this Bill and such sort of Bills
are being introduced with special permis-
sion. Thereafter—Ilook here— what s
being done here ? How can it be justified ?
I really fail to understand. A group of
companies have filed a write petition in

-lhe Delhi high Court and the decision of

the Delhi High Court on this writ petition
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was expected any moment.”” As yet the
decision is not there, the decision of the
High Court has not come and they want
to expedite this matter. Why ?

After all, either they are fighting the
case with certain convictions or they are
not fighting it with certain convictione, If
they are not fighting with certain convic-
tion, then, let the court decide it. If you
are convinced of the aetions you have been
taking uptill now, then you fight them out,
If youare not convinced, then why undergo
these provisions ? They do not want to
wait for this, Is it not that they are
playing with the public exchequer or tax-
payer's money ? In the last para they say
that :

“The company soon turped the
corner and started making profits.”

Immediately after the take over of the
management, the Central Government pro-
vided the following : —

(i) professional management ;

(i) Loan of about Rs. 92 lakhs from
Industrial Reconstruction Corpo-
tion of India and

(iii) Moroterium on past liabilities.”

This is for the past liabilities etc.
Who suffered by these ? Is it the Govern-
ment or the public which suffercd 7 Afier
all, there is some sanctity when s me Joans
are granted, when a public limited com-
pany is floated, they have got some rights-;
when they choose to become shareholders,
they are responsible for the losses also,
when they are responsible for profits, they
are responsible for the losses also. Further,
it is said :

“The overall financial position of
the undertaking improved subsequently.
The net worth of the undertaking was
negative to the extent of Rs. 223-90
lakhs on the date of the takeover of
the management. However, as on the
31st March, 1983,the net-worth was posi-
tive to the extent of Rs. 770 Jakhs.”

Now, as against that, they propose to
make a provision of Rs, 1.67 crores. They
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want to pay this to the company. What
good is going to be achieved I fail to under-
stand. The hon, Minister will please explain
as to how it is going to be in the interest of
the general public and how it is going to
serve the purpose of Article 39-A, B or C.

Again, Sir, in the Financial Memoran-
dum, they say this, In the first para, it is
said that a provision of Rs. 1,57,68,000 has
to be made. Then, in Clause 7 of the Bill
there is a provision of Rs. 10,000 per annum
for the period commencing on the date on
which the management of the Ganesh Flour
Mills was taken over by the Central Goven-
ment and ending on the appointed day. This
is given to manage the affairs of the com-
pany. I do not know why the amount is
going to be paid at all to them. It may be
a small amount in comparison to the original
one, namely, Rs, 1,20,000, Why again you
are going to pay this ?

This is for the interest, It is under-
standable. What about Clause 14 ? Clause
14 of the Bill provides for the appointment
of a Commissioner of Payments by the Cent-
ral Government with adequate staff to
assist him for the purpose of disbursing the
amounts payable to the Ganesh Flour Mills
Company Limited. The salary and allow-
ances of the Commissioner of Payments and
his staff and the expenditure on _office and
establishment will de defrayed out of the
Conselidated Fund of India. The estimated
expenditure on this account is likely to be of
the order of Rs. 20,000 per month.  Again,
it is an unnecessary burden. Nobody knows
in how much time the Commissioner will
dispose of all the matters. 1 have scen as to
what happened in the case of Maruthi when
the Commissioner was there to clear off the
whole matter. [ am not sure whether he
has done this job as yet or not. It is again
a vague thing. No specific amount has been
mentioned. They say ‘All right, give us the
sanction for the estimated expenditure of
Rs. 20,000 per annum’. It may be a burden
on the Consolidate Fund. Is it at all jus-
tifiable ? I do not know as to what is the
principle behind in bringing this Ordinance?
On merits, there is no case. Even on
practical cosideration also, I do not think
that there is any justification,

Lastly, Sir, after all the Constitutional
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measures are to be taken recourse to only in
very exceptional cases. I do not know what
is the reasonsing for this ?2I do not know
what is the reasoning for all that and there-
fore, 1 strongly oppose this measure and I
wish that the House should accept my
motion,

MR. CHAIRMAN : Resolution moved :

“This House disapproves of the Ganesh
Flour Mills Company Limited (Acquisition
and Transfer of undertakings) Ordinance,
1984 (Ordinance No. 2 of 1984, promul-
gated by the President on the 28th January,
1984."

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI BHAGWAT JHA
AZAD) : Sir, I beg to move :*

“That the Bill to provide for the
acquisition and transfer of the right,
title and interest of certain undertakings
of the Ganesh Fllour Mills Company
Limited with a view to sustaining and
strengthening the nucleus of public
owned or controlled units required for
ensuring supply of wholesome vanaspati
and refined edible oils, nutritious foods
and other consumer commodities to the
public at reasonable prices and thereby
to give effect to the policy of the Siate
towards securing the principles specified
in clauses (b) and (c) of arficle 39 of the
Constitution, be taken jnto considera-

tion,”’

Sir, the Bill provides for acquisition and
transfer of the right, title and interest in the
Ganesh Flour Mills on payment of an
amount of Rs. one crore, fifty seven lakh
and sixty eight thousand in lieu of compen-
sation. In addition there shall be given to
the company by the Central Government an
amount calculated at the rate of rupees ten
thousand per annum from the date of take-
over of the company and ending with the
appointed day of 28th January, 1984, Govern-
ment shall also pay simple interest at the
rate of four per cent per annum commen-
cing on the appointed day and ending on
the date on which payment of such amount
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is made by the Central Government to the
Commissioner of Payment,

During 1968, the Ganesh Flour Mills
Company Ltd. incurred huge Josses and
approached a Gioup of companies for finan-
cial assistance. The latter agreed to give a
secured loan of Rs. 40 lakbs and obtained
through ap agreement, the validity of which
was in dispute, a benefit of Commission of

- 3/4"7 on purchases and sales made by the

Decihi and Kanpur units of the Company.
In addition. they were to charge interest at
the rate of 1", per month on the outstand-
ing balance. The Group also desired that
the secured loan should be further secured
by issue of debentures mortgaging almost all
the assets of the company In India. Accor-
dingly, 9500 debentures of Rs. 1000/~ each
were issued or pledged by the then manage-
ment to the Group of companies in contra-
vention of the stipulation laid down by the
Controller of Capital Issues. The nationalised
insurance companies and banks held about
119, of the shares while 53% of the shares
were widely distributed among a large num-
ber of shareholders who had very little voice
in the affairs of the company.

After an enquiry and on the basis of the
representations received from the labour
unions etc. the management of the
company was taken over under Section
18-AA of the Industries (Development and
Regulation) Act, 1951, with effect from the
3rd November, 1972, The management of
the undertakings was taken over initially for
a period of five years (that is, upto the 2nd
November, 1977) and was subsequently
extended upto the 2nd February, 1984,

The units taken over by the Government
were

(i) The Delhi Vanaspati Factory,Delhi.

(ii) The Hindustan Breakfast Food
Manufacturing Factory, New Delhi,
including the Ganesh Electrical
Factory, New Delhi, which is inter-
linked with it by reason of its
location, common  services and
infra-structure.

*Moved with the recommendation of the

' Prgsident._
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(iii) The Kanpur
Kanpur ; and

Vanaspati Factory,

(iv) The Solvent
Bombay.

Extraction Plant,

Immediately after the take-over of the
management the Central Government provi-
ded the following inputs

(i
(i)

Professional management ;

Loan of about Rs, 92 lakhs from
Industrial Reconstruction Corpora-
tion of India ; and
(iii) Moratorium on past liabilities.
The Company seen turned the corner
and started making profits. These were
ploughed back and utilised for increasing the
production capucity and productivity of the
undertakings. The overall financial position
of the undertakings improved subsequently.
The net worth of the undertakings was
neeative to the extent of Rs, 223.92 lakhs on
the date of the take-over of the management.
However, as on the 3lst March, 1983, the

net worth was positive to the extent of Rs.
770 lakhs,

Plans for expanding the activities of
the undertakings have been drawn up.
After these expansion plans are completed,
the Ganesh Flour Milis would constitute the
biggest refining unit for edible oils and
manufacture of vanaspati in the country,
Sir,we do not propose to take-over the entire
industry in the country. But as the clauses
B and C say, we want to play a dominant
role in the oil industry and therefore we are
doing that, The Government oil policy in
the country is decisive and for the common
good of the people and that is why we are
taking over this,

The units of Ganesh Flour Mills and
Amnritsar Oil Works the management of
which has also been taken over by the
Central Government, are being utilised by
the Central Government as an important
instrument for implementing its oil policy.
We do not propose to take over the entire
industry but certain units like Amritsar Oil
Works and the Ganesh Flour Mills which
we are taking over now, will be important
instruments in the hands of the Government
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for implementing its oil policy and by doing
so, we ave doing this for the common good
of the people. We are doing so not to
concentrate the entire oil indusrty in the
hands of a few, but rather we want to play
a dominant part in the oil policy so that
the common people can benefit.  The refi-
ning of imported crude oil for supply to
consumers through the network of fair price
shops under the public distribution system
is being almost entirely done by these two
undertakings.

The production of vanaspati and refined
edible oils during the nine months ending
December 1983, was over 1.17 lakh tonnes
wiih a monthly average production of about
13,000 tonnes against the monthly average
of 3,400 tonnes in 1979-80 which shows the
potential growth in production under the
Central Government management,

As T said in the beginning, the company
was incurring a huge loss. We have
turned it into a profitable and viable unit
and that could be done by the oil policy of
the Government. The history speaks for
itself. Now, the complaint is why it took
14 years for the Government to take over
this company. There were three proposals
being discussed as to  whether it shou'd be
partly taken over or whether it should com-
pletely taken over and nationalised or whether
we should have a control over it, Ulti-
mately, we have come to the conclusion that
it should be taken over. It cannot be said
that Government, all these years, were not
thinking over this unit. 1 may submit to
this House that the Government all these
years have taken over those companies which
were incurring losses and turned them into
viable and profitable units. That is why we
are invoking Article 39 (B) (C).

In the context of the Government’s
edible oil policy, aimed at giving an effec-
tive role to the public sector units in the
regulation of the oil and vanaspati market
and ensuring supply of vannaspati and
edible oils to consumers at reasonable
prices, the Government is of the opinion
that sufficient production capacity under the
management of Government ought to be
built up, and that the Ganesh Flour Milis
and the Amritsar Oil Works together
provide a strong nucleus for this purpose.
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It is our desire that we should have a
dominant say in this oil policy. It is known
to the House that between the requirement

that we have in the country to-
day and the droduetion °~ that we
have, there is a difference. Therefore,
we have to import from outside. To regu-

late the entire policy in this country, to have
sufficient production capacity under the
management of the Government, to have a
reasonable price in the market, to have its
effect on the market during the time of
difficulties, is a matter of policy for the
Government. We are implementing it for
the common good, through nationalization —
for which this Bill has been brought.

The present healthy state of Ganesh Flour
Mills, is the cumulative result of the varjous
steps taken by the Central Government
since its take-over in 1972, 1f the unit 1is
not nationalized, and is handed over back to
the original owners, there is considerable
risk of its again becoming sick.

We took a sick child and we have brou-
ght to a healthy state.  And this is doing
service to the nation, That is why we want
to keep it with us.

Thus, the results achieved during the
period of Government management would be
washed away, if we hand it back to them,
It will also impede the management of supply
of imported edible oils through the public
distribution system. Thus the Central
Government has reached the conclusion that
handing over of the management of the
undertaking to the original owners will not
be in public interest. For these reasons,
the Central Government has decided to
acquire right, title and interest in the under-
taking by enacting this legislation in place
of the ordinance issued on 28.1 1984,

You will agree that whatever might be
the observations about the ordinances, at
least in this case this ordinance has justi-

fied itself by the purpose for which it has
been issued.

The Ganesh Flour Mills has been play-
ing an important role in the supply of
commodities essential to the needs of the
common man. It is intended further to
extend the role of the Ganesh Flour Mills
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by means of expaasion of its production
capacity and diversification of its production
function as a part of the nucleus of the
instrumentalities under the public sector,
so as to provide Government a commanding
role —this is our aim —in the regulation of
the edible oil economy in this country.
And that is why we have invoked Article
39B and 39C. Certain schemes for this pur-
pose are under preparation. These are :

(1) SETTING UP SOYABEEN PROCE-
SSING UNITS : Such unit would be of 300
tonnes per pay capacity, and the raw mate-
rial available in Madhya Pradesh would be
used.

.

We are having a good crop of soyabeans

in Madhya Pradesh, Sir, as you know. I

hope this plant, when set up,will use that,

A major part of the investment would be

made by Ganesh Flour Mills out of its own

resources. - The Government will provide
supplemental assistance,

(2) We propose to set up modern oil
complexes,  Seiting up of such oil complexes
has been planned, keeping in view the
objective of providing oils and derivatives at
reasonable prices to consumers in metropoli-
tan towns. Since the market in these towns
acts as a Barometer to edible oil prices
else where in the country, these complexes
would lead to a better management of the
edible oil economy. One such complex
would be set up in Delhi, to begin with.

(3) Setting up on Extruder plant at
Delhi, to supply mid-day meal to children in
schools.

(4) Setting up a refinery at Caleutta to
meet the demand of the refined oils of the
Eastern and North-Eastern States.

14 hrs.

As I have already informed the House
the Ganesh Flour Mills Co. Ltd. had a
negative networth at the uime of its take-over
in November 1972 and on its own, it was
not in a position to raise thenecessary funds
and provide managerial inputs, to bring the
units of the undertakings back to running
condition,

Under the management of the Govyern-
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ment financial loan was provided by the
Industrial Reconstruction Corporation of
India. Besides this, considerable managerial
and technical inputs have been provided to
bring the undertakings to its current healthy
situation. In order to enable it to play the
role envisaged for it under the Government’s
policy for regulating the edible oil economy,
it is necessary to make further investments
for modernisation of its machinery and
diversification of its activities, TIhe Govern-
ment feel that further investments for such
purposes should be preceded by some
arrangement which ensures continuity of
management of the undertakings under the
Central Government, It was, therefore,
«decided among other reasons to acquire the
said undertakings.

The oil year 1982-83 which ended on
31.10.1983 had been one of the most diffi-
cult year in so far as the availability and
prices of edible oils were concerned.  There
was drastic fall in production of groundnut
due to drought and floods affecting
48 million bectone of crop area and a
population of 31 crore. Government had
to gear up its machinery to tide over the
crisis. The Ganesh Flour Mills undertakings,
therefore, had to be involved fully and in a
much bigger way in maintaining the supply
of refined edible oils to the public distribu-
tion system. This abnormal situation
continued even after the oil ycar 1982-83
was over at the end of October, 1983, when
normally the availability of edible oils in-
creases and the price decreases due to
arrival of fresh crops. This year the
position of supply and prices was, however,
entirely different.,  Therefore, Government
thought it fit to nationalise the undertakings
of Ganesh Mills immediately through an
Ordinance so that it could be developed and
expanded as a public sector undertaking to
implement urgent Government programme,
The Share-holders were pressing for return
of the company to them. The Government
wanted to introduce a Bill in the Jast winter
session of the Parliament to nationalise the
undertaking . But by the time the formalities
for introduction of the Bill were completed,
the session was over, Hence ‘The Ganesh
Flour Mills (Acquisition and Transfer of
Undertakings) Ordinance, 1984, was promul-
gated by the President on 28th January, 1984,

It is proposed to incorporite a new
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company for running this undertaking. The
Company will be a wholly owned Govern-
ment company, It was my privilege, when
1 took over this Ministry, to bring forward
a Bill in this House to nationalise Amrit-
sar Oil Mill. It is now my privilege to
bring forward this Bill also in the House,
Both put together will be a new company
for running this undertaking.

The Bill also provides for continuance of
employment of all employees of the under-
taking in the proposed new company.

1 am sure the proposed Bill will have
the support of the entire House, beeause the
aims and objectives that I have set and the
way government have built up and the way
the government wants to use this instru-
ment for the oil policy of the government
for the common good will haye the support
of the entire House.  With these words, I

commend this Bill for the consideration of
this House.

MR. CHAIRMAN : Motion moved :

“That the Bill to provide for the
acquisition and transfer of the right
title and interest of certain undertakings
of the Ganesh Flour Mills Company
Limited with & view to sustaining and
strengthening the nucleus of public
owned or controlted units required for
ensuring supply of wholesome vanaspati
and refined edible oils nutritions foods
and other consumer commodities to
the public at reasonable prices and
thereby to give effect to the policy of
the State towards securing in clause (b)
and (c) of article 39 of the Constitution,
be taken into consideration.”

ol MigEAT AR (TIFYY) © HAT-
q9 GIgd, 9l aF T0q Fena} fqeqg &
fawr &1 qieg® &, § SHT quET HIGT
g | 9T WgITW 7 gl X FF AT Fal g
HIT e giT yde &1 g f& &= F
AIAT 1 TedAA § ITFHT g0 FLAT | TqH
AATAT HIfeasqg F FIX S I<6ey T@T 747
g, 9gl IF JAXT WArIfaST FT G g,
WET 9% SA% g¥qeq HT ¥A™ g Iy
qga 4T Q& 9w § FSawr § gadT sar

g
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TET TFEEST FT TUN F) Fifqw F#T | A
THRT 3 FAET § | 391 F snfeley
THY AR Fgy § v Afefeas
g &) gAEqra ®1 gAR I 5%
feadg #fag, 7 Afoarrodlo o7 AR
T AN TS, Arf@I ¥ g FFE0 I
faffasoa & & fRar 7ar1 o aw

etc.) Bill

59 T AR Fys @ § AfET wmewr
AT g g1 g 97 @l § | gl T H7q
aad § | T genX faeq WY aE ¥ qav
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T TGN 8, TGl T ATHT §9 €49 g |

§qr s9g 98 g e snuw o
qFgsy (@I g S9% ¥ SA-ale %%
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¢ € gfA37 F @I § A §IFIT F GATE
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T, 1T &qr g 7 900 AIEHY  Fgi
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SHRI BRAJAMOHAN MOHANTY
(Puri) : At the outset 1 congratulate the
hon. Minister of Civil Supplies for bringing
forward such a Bill, The Ordinance was
most appropriate. As a matter of fact, the
Bill for nationalisation of this industry
should have been passed earlier. The credi-
table performance of this industry is that
they are earning profit continously for some
years., Not only that, as the hon. Minister
has mentioned, they have virtually the
principal instrument of the Government, of
the Ministry to implement the oil policy
not only for implementing the policy but
also to maintain the supply channel through-
out the year. So, they have a creditable
performance and very high rate of profitabi-
lity to their credit. So, I congratulate the
Minister that he has brought this nation

alisation Bill and I support it wholehear-
tedly.

At the same time, [ must point out that
this House has also the representation of
the forces who were opposed to the bank
nationalisation, this House has also the
representation  of the forces who were
opposed to the Sccond Five Year Plan
framework and those who insisted that our
plan should not go in for heavy industry,
should not go in for key industry but should
go in for agricultural sector. During those
days of Mahalanobis and Pandit Jawaharlal
Nehru, there was a powerful force inside
this House who was representing the private
sector. They were all through opposed to
the new policy of attaining self-sufficiency
and generating a self-content economy which
is our objective. In that background, this
measure was very much necessary. But all
the same we should not forget another aspect
and that aspect is that the only weakness of
our economy is the Joss of the public sector
enterprises. 193 public sector enterprises
have incurred continuous losses till last
year. During the last year there was a net
profit of Rs. 400 crores or so and this year
it is Rs. 618 crores with an investment to
the extent of Rs, 26,000 crores. So, this is
a weakness and we have to do something
to remove this weakness from our economy.,

Some of my friends in the Opposition
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might be thinking that only Central Go-
vernment enterprises are incurring losses.
No, even the performance of the State sector
public sector enterprises is not that good.
So far as the Electricity Boards are concer-
ned, they are losing every year to the extent
of Rs, 600 crores and they are managed by
the State Governments. Even in irrigational
projects, in roads and in water projects, we
are losing heavily and that is a chronic
disease. The Economic Survey indicates that
it isa chronic loss, it is not a one-day loss.
So my submission is that unless that weak-
ness is removed, the economy cannot go
ahead, we cannot go ahead. The entire
crisis with which we are confronted today,
is on account of that, Therefore, I would
suggest that there should be some structural
changes in the managerial set-up of the
public sector enterprises. Besides that there
should be effective workers’ participation
in the management and change in the wage
structure on the basis of production. The
attitude and approach of the trade unionism
should also undergo changes. I am happy
that the Chief Minister of West Bengil has
initiated the fundamental principle of work
ethic. With that, the whole concept of trade
unionism changes. The unions must have a
role, must have a responsibility in the per-
formance of the industry to remove the
weakness, to remove the wastage to remove
the corruption. We should not depend on
the bureaucratic way of doing the things.
The workers should participate in the mana-
gement, they should have a role to play.
They should help and assist constructively
in the production. Not only that, they should
help in removing all the weaknesses that
are there in the industry. And T am happy
that Mr. Jyoti Basu has evolved that con-
cept. I do not know now far that is going
to be accepted by the leftist forces in this
country but that is a very good gesture,
Being Chief Minister for so many years, he
has gathered the experience as to what
should be the attitude of the trade-unions.
I am told that some of the eminent people
in the Left Front are also opposed to this
concept but my submission is that it should
be given effect 10 and implemented so that
the total structure of our industrial produc-
tion may change.

Now I would like to say something
about the sick industries. This industry was
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initially a sick industry. Government took it
over, managed it properly and yielded
profit. Now, the original owners say that
they can take it back, What a fun it is !
The private sector in this connection should
remember one thing that it does not flourish
on its own initiative, it flourishes on the ini-
tative of the State. The public financial insti-
tutions are advancing loans to the private sec-
tor. I am told that in 100 companies the public
financial institutions have more than 25 per
cent of the equity shares. Sickness is a
growing disease. Every year some industries
are becoming sick, I am told that more
than Rs. 1,700 crores have been advanced
by the public financial Institutions to those
sick industries. How is it that the industry
goes sick ? The industry goes sick because
the management diverts the funds advanced
to it for different purposes where more
profit is available. My submission is what
is the role of the public financial institutions,
the role of the representatives of the
public financial institutions ? What are
the nominess of the public financial
institutions on the Board of Direc-
tors doing ? How is it that the money
is diverted ? These are the major issues we
must tackle. Today we have seen in the
Press that some changes are being brought
about now regarding the role of the direc-
tors. The representatives of the public
financial institutions should see that the
money advanced, the loans advanced, the
financial assistance given must be properly
utilised for the benefit of the industry. That
is not being done at present., So, my submi-
ssion is why not take over these units where
25 per cent or more equity shares are held
by the public financial institutions ? We are
all committed through our Constitution, and
the Congress Party as such has also commi-
tted itself to transform the society into a
socialistic society. Itis not a new thing,
We have to go step by step because we have
to carry public opinion with us, we have to
carry the social objectives with us. It is not
a matter of joke, it requires the cultural
ethos all over the country for socialism.
Socialism is not only a legal proposition,
it is not only an economic or political con-
cept, it is also a cultural concept and it
requires a new way of life, a socijalistic
way of life. The community response is
also necessary. SO, my submission is that
these should be taken over.
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Now, so far as oil is concerned, we
have certain production of oil. Our produc-
tion has not picked up as desired. Not that
we have not made any efforts, we have
made substantial efforts, the Agricultural
Ministry has taken substantial measures for
improving the production of oil-seeds but
all the same we are running short of oil and
that is why edible oil is being imported.
The private sector is conspiring against the
whole policy. They want to import the
oil on their own account, on private account
and you must have heard the talk that there
should be a parallel Food Corporation of
India under the managem-=nt of the private
people. There is already one Food Corpora-
tion of India but they want to set up another
parallel Foyd Corporation of India. They
want to pay the agriculturists more money
and purchase their produce and sell it when
the prices go up. So, there is a conflict,
The Government has certain policies which
are opposed by the vested interests. And
what is our policy ? Our policy is that we
must pay the remunerative price to the
agriculturists, to the producers and supply
the entire commodity to the consumers at
fair price and that way we are spending to
the extent of Rs. 2,000 crores every year,
if I am correct, as subsidy. But whatever
it may be my submission is that there has
been a constant tension created by the
vested interests not only in this field, but
more particularly in other fields, where the
Government is coming in to operate, So
my submission is that this Bill should be
unanimously accepted. All the same we
must be very much concerned about the
conspiracy being hatched by the vested
interests. About Article 39 (b) and (c) I
don’t know what is the latest position, but
they were protected by the Supreme Court
in the Keswananda Bharati case, But subse-
quently it was found when the entire
Chapter on Directive Principales was pro-
tected and removed from the judicial
scrutiny, that the entire thing does not
receive the protection. About that also the
matter should be examined. However, this
is a very good measure that is going to be
adopted and on this I once again congratu-
late the Hon. Minister.

st waqre fag : gwigfa o, @@ fa=r
w1 faad o gk fae &1 oo fn
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T @Y &, CIHT GUYT ¥ AT & I,
FIfF a7 & g™ qo9gd § | @I
Ft tag Afgat @7 F qEgE gw A
ASgY § ¥9 959 | fF gq fa7r &1 o o
VAT Wl ATATR FT0 §, SOFHl gage
¥ | afrq fa= adaf ¥ g9 gw@wRA
9T UF ®219 qa7 foar g fF 9w s
goar tar HIT F1E g NEEE FW
SaFT HITEAT F U FIA & 977 TT GEF
a1 wafs fogar 97 g9 9ET &1
FAT AT TgH 7 97 1 oY f g q@F
F1 faer TvFIT #1 avF § raar | wfwq
ST WITad W ATATT GIgT &5 § & (6
fasr AT FIQ FIJ 939 &1 AT THTCA
AT I AZ FIS qAFTAZ & 1 Ta g &
zq faw &1 s Srfgg 9r 1 afeaea &
g1 S w1 FI 37 9gfa & a8 a7
FT GeH FC FT JIAAT HIT AT ATIHT
Aar =faay gfeawr afey qar @ 81 F o
fifa &1 fare F3ar g &1 amam #7ar g
frwfasr 4§ g 0% FTFA AT g @O
g &1 fRzam § 9% (5w adF
FIH FLA &I FT&T STH | I@T TF AR
F AT T G T2 TATHS FT G ¢ |
§ gaar faty Fwar g faw &1 qudq
L & 1T 919 59 gUF F7 g9 Far
g forad sifvq ag axwsm T @ &

ST F AT IELF AT T & G AHT
¢ & T qx giw, afew g1 & 7 T |

=T WA W1 WA ;. Ta7 78 wigw |

5t wume fog : F4fF 4 97 @
FIEIAT FT 8@ @ & | AT 919 §9 goF
Y I9sq & 9 faqwor sagedr sregsuEd
g7 & FIT ST GHIT % AT Gg 9T
W e | A wEAfeEad g @€ eaad 1
FUET TIAT FTIGIA & ATl TAHTT FT
@ § AR o FTI@rar AT N7 g3 FY
AT § T IT FIW@IA F T FIWF A
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G F & I3 JIHTT FUST §7IT IAFT
T HEH AR FIFF & AT FLET £ |
& @gar 9gar g fv Umn &ram anEm
AT A9 &7 qig & fgegeqm & qS0-
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¥T |
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FLar g | & guiig Fwar g fr afesy &
AT 0F AT fae ArIT FTTHT 9997 FA
F g gust 99gT T gAT 9T 4T wuer-
Hear qrfast & a1 9T A9gd § qudw
FIAT 9 | FIAT FATT FTT qTT & | g
g & fawame g wfer, eg g
i 1 ag fagam faargy fe s fag
a9 A1 o9 F7 faqaor e gw F fFar
ST | AR Gd AR AN F AgF F AL
AT AGAT g7 AT @ & | (97 913
SAAT AIRT F WA F 7737 feedtsgan
I eggedT  FT AT, I TFIX AT AT
FIAT | A1TF A-ATT TqIT & UT F o
FT 317 A3 ®IT F 4FFT |6-17 ®IC fawept
graar g1 Aigw |y gfqwa 1 agied
FWET 181 FHA W a9 faw &7
FHGT FLATAT F1gT & | oITT TH T&T &1
gqregraa Hfaq F auw =1 faeg &
sifaqugor & 1% 3T 3T F AT F1 G AR
g qEd AT QT AL FUAN | HIAIG
g1ed &1 Araa 9 g% (qzame § F49if® s
%5 a8 $8 @ & 99H1 U HI &Y & farar
F |

14 32 hrs

[SHRI N.K. SHEJWALKAR
in the Chair]

MR. CHAIRMAN : Befcre I call the
other hon. Members, I would like to say
that the time fixed for this item was one
hour. It has already been finished. What
further time the hon. Members would like
to have ? I am in the hands of the House,
You may ask for a further time of half-an-
hour or 40 minutes because the other busi-
ness has also te be taken up.

PROF. SAIFUDDIN SOZ (Baramulla) :
20 minutes.

SHRI SATYANARAYAN JATIYA

(Ujjain) : Half-an-hour

SHRI XAVIER ARAKAL (Ernakulam) :
The time may be extended by half-an-hour.
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AN HON. MEMBER : More than that,

THE MINISTER OF STATE IN THE
MINISTRY INDUSTRYOF (SHRI PATTA-
BHI RAMA RAO): There are two other
mportant Bills to be taken up today.

MR. CHAIRMAN : Yes, there are other
items also to be taken up. Let us have a
compromise and extend the time by 45
minutes. I would request the hon. Members
not to repeat what has been already said so
that we can finish it in time,

SHRI XAVIER ARAKAL : 1 will take
five minutes, Sir,

(Interruptions)

MR. CHAIRMAN: Yes,
may start.

SHRI XAVIER ARAKAL : 1 am happy
that this Bill has been hrought in this House
and is going to be passed by this House.

Mr. Arakal

Nobody has so far objected. 1 was very
keenly listening to the speech of Shri Jai
Pal Singh. I touch upon the basic principle
given in Clause 7 ‘to pay in cash Rs. 1 crore’.
In this House I have been repeatedly demand-
ing not to pay in cash for the take over of
any of the establishment. | am happy I
am getting support from other places. [
hope the hon. Minister will consider my
suggestion. But as far as this Bill is concer-
ned, it is in the Bill. That is a matter to
be considered by the House,

My question relates to two aspects-supply
of edible oils and essential items. Millions
of people depend on the use of this edible
oil. There is scarcity. There is a gap® in
demand and supply. We are importing a
large quantity of edible oil from abroad
because we have not yet planned to have
proper development in this area especially
for the edible oil. While participa ting in
the debate on oilseeds Bill 1 had given
certain facts and figures relating to this
aspect. The basic issue to-day all over the
counfry is adulteration in edible oils. What
to do about it ? Since there is shortage in
the supply of edible oil, naturally people
indulge in adulteration. Something has to
be done in this matter very seriously, I am
happy to know that Government is coming
forward in taking over the manufacture,
distribution of this essential item. But that
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is only a step forward. The basic issues
are—(1) short supply Prepared to the
demand (2) corollary to this problem-adul-
teration of the edible oil.

Unless Government comes forward to
mect these two, T am afraid we will be
behind in our plains. In order to tackle
this problem, Government has to take note
of it seriously,

1 have one suggestion to make., Unless
we have better scientific cultivation of oil-
sceds, I am afraid we may not be reaching
the targetr I understand from the Ministry
that last year alone we had imports of Rs.
504.66 crores oil from abroad. Unless we
give proper incentives to our farmers, State
Farming and other agencies-such as Palm
Oil Corporation of Kerala, the Corporation
which did a good job in this area, is lacking
in many things-we cannot have the requisite
results, They do not have finance. They
not have infra-structure. They are not getting
enough help from the State Government
or the Central Government. Unless the
Central Government .comes in a big way,

diverting certain amount of money...., ,
(Interruptions)
SHRI HARIKESH BAHADUR

(Gorakhpur) : He should not take more
than five minutes as the time is short,

SHRI XAVIER ARAKAL : I finish by
saying that the hon. Minister will take note
of the two basic things-adulteration in edible
oil and import on which we are spending
huge foreign exchange and to have proper
planning to give sufficient help, incentives
to our farmers especially the Palm Oil
Corporation, mention of which I made just
now. Unless we tackle this problem, we
will be facing difficulties. With these words,
I support this Bill.

Mo wfva waw Jgar (TaedigR) -
A AFEA, FAT F AHTFOT 917
AT @A e s wifgy
M7 39 faqas &1 oy & cqmq w<ar g1
avl fatg 5@ amg @1 2 5 afEc ey
WA A AT FT T F41 AT 18T &7
qUS FT TATF91T 47 qafad gar g s
I% &9 aR rfedsm iy ow1F ? @
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S F1 WEAT FA Gl TE qr A AT @
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< EAMTA F T IS 4 /79 & |
o 9 48 g il g fF 99E 9T
FE AT WA ST W@r G, Ivg Al H0&T
fr 1 @, a3ag feufa =g gwar |
ga-A=gd &1 aar g % ag A9 €,
QTS &, ATHI WITAT  FAD AEFAT §
sy geifag ag g aftsaw & Sud adl
AR |

ete.) Bill

TG ASER & g ¥ fgeardy
BT @Y ara #T & 7 SUWT AU AT
W Jfgd | #7 GEREE A AR
FAST AT qfeqd Aeelm & fafoey §
qgT & ITN | @7 & o6 gog ) savaw
% feemt faan war 2, fagas ques ¥ gasr
w1 fAfesg &< fear mand, 9wy ag
AT AHT QIAT @1 AT g AR HE 7
F1E agiaT Far fear oA @ 1 gay var
anal g & St g § 957 §, SAar ag
fazara 7€l gran & 5 worg &Y Fregan
q NaYT § FB AT g1 GHAT | &7 99
feafa & aftads #<7 #1 sracawar § ok
Sgl Wt Awgd & fehrd yawwT ¥ g
SH TGIT FT T WA FT FIRRC G
Fifga at s1g Asg #71 faor sha g&r
HIT FeqraT §  SaAwr Ifa wgalT o
FHT |

QEr ar @ & uedmFwr § g H
TH TIT AT GIT T AAT ], ST H qiw
faarar grew Y afa &1 agrar 2 <@r
g | g9 T i Far :1€ o Yar aeerd
STHA g, fa%F garug & & gig-faar
RITT | A 333 a1 HATT-TIT @« 7g)
H3 | Tfeera s Fr ITeq agr 9t
f& Sl & qWT UF JR_T Sufea
fFai.sig | saF a1z gA 3@ WE fw
GIHI I9H9 g {Siofaat & Iomay
FI ART W FT @ 2 | GIHTY ITHAT &
urlFgfea agr & w3 &, qE 3%
g &, o fasit &7 F  sgvfadr ar
qsitafaat & uriFafes s & 1 fash
qefiafaarl & uriwafoss #t qg -3 i
gedl gE GISAl &1 AT F@A &F faw
fezaa 2a & 1T a9 -9 geal # 3@ £
a1 sfaT 57 QAT A e aaT @r ! A
gwia g % ati<r Suwat &7 uw arrRe
Safeaa w3ar I1fgy |

Q% ARG ae ;T ST AT T
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sto sifwA  ®wix  Agar : FAT 4G
Fraza® g (w7 qr=-fagra greal § o3¢
FT &l gATT &7 gfg-faa &9 #7 7

g9 gwral & @i § ga fagas &1
YA FIAT § AT ATHIT KT ATE FIAT
g fF& wiger & ag gag &t maiar &1
FIAT T, IAMT F Jq#99 H  HTIgA T
feedzrt &1 @a & 1@ AT T HTIA T
STFHTA 2 97 9T AT 1 SAIAATIS
AT FT JATH 7 |

oY @emTOaw  Afear  (ISFF)
aarafa weey, f5a 9w1T ¥ ag s
AT TF-FFT FIA &1 F19 fF 197 @ 8§,
Iy Oar owar 2 fF giwwrgas ga faar
¥ Fr7 frar 1 w@r g fF swm & eane
- ¥ =TT, "wgel & wifagz & @7 aAT
STSHY, SAAT FT YA FIU, AV G faw
W F3F qaT geq &0 | TH qeaim
LT &1 g 997 937 F@T ¢ |

foei & srfymgw & Twaess | gAIU
FIA AF AR F 1 TR T g9 SH-
zrge fae faeha Feqrel @ &9 “F T H1
wwgd & 9 T TR FIE 5 18 qR
FT fagr nar | g5 & faqrz & fawe
fastt &1 ady graa g3 1 HET 939 HURIT
F ug ggiafa & faa 7 &% ud gal
gaafa ®) fear | 3§ gar fear waq
FI0 941 gA1% F71 fawrar faar ) faseEr
F1 faw Fsa ad fFm o &1 faw
JFHAT AL fFar | MO qrel FGE ITAFT
famdt @Y fwx ag faw a7 @7
feafa & 81 @ wiu wrawr w19 o)
AW @I ¢ | FgeEata) NIET W ¥ 9y
U9 @ 2 gg 94T AE 9% qg=Al
Tifgn, saw fama & favaw gar
wifge | @w sAaT & feg & faw @
g1 J1fgd | wifw sa% fag fasar a8
g | q S WRASS g% A€ qSaf @
95 g4 € AR FT qNE F &A @6
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g3 g1 &, SA%r F9g 4 ®E AT
qqdr g | Arfa Aw g, fEe dag
qi% g0 g qr YUY «qT qAdl qgl
g | @I &1 Aifg UsdawRa &)
e, & T w9y UCHGFOr F1 SAET &
SAIET 4 Fg 961 g (F 93 §@TAH
B @IE | UEEARI F1 Jaarq fHar

ST IR & | WSEAF T F 719 Q% g&H1-
w00 & difq w9 2 g el fee g
W3 9T 98 &1 I@T 2 | arfae fae

AAITT & I AR F1 7 T T ITHT
@ faar, s T 9@ @ | fwT 3 ) e,
fe7 d3 qamer, g 9199 T AT §IX
SAdT &I FI12T | TF GG T 1T 99 I
qET & | 48 @19 FT AT qgd Fgeaqy g |

faeat & g gg I& HAET )
HIHET FT a9 al 1980-81 & T q& HT4T
qg 10 T1E 74 FAIT 27 &, 81-82 7 9.95
T8 TH AT 82-83 H 1T | | ATG 7
fagert & wwmar 2 fawt #:1ma 516 3%,
450.96 FUT 3T 504.46 FUT & &)
BHTU W 78 Fig-gwia w g, fwe iy
fazal & g9 aa &7 q1q19 FI, QA 7
wimg w3 ag #15 faq @@ wdtg a8
gt | 7T giewe § 3o 8w & fag ? sk
a7 A9 5 AT [AT & &Y 92 wrgaare
#1 faar sar § 9gf @ g9F1 =F AEwe
§ 39 faur 9@t 1 5FER w1 9% wew
& 99 JAEIU JIH F1 A fF geq wen
#1 fa7 a1 g it a9 frwrgT &0 & fag
HEG ST & HIT 1T JSd A, 2 faqr
AR g 71 fagw ¥ fear man fr g
A &1 WG WX aF IS¢ AE, fHT 99
FIET A H J97 Frge T & aF
s & WA QI F 18 ¥ faar o} 7g
A T AT FANT § T F | ggag A
SIS GATHI FHIA FT I 997 51 Foqaqr
q7 98 919 ¥ ST §F 3797 |

T 4g FgT & & ag qrg A ot A1q
{MA § A Al aF GgAT & g O
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g1 & faanr K geArd faqrr amg
I Iy fFag Tru AT AW
QIET JT ATH IIAITHT &1 T AT
I § 1T AT g% qgeId & fag afE
qg il § 9 FISH T 9gAT A8l @ |
Al F AT grAT ag g fF T @A &I
aer 8, 7 faeet @1 o & &R faed que
FAT A A FQI AL .. (FATHE). ...
=Y O FFMES  JEAA FT @T 8 ).
(sqaea) .. &afqq W0 ag g1 & &
ATT TTAT T TIH =AM 9T, Ig ST aA
AT HITT g, 80 Nfaaa &1 Trat d W@
§, 99% 919 g 9g=qT A1fgw | AN 4§
S gRT dd &1 &9 g 9g a0 yEwa
qIAST & | Ig TR FIM KT F4 FT AA
ST T I @ & AFI I 9§ 3%
g & 1 A HIX ITAITHT F  fgal #
JIT FT AT, ITHT GET AT GEl GHY
q< faer TaF1 =19 W@AT, g GIEIC HT
%19 g1 =ifgu | wak faw @@ @ 98
T SIS 9T WET & 98 3F TgI ¢ |
fog gw1T & gz fagas a1 &g at
3w & & a8 | ag weaifaw gldFr are
oY A8, 4g 99% & fa3d @S &
T AT AATAT A GG F1 9I€qT ST
$ JOHT IULAT LI T @TAT, Ig fawer
avg W 3% g & |
ATIA ST I HIST FT 9 a7 §
AT FIT FW 90 AT W& &F FIg
JUFIT G AT AEI ¢ | TAX §F  SAT-
& a¢, AN &1 gfaur &g, &1 wfa
AN fagra § @, saqr &1 sfas  gfa-
91 % §% TF q09 07 ATYH) faz=g gar
Ffge 1 3T SR M FT gmy glasn
§ qrEY | AT FIE AT SF I AGT

98 dl g% 48 Fg91 § & ST &
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farad g1 Afvg | SS9 A1
g1 a1 AT AT T & FIHI AT A 7
=y g AP W @R AGA | qET
g FegfAar g ATy AgMed § 98l
gaeqfa 1 &A1 SIed  BIaT §, SAF
TFTT % IA1a g1 T8 & AT % 57 g
% UNRT & SIHI GLHIT Fq1 Agl IATAT ?
YATH F71 AT 17 § g FAW & fagar
FAL AN AR 91T & Ay Faa o3&y,
qg 1% a1q A% £ | TGy gATH & A7
ST § SAFRI W GXEIK 9|1Y,  STET
WILIT 1 3F T, HATHS & YU,
uFaTe & %1 sifafqaq @ | q2 w7 feafq
®1 GATE § 91C Tg Faq TR FT-3H
TEr 30

AT TE AXFR A faemard agy g
feag we #r faa & FHT ==@1Q )
AT HATR & A &1 9 TFT Fyvo7
YAIHT FHIQ AR I97 I FAAIN 719
FYG ¢ % fgdl T HI@U 3T | FqoA
AEIEY FT TFaed 90 fawmr & W ey
freean @1 & o 3 s9a @ agr ax
FE B ATd AIgU ¥ 47 T L)
AAET & Jgal T guEar & T oy
SAE! EqA JAT AZW | UF FNE 9% FA
FC a1 Afuwl F1 qEamws gfe ¥
Ffyw wifeatas  fawar § ssfd ga<d
STg 9T FIG FI @ QO & WG qqr
T@al g f& qar adf ®a fa=r avg g1 o |
& QLT Q1T F1 1T GIFIT F ©F17 [T
w1fgq | Faw fAel & wavuT a9 ¥ @
FT TG A4 afew qgr IATH Y @,
awgdl #1 fod 4 F—g7 a@l ¥ &%
fadry sarm faar strq &Y sToeT WY waey
g guat qfw g gy |

*SHRI N. SELVARAJU (Tiruchira-
ppali) : Mr. Chairman, Sir, on behalf

« The original speech was delivered in Tamil.
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of DOM.K. I wish to extend my support
to this legislative effort seeking to take over
the institutions belonging to Ganesh Flour
Mills. Sir, I have not hesftation in saying
that the hon. Food Minister, Shri Bhagwat
Zha' Azad, is an eciptome of efficiency and
this Bill is an example of his commitment
to the common weal,

Sir, the owners of these institutions have
sucked to marrow and left them like the
sugarcane waste. I take this opportunity to
demand that no compensation should be
paid to them. The loans to be paid by
them to the public sector financial institu-
tions should be recovered from them. Simi-
larly, the tax dues also should be collected
under the law of the land, without aniota
of mercy. 1 appeal to the hon. Food
Minister to make this as deterrent as possible
so that others are not temnpted to foliow
suit the owners of Ganesh Flour Mills.

The hon. Food Minister is ceaselessly
striving to secure the welfare of the common
people. I take this opportunity to apprise
him of the appalling condition of thousands
of small rice mills in the rural and semi-
urban areas of Tamil Nadu who are being
harassed under the Centre’s modernisation
scheme. All of them are living from hand
to mouth, converting 10 Kgs to 15 Kgs of
paddy a day. Their daily necessities were
meagre and they were contented even with
this insigifcant income. But now they are
being thrown to the wolves of unertainty,
Besides the rural employment programmes
of the Government, these rice mills
have been generating self- employment in
the rural areas. They have not taken any
loans from the Banks or other financial
institutions like the giant flour mills in the
country. They set up these small rice mills
with their own resources. The State Govern-
ment officials who are waiting to pounce
upon such opportunities are trying to milch
these people to ones. You know, Sir, that
nearly 3 lakhs of fertile field have been
inundated by the unseasonal torrential rains
in December and February this year, The
people are already suffering. This is the
time that the hon. Food Minister should
order the exemption of these small rice mills
from the emplementation of this modernisa-
tion scheme. If they are closed for want of
funds to modernise, then the inevitable
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consequence is more unemployment '‘and the
non-availability of rice for the rural people.
The concept of reducing to minimum the
loss of nutrition ‘in the conversion may be
extended to big rice mills. Here such loss is
minimum, If that kind of exemption is not
feasible, then the hon. Food Minister should
ensure enough funds from the pubiic sector
funds for the modernisation of rice mills
in the rural areas of Tamil Nadu. Presently
no Bank is prepared to give loans to them
for such modernisation, I appeal to the hon.
Food Minister to be considerate to these
small rice mills and exempt them from
modernisation scheme.

Sir, I have secen in the Election Mani-
festo of the ruling Congress Party that a
chain of rice mills on modern lines would
be set up throughout the country by the
Congress Governments if it is returned to
power, That pledge has remained on paper
only. 1 demand that the Centre and the
Stat: Governments should be in the forefront
in setting up such modern rice mills in the
country,

15 hrs,

When the people of Tamil Nadu ate tak-
ing up to wheat eating, the Centre has
stopped the issuance of licences to set up
flour mills, In Tamil Nadu there is the
least number of flour mills as compared to
other parts in the country. I suggest that
this policy should be revoked at least so far
as Tamil Nadu is concerned and licences
should be issued to set up flour mills.

The hon. Members who preceded me
referred to the non-availability of edible oils
in the fair price shops. As compared to
the consumption of edible oils in advanced
countries, India has the lowest per capita
consumption of edible oils. There has been
persistent demand throughout the country
that the edible oils should be distributed
through fair price shops. But the reality is
different from what is being stated on the
floor of this House and elsewhere. In Tamil
Nadu you will find plethora of functons
organised to emphasis the reed for opening
more fairprice shops. But in fact fair price
shops are not opened. I know-this frome
my partical experience in my own village

‘having 2700 voters anda population of 5000,
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There is no fair price shop there in Peram-
balur. They bhave to walk a distance of 3
miles to get their essential commodities from
the fair price shop located there. The Chief
Minister is engaged more in fixing the
marriage alliance of a cinema actor and a
cinema actress than in- thinking about the
needs of the rural people. He spends his
time in planning which cinema actor should
get married to which cinema actress and when
and where such a marriage should be solem-
nised. He is not interested in opening more
fair price shops in places where there is
no fair price shop.

I request the hon. Minister of food to
issue directives to the State Government
to open more fair price shops in remote
areas and ensure that essential commodities
are made available to the common people.
With these words I support this Bill and
resume my seat,

st wwm=sz yrar (qEr) o wEfy
S, & gg &eAT 9Ear g & o w3 e
fedY wodY &7 g+ sfawre & @ &, a1
w93 & agEAl F1 ag ATAA F QU &qAf-
FR g foF 9 a9 & qrg feady  gega-
faer s1a2t etz faaat gafas ol 2 &1
IHFT QIS F9T7 ¢ 7 AT T IT HIAT
F1 far 39 FFq ITET Frerq &7 41 7
Frqn S aiwe fau €, SO% g A e
Agf gt & 1 ¥ o7y fedw § g SEAw
JrEaT g f (Ffr w1 aq qug ar
fre I FT ATT T AT Feol § @ &,
gt ag "TqH grAT Al fF IuAr weaEi-
gz &) feadr qZfaafadt 37 SO
fradY a39 & ? ag vt aF AW A& &
qrar fega &t § frad 9T & ™
FIA &1 1T IT ATGY FT TH FEGAT F
fag dasdz & &0 &7 F T AT
qer | gorgdl BT {HqAT g9 qwar F 7
faamr €0 umo TR0 AT Wifgse oz
FT 9T FgT AT 9T 7 AT F) T TG
q qaarar Irfge a1 {F g7 ¥ 7 gaq
g 1 &9 fAaqr a1, @ fFegaade

ete.) Bill

F FTWO IFITG T 0 JT F ag W
Faarar Jrfege a1 f& €0 Feaar iy awgfa
F1 fg32or a1 §, foaet 9« a1 fadt
g7 geofe g, arhe T ¥ IT I 4T
geq dY 9T UFRATAY FHET JIr A HR
gq &a2r 7 Fa71 foqrd Y off | 19 7 T
FFOAT & AFEH H A1 $IEH GIT &
ATAT TET W@ £ | ¥ hFad gH AT g
Fifgw 1 o1 F fas ga=T Far g—

“A three member Enquiry Commi-
ttee of the representatives of the Minis-
try. of Agriculture, Ministry of Finance
and the Industrial Reconstruction
Corporation of India had earlier conduc-
ted an enquiry in July-August, 1972 and
come to the conclusion that the economic
viability of the Company as a whole
would largely depend upon the economic
viability of the vanaspati units at Delhi
and Kanpur.”

T 7 F15 FIT TISC Feai § gAY,
qraT Ag 1@y F ueHarad FUAY q &7
ST AT 41, I9 F BICT gAIL ATAA A1
Fifge 1+ a9 fag T FT 97 AT €,
fag & 81991 FAST &IGT FAHT TR &,
gq 48 WIFgR g1 =ifga fF sa & fawqar
FATTT /17 ) 1T TF AT F1 HIT IF ¢
fr gardY afsas sveweldms mE § 1 @y
e &1 ST gATHT gH 97 & faman =nfew, ag
a8t faw T &1 forg emar st A
& 919 g9 FrIfaai w1 w197 FET  A0{Ey,
Jg AL WL TG £ T gwaw@ &
Ear g f& aagli & fga w1 gfee ¥ @
FT gA Uy FErfAal &1 SE qqr =gy,
FTAY BT WA F G T GH T 11
qygez frzq faga & aww 2 @, @
famar &, av st g® s9 &1 Far =[fg |
afeq g0 § A7 Torest a9+ fay & a9 @
ag AR Ag gl § fF ' s &y
qrel-grad w41 | Agar g 5 oow
FHN AR 5T a<g & FTHI F1 HI7 g9
¥ adt § aF 99 w1 g faawor AT =ifgd
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rq fagor & g5 W w1qw 9@ T @ |
fF €7 FToAT F1 grAT FF TF THT @,
1T §F FFET F1 fHTAr GATHT g @I

g. .
eriafa wgEw : 223 AT

st gF=FE T ;g AT AT §
T AT & g faaA fez faqq arfgd ?
AT $T TFHIES FALT 7 47 T a7 € |
FTqA AT UF+F %1 AAGT FIF ¥ fad
F9 W AE) FET Y | §F g AT FEAATL AT
W17 I & I I2oT, B AGT AT A
ifed T wmg-gig g9 &1 QU fqFww
T aTrfzd | gea &1 &rfFeIw oA A0
Frfge &tr gx @ fera & ageEl
TfgT | AT AT FIW I3 @ &, F aUE-
fod, g fgad g smafea e,
gwg<l & fga 7 &« afFT qieq9 7 F9-
s &1 UaFIw Agl, afew qIFA-
FO g1 @1 € | 37 F1 IS (G F7-
gifical & grg | 3«1 F1ar g fqaw angegr
FT GUIMIT A1 giar & | g7 faa & we=Ar
wgleq ¥ AT F27 fF 9§ FA 7,
al 79 FEOAL F 1L A g fFIi gEw F
qraT @ |

st wwenn faw Rywo (AR ¢
garqfa s, fgrgeara & ardy arygdy &
srAETaY fa=iearyr T A &Y g8 -
AT AFT @r g {@ aFF Arammw awgEl
qx, §1F faavor A =T qEgAT 93 IAql-
g ¥ fagwor aF g &1 fagaer g
Tifgu &tx wwrEFE T A fAgAw g
F1fgu | 59 Frq FT AIFTL AL AT
g IUNRN § 4T ST g, q@T IAIT 8§,
gaesfy IANT g ST gHI WX S
g |

Y oA FW@ § fFgw sa  faaxo
oY & faeew #1901 @ AET g,
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afea & ag Fgar Frgar g 5 G g
¥, qZU W ¥ o1 faert &7 arfqagw F1
g E, TT ¥ FI9 99 qIAT AgF & | 1
qrazaFar 3@ aig &t g {& qam
HTETAF FEIHI F Iearea § &1 fad @
g% &, 99 &1 UeEraEI fEar s o
FYA @ a1 § &t T Ag G F A Q@
2 0 A9 F AT A Trr #7197 §
a1 9T aF g qsafg g, AT AT §
FAH T84 Al AT gd T/ qre q1er 4
FIX F 79947 g % srq &1 wrgar 3w
THA ATAGAT FHY ATFAT A7 AfFT gL
TSI &, ;T IT AT ATt F YA T
¢ A gAfae e & foaw &1 | #9T 57
ATE 30 FATT ®GL FT HATAAT 4 &1 41
T 2 1 wifa® 7 @1 qraurE # qAr $3
THd #1970 foar § & aF § &1 1 Qe
F1 9417 faar § o fawr 71 faadas-
gz fFa7 &, 99 &1 997 I FT 1T, A9
9T &1 g faan &7 8 1 3 wIga a6
qEN ATATAT, §1 AT FIE AV HT GST
& &Y A1, AT FHTAAT & X & 1 4
FAAT % & 7 A9 FAF gAFAT G
iz @ e hwm gz W 2 @ # ke wly
A 10 FATT ¥9F HYT oY T 3 & 39 ¥
wfaer Far g g a@ w1 A gg
grar g & auwre o faal &1 Jaaars-
T T g, 98 39 fAAi &1 w76y g
fe g7 & wade Cemofaai F 213 & 1 3a
F1 FAL FA F (A7 37 F e} &1 Tea)-
gL FT G At § 1 zafag I AT
ag g % Uhasr 7 a1% 7 7 419 Ay
wifq 2, @z g Agy &1 QY fray &1 &
fagr siar g, 57 &0 sifawgor 78 @
F1fgy | 37 &1 A&l forar srar §

17 & wregw 4 ¥ 9g 9q@T ATRAT
gfF gw zam § Wige A S ow
TR fae &, 39 A1) faw 1 2ena gl
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Tar A1 fFamEt #1379 X 2 FAT 56
T §IAT TRIAT §, ATZA HT 37T IH1AT
& 91T NAIST % &T 997 IFHAT § |

15.12 hrs.

'[SHRI MOOL CHAND DAGA in the
Chair)

A aX% A9 ag fay fF W Fee
e ot faw 8, st fa@r & @rEgE
Al w7 A | gAR I IE FE F
F1T W IAH! AT THATIT AL HL W & |
F-AAT F & fag wgr a1 § Afem
ag &Y g% FH-{1aT Agl garg ) #
sraar § & emg &) drag a1% 8 R A
T o g fae &1 sfgggw fFar g, ag uF
JUEHIT W g AfdT  Iq IR &
fagee usiamt #F1 @rfady g, ar fe
fawar &% zET #1 =T & q9g F 7T 93
39 & faeri &1 FATIT AN FY G € |
AT T ITIT &1 FHAIET g32g 9L A
ST gy § afERT g7 fawl §1 Usigw
gl & 139 faa & {59 ggaw @™
FaifeT grie aF qfsa®w qFRIT F O
ST @& | AT g I8 & &% grerer H
fasmae & faq @ @1  y@-gea@@ 1
orfaa gardy qrel g H1 FE a1 gAT FHY
T & 7T ¥, ot @ 5w a1 ¥ geran
AT 97, gafag A g 1 Fo AWM A @
RN & 9faT FE@ R Ay, ge FE &
faw, aR ge& & T 5@ fesHaET | 5w
g9 & q7993 g9 I@d g fw ST A
FINT FH AGI gs qALq(qT =€ H HAA
agl frdr A gEY I q@l Fr oA
ag T | QAT JATAT F1 HIHT 20 T
¥ agFT 30 &Y fewr g w1 | aArT IEA
g B sy STAQT ] IIMIHRIEAT F1 GG
qrq q¥, 3faa Fiag a1 ax faa 9%, 95
fag armaa F41 Fq ITAT F ? AT HT A
/WA WY AT &, SEHT GLFW FL
fazm & oft (0 FAT HIH ISAAT G & 7
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Ty 5q faer &1 a7 F fag gerrasm
feat § ag faegw omfas ®a9 § | 1
TGEIX & @91 &1 998 gafag g &
g shafaal & fga § a1 geoam g 7
g Agl grar =ATfEY |

AT zg o § Uk @S & 2 |
QX faer ¥ FEf q¢ Yt €0 q1@ FY T4 AGH
2 fr saum & qAg FT TATIHIG TEAT
feg g% & fomr soar | 39 R @
F97 %1 9419 37 Y g o g F

o feaT A0 AT QT IBTAATE § 7

O YATGT AT 199 & fF aR &
¥ FTqF AT AN STTAEY, FATAT

TrRFET a9 X YmETaH &1 et

faar @ & 1 SAF A9g & H1€ qgrayfa
TEl & | o1 ofsas qFcT F 91T § T9
X JAE T FT FIIT T & AT 8 | 89
Tt & feqarr ¥ ag ara a8 § (& 7wgQ
HT G (a7 ST, SAFY @ FT GAT
ST | 9 QR A9 g & foge |9y
AW F AT q9gd F ufa ge

g

Fagr fe e IO & wwgd &Y
ATATS HT H1qQ g1, TAUT § STHT TEINT
g e fm Heanr & &3 | gy g &
Figm % gg A= &1 TF-oae v ¥
Tg fae-wifast ¥ o gogd &y g
FT €1 A IR AT qIO9 o9 F gqedr
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AR AT 5T AT AT A @ &7 g9
qIX ¥ &Y QT |

=
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feq gz aF qu frar o1 &%, g8 9T W
AT THT STA | TF FEOAT &1 AT
QT A FT AigegEar &1 qH & A
feraeT @war wEar ¢ aragt !

F ag Y SrAAT =T foF Qmw WL H
aer, =T AT AT 7= fes Jrgrd i
faraeT ATazaFAT & A1 SHAT QU FE
fag gz at v Afg 2 7 9% faww
¥ T 9g 9eT ST AFAr a1 qg ggeal
FT a1 2Yar | Foar ¥F gaie & =,
q1, SIAST & FATE F =qWA g A gfa
F fau 19 Fa1 F39 IIT G & |

& guwar § (& ag auear & gH19
# fazir ¥ uw waw 2, gofaq § g@ faq
FT GAYT F@T § |

SHRI HARIKESIH BAHADUR (Gorakh-
pur) : Mr. Chairman, Sir, I appreciate the
measure taken by the Government in taking
over this Mill, But I think it should have
been down long ago. In 1972 itself, this
unit should have becen taken over. But at
that time the Government failed in doing
so. Anyway, the hon, Minister is now
doing a good work and I must appreciate
this measure. Generally, I find that Mr.
Bhagwat Jha Azad brings in better legisla-
tions before the House ; and, therefore, 1
use to support him.

SHR1 BHAGWAT JHA AZAD : It is
a statement of fact,

SHRI HARIKESH BAHADUR : But
my point is different. Here in the statement,
the hon. Minister has said —I quote : “The
shereholders were pressing for the return of
tae company to them.” We always find that
Government takes over several industries,
modernizes them and invests some money.
Sometime thereafter, when production impro-
ves, the industry concerned is returned to
its owner, This is a bad practice. I hope the
Minister will not do this, though these

people are pressing for it.

This has been observed in several cases.
I bave found that when many sugar indus-
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tries were taken over : and even when a
jute mill in Katibar was taken over, it was
again returned to its owners after some time.
This is because once Government invests
money, the unit should not be handed over
to the owners ; otherwise it results in a great
loss to the national exchequer. 1 do not
want that public money should be wasted
like that. '

So far as the availability of e¢dible oil
and its price are coucerned, I would like to
remind the hon. Minister that only a few
months back, we had seen that in some of
the districts, mustard oil was being sold at
Rs. 25/-a Kg. It was a very dangerous
situation. I think the hon. Minister will
definitely look into this, and try to reduce
the prices of edible oils and also ensure their
availability.

One very important point comes to my
mind, viz. that generally, we find that after
nationalization or taking over or these
industries, production decreases and corrup-
tion increases. That is why public sector
industries come under attack. And those
who are advocates of private sector get an
excuse, and they start criticizing the entire
concept of public sector economy, whereas
we the supporters of that concept find our-
selves in a difficult situation to defend it.
Because of mismanagement and other things,
many of the public sector industries are
incurring losses every year. This year, we
find that there had been an overall profit,
according to the Economic Survey. But
there are several pablic sector industries
which are mainly incurring losses, (/nterrup-
tions.)

I would like to suggest to the hon.
Minister and to the Government that the
administration of the public sector organi-
zations must be streamlined, so that they
are able to compete with the private sector ;
not only compete ; but also give profits to
the nation, because e amount invested
there is actually the national wealth. More
than Rs. 24,000 crores have been invested.
1If this sector goes into losses, it will be
difficult to save our economy from disaster.
That is why the public sector has a big
responsibility towards the nation. It has to
function properly.
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My last point is that workers’ participa-
tion in management must be ensured. I hope
that in this particular organization which is
being taken over, the hon. Minister will see
that workers are given participation in
management.

With these words, I again appreciate
this Bill and support this measure.

SHRI BHAGWAT JHA AZAD : I am
grateful to all the hon, Members who have
supported this measure. By this | mean
every member has supported this measure,
some of them with some proviso; and I
think this criticism is constructive excepting
some of the members who have questioned
the propriety of bringing an Ordinance.

I agree that we should ‘avoid, as
far as possible, an Ordinance. I did
my best. It could have come before the

House last session. I wanted to come to the
House, but it was not possible for me to do
so. I would only submit before the House
that in on drafting, amending and in other
procedure it took some time and therefore
I could not bring it before the House., It
was none of my intention (Inrerruptions) [
don’t say about 12 years. I have replied
that question of 12 years. When this com-
pany was taken over, after that, therc were
a few propositions before the government ;
whether to nationalise it or to have a con-
trolling share or other method. Bui, none-
theless, in these 12 years, what we have
done is that we have brought this company
from a negative worth to a positive one,
making good profit.

Some of the members have said about
the Ordinance. We have not done anything
unconstitutional. The hon. membters said
about the garima of the House. 1 fully stand
for the garima of the House. Being a member
of this House from the first Parliament of
India, 1952, I fully adhere to my faith in
the glory, in the esteemness of this House,
and there was note the least intention of
mine that I should any how harm that. |
have confessed in my opening speech that I
could pot do that. Shri Shejwalkar was very
harsh and hard on us about that. It is
not unconstitutional what we have done.
It is part of the Constitution. Had jt
been impropriety and had there been
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propriety, the founding fathers would not
have put this jn the Constitution. I agree
that normally we should try to avoid it, but
when such important things come, I have
given an argument that I could not do it
last time because the prices were going up ;
1 though I should come with the Ordinance
and I think I did a better thing by the
Ordinance to nationalise a company which
under the government management has done
very well.

I would not reply to the criticism about
the public sector. I have been a blind
supporter of public sector through my
student days and I still support it. But I
have opened my eyes to see that, Shri Hari-
kesh Bahadur said, it is difficult for friends
lime us and him to support this in the
mixed economy to have a commanding
height, that they must give profit, that they
must bz run bettcr than private sector,
though it is known what are the methods
adopted by the private sector and what are
the methods which cannot be adopted and
should not be adopted by the public sector.
That is also known ; that controversy is
going on in the country.

When  pationalised institutions come
forward for the share that they have
purchased to have a representative, this is
now being opposed ; this is the ethics of
some of the supporters of private sector.
But that is a long big question in to which
1 should not go. 1 am coming for nationali-
sation of a company whose work I have
already proved ; 1 have come before the
House to nationalise a company which go-
vernment has taken over. You are good
enough to say about certain facts when you
were speaking from here, asking for it.

The fixed asset, as per the balance-sheet,
as on 3.1.1972, - at the time of take-over —
was Rs. 162.42 Jakhs. But there was over-
valuation of the land by Rs, 60 lakhs. That
being mious, the net is Rs. 104,42 lakhs,
But the investment made in fixed asset which
you asked for is Rs. .88 lakhs and them the
current asset as assessed by government is
Rs. 52.38 lakhs. Therefore, on the take over
date, the book value was Rs. 157,68 lakhs.
At present, there are 2000 employees. When
we took over in 1972 there were 1200
employees. According to the expansion and
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modernjsation we have increased the number
of employees. You would be happy to know
that the minimum wage in this company, —
we are trying to make it an ideal company,
a good Government company— which was
about Rs. 250/-has been increased to about
Rs. 1,000/-.

You would be happy to know that the
networth of this company as on 31st March
has been increased to Rs. 770 lakhs com-
pared to the negative one, which is minus
Rs. 223.92 lakhs. Therefore, I have come to
the House, and hon. Members have gener-
ously supported me always as I deserved it,
and when I had come before the House with
the proposal at the inijtial stage the Com-
pany was absolutely in a bad shape. When we
took over, we started looking round the cor-
ner. And with proper inputs, managerial in-
puts with some loans that we took and mora-
torium in liabilities, we have done well.
You would be happy to know that during
the period the Government has taken over,
from 1972 to 1984 the Ganesh Flour Mills
has paid back Rs. 55 lakhs against secured
loans, We have paid back that, We have
also paid back Rs. 126 Jakhs by way of
unsecured loans and liability, We have also
paid back the loan of the Reconstruction
Corporation of India to the tune of Rs. 90
lakhs. What more do you expect from us ?
We have paid the secured loan and the
unsecured loan and other liability, and also
paid back Rs, 90 lakhs, We have increased
the net-worth to Rs, 770 lakhs. We have
increased the remuneration of employees
from Rs. 250 to Rs. 1,000. Therefore, in
every way we improved the company. Some
hon. Members have asked some questions,
and 1 hope I have satisfied them.

While taking over this, 1 want to em-
phasise this point, that hon. Members have
raised the question about oil policy. I have
also mentioned in my first speech. It is not
possible — nor do we intend — to take over the
entire oil industry by what we are doing
now. I am not doing it. But we want to say
that with the nationalisation of Amritsar
Oil Works and now with this, this will
represent one-sixth of the total production
of Vanaspati in the country which will cer-
tainly give us an important lever in main-
taining, in controlling the markets and
overcoming the difficulties and also contro-
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lling the price. But the facts speak that the
day we took over the net worth was minus
two bundred and something, and today it is,
on 31st March, Rs. 770 lakhs, The number
of workers we have increased to 2,000, Their
wage has been increased from Rs. 250 to
Rs. 1,000/-. We have increased production
also and the company is making profits
now.

SHRI MOHAMMED ISMAIL : What
about provident fund ?

SHRI BHAGWAT JHA AZAD : As
I told you, provident fund and all that is
required under the Act, I assure you we
will do and we will take care of the workers
in this company. The most important point
that Shri Mohammed Ismail raised is, that
he probably feels that a nationalised com-
pany means, it will consist of officers and
bureaucrats only. That is the impression
he has probably got. That is what I told
him. He bad asked me to be careful. I am
careful. My advisers are bureaucrats. But
the bureaucrats are of two kinds, those who
guide and preside. Those who guide they
can be relied to maintain. Those who only
preside, it is possible, that they may take
some liberty. Therefore, I can say, I have
come to you with the advice of bureau-
crats in my Ministry. The moment I took
over, within a few weeks, I do not want
to give the details, the shareholders came to
me and said, “Give us back the company ;
it is the order of the High Court.,” I said,
“I shall not give you back the company. I
have nursed a sick child to a healthy one
and now I am trying to give a direction to
the oil policy of this country”, and there-
fore, within a short time I came to this
House. They prompted me to nationalise the
company. Similarly, I have come with the
same. I have come with the same advice to
you and with this nationalisation one-sixth
of the production of Vanaspati we will be
controlling. We will be controlling the pro-
duction of Vanaspati and that will help in
maintaining the price also.

The most important question which
almost all the hon, Members have referred
to is about the workers, participation in
management. I am a blind believer in this
principle. Since 1950s 1 have been suppor-
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ting this case in this House, Therefore, I
being the Minister in charge have a chance
to implement this. I can assure the House
that I will do my best to have the workers,
carticipation in this, Itell my friends who
are incharge today and who will be incharge
afterwards that we must take them into
donfidence. Government stands by it. This
is the Government’s policy to have workers
participation in management. Government
has implemented it in certain units where
they have got good results. Therefore, I
hope and wish that there will be workers
participation in this. As I have given you
the facts, here we have given the maximum
to the workers in terms of number, wafles
production, etc. Therefore, we will do this

also. Mr. Mohanty, Prof. Mehta, Mr.
Arakal, Mr. Madhukar, Mr. Harikesh
Bahadur and other hon. Members have

supported this. This is the avowed policy of
the Government. We will try to implement
of this, because we know, as this company
is going on it should not look back. And
for not looking back, there must be confi-
dence in the workers and they must be
given a due share in the management and
in the production of the company.

1 appreciate the sentiments of my young
friends like Mr. Jagpal Singh, Mr. Jatiya
and others, They have said that a sick mill
once taken over by the Government should
not be given back, I have taken over this
sick mill and I have not given back and I
will not give it back. 1 hope the same will
be true in the case of other Ministries.

I appreciate the point of the young
Members who have said very strongly that
in this country private enterprise takes the
majority of their capital from the public
institutions. It is not their capital ;
it is people’s capital. Therefore, they must
behave according to that. They must give
the people the return even they if are
in private hands. Therefor, 1 appreciate their
point of view that sick units should not be
given back. I appreciate their sentiments
that private industries must behave. I fully
support them. I am in line with their policy
and sentiments, I hope for others they will
continue the pressure wherever it is desira-
ble to see that this is implemented and this
is given effect to.
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Mr. Arakal talked about the import of
oil. It is true that for a few years in this
country the graph of oilseed production has
not gone up. As you know, land being the
same, we have lot of things to produce. We
need more wheat, more rice, more pulses,
more oilseeds, more sugarcane. And the
Government from time to time is giving
procurement price which is reasonable and
incentive-oriented. We are having schemes.
Take for example, oilseeds. This does not
come under my Department. The Ministry
of Agriculture is having it. For example, for
soyabean we have a special project in
Madhya Pradesh where we are growing
more soyabean. There is a spccial incentive
given for the groundnut. We are going to have
a soyabean oil complex. At present, we are
possibly using 15 per cent of the soyabean
in the form of oil. But when we will have
the Soyabean Complex, we will be using 85
per cent, of it for human consumption by
way of nutritious projects, So, the projects
are there, The farmers have a lot of incen~
tives. According to the area, production and
soil they produce it. Therefore, in spite of
our best efforts it has not been possible for
the last few years to put the graph high in
respect of oilseed production. This year we
expect a production of 33 lakh metric
tonnes. In the past it has varied from 28 to
33 lakh tonnes during the last few years.
The demand is about 44 to 45 lakh metric
tonnes of oil. Therefore, the gap is about
12 lakh tonnes. We are trying to bridge this
gap by importing from outside. This has
been a difficult year for us because of the
drought of the century in 1981-82, which
was a very severe drought., With the good
wishes of the members and the public, we
have been able to cross over that drought
and even the State Governments have
appreciated all that we have done, It must
be remembered that our role either in the
public distribution system or in the supply
of foodgrains or edible oils is only supple-
mentary. When there is shortage, we import
from outside. This year we are keeping our
fingers crossed. We will see what best can
be done to keep the prices down. With the
policy that the Government is following, we
are trying to control the prices.

When this Bill becomes an Act, we will
have control over one-sixth of the vanaspati
production in the country. This mill has got
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good capacity for refining oil, which we can
utilize.

So far as the question about the Ordi-
nance is concerned, [ have replied to that,
I have also explained why we took it
over. [ have given the details of the as-
sets. So, I hope he will withdraw the
Resolution and allow this good Bill to be
passed into law, to give affect to the oil
policy of the Government, which will give
Government control over a large portion
of the oil production in the country, Of
course, cven after the passing of this Bill,
quite a large portion of oil production will
remain outside, but this would be a power-
ful instrument in our hands to manage
both availability and price in the country.

With these words, 1 would request the

hon. Members to adopt this Bill un-
animously.
SHRI N. K. SHEJWALKAR : Sir, I

am sorry, I cannot accede to the request
of the hon. Minister that I should with-
draw the Resolution. In fact, my point
has not been just a technical one, I have
stressed my point over and over again.
The fundamental question is whether you
are respecting the provisions of the Consti-
tution or not. Unifortunately, even after
hoaring the hon. Minister so patiently, I
am not satisfied.

This is a casc where the management
of the company had remained with the
Government right from 1972. So, this
Bill could have been brought forward in
this session, without resorting to the pro-
mulgation of an Ordinance earlier. After
all, heavens would not have fallen and no
harm would have been done to the country.
This Bill could have been brought forward
in the normal course and discussed here,
as it has been discussed today, for over
one hour. What was the wurgency for
bringing in an Ordinance is still not clear
tome. So, 1 am not able to agree with
him on this point.

SHRI BHAGWAT JHA AZAD : Have
1 done anything unconstitutional ?

SHRI N. K. SHEJWALKAR : Of
course, it is unconstitutional in the sense
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you have not properly uiilized the provisions
of the Constitution.

Secondly, I raised another point re-
garding article 39 (c), which you have
quoted in your Bill. You have not said a
single word about it,

SHRI BHAGWAT JHA AZAD: 1
have said it so many times that we want to
have commanding heights and control over
the property.

SHRI N. K. SHEJWALKAR : Clause
(¢c) of article 39 refers to the concentra-
tion of wealth. You have not said a
single word about it. Of course, you have
said that you want to have control over
the material resources ; but that is quite
different from concentration of wealth. You
have stated that by taking over this mill,
you will have control ever one-sixth of
the production, But what about pricing ?
If you say that it is the policy of the
Government to go ahead with taking over
of further mills, if that is the policy, then
I can understand it, as you have done in
the case of airlines and’railways. If you
say that you are going to take over the
entire oil production, I can understand it.
But you are not prepared to commit your-
self on that, You do not say what you
are going to do the future.

I must say very clearly that I am not
opposed to the principle of taking over.
If that is your objective, and tf you state
it so, ] have no objection. Now you are
going to spend about a few crores of
rupees. Have you calculated the amount
of interest on that, The minimum interests
at the rate of 10 per cent will be Rs, 16
lakhs., Have you made any provision for
that 7 You have not explained all these
things.

The management is already with you.
Now you want to invest more money,
out of which you are not going to get
anything substantial. You say that you
may get a little profit but that is not sub-
stantial. So, what was the necessity for
investing this amended, especially when
the management is already with you ?

For all these reasons, I am not con-
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vinced with the arguments of the Minister.
So, I do not want to withdraw my resolu-
tion, I press my resolution.

MR. CHAIRMAN : The question is :

“This House disapproves of the
Ganesh Flour Mills Company Limited
(Acquisition and Transfer of Under-
takings) Ordinance, 1984 (Ordinance
No. 2 of 1984) promulgated by the
President on the 28th January, 1984.”

The motion was negatived

MR. CHAIRMAN : The question is :

“That the Bill to provide for the
acquisition and transfer of the right,
title and interest of certain undertakings
of the Ganesh Flour Mills Company
Limited with a view to sustaining and
strengthening the nucleus of public
owned or controlled units required for
ensuring supply of wholesome vanas-
pati and refined edible oils, nutritious
foods and other consumer commodities
to the public at rcasonable prices and
thereby to give effect to the policy of
the State towards securing the principles
specified in clauses (b) and (¢) of
article 39 of the Constitution, be taken
into consideration.”

The motion was adopted

MR. CHAIRMAN : We will now take
up clause by slause consideration. The ques-
tion is :

“The clause 2 to 29 and the
Schedule stand part of the Bill”’

The motion was adopted
Clauses 2 to 29 and the Schedule

were added to the Bill.
Clause I, the Enacting Formula, the
preamble and the title were added
to the Bill.

SHR1 BHAGWAT JHA AZAD : Sir,
I beg to move :

“That the Bill be passed.”

MR. CHAIRMAN : Motion moved :

“That the Bill be passed.”

etc.) Bill
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FHAT §, Al GATAA  HI- AI(AM FI Afa
FT qfeeaTT T TARIA gL AT @
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gEHaT ?

GIHTT GHITATZ FT ATH Q1 <€l &,
q3 qreqg & garard ®#1 afuyF ¥ srfys
T qg=T @ g, fAad  afturaaEy
T FE-GT G IAHT FARAT FTAX

g

) g # qF /A 7 faq dHe &
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X @ifa® g7 7 oqarga &1 &84 F
Frfga FT &7 Wr § AR gAY AT
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g9 fagrea, fagal, faard R s@sw &
gaIIare ®t A1AG § | g6 foQ 3w dw A
Y133 I F JAT1 H graqfas @7 w71
afgsrfas fasra g wr g1 wwAlg
G 3@ A § AT &, HuAr gA-
FTAAT 3 | 98 FIg YW a7 9 Fg | ST

g% FgT §, A8 FW & |
MR. CHAIRMAN : The question is ;

“That the Bill be passed.”
The motian was adopted

———

15-5S5 hrs.

COMPTROLLER AND AUDITOR-
GENERAL'S (DUTIES, POWERS
AND CONDITIONS OF SERVICE)
AMENDMENT BILL

MR. CHAIRMAN : Now, we shall
take up the next item. Shri S. M. Krishna
on behalf of Mr. Pranab Mukherjee will
move the motion,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI S. M.
KRISHNA) : Sir, 1 beg to move :*

“That the Bill further to amend
the Comptroller and Auditor-General’s
Duties, Powers and Conditions of Ser-
vice) Act, 1971, be taken into considera-
tion,”

This Bill seeks to amended certain pro-
visions of the Comptroller and Auditor-
General’s (Duties, Powers and Condi-
tions of Service) Act.

Sir, under Articles 148 (3) and 149 of
the Constitution the salary and other
conditions of service of the Comptroller
and Auditor General and also his duties
and powers are to be determined by a law
enacted by Parliament., This law was
enacted in 1971 and the present Bill which
I have moved seeks to amend certain sec-

*Moved with the recommendation of the President.
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tions of the Act dealing with the pensionary
benefits of the Comptroller and Auditor
General, and also this duties and powers.

Sir, the Act has not been amended since
1971. The Act was amended in 1976
mainly for the purpose of making necessary
provision for relieving, the Comptroller and
Auditor General from the responsibility for
compilling accounts for Central Government

Departments.

The circumstances have changed and
out of the experience gained from the
working of the provisions of the Act, it
has been considered necessary by Govern-

ment to make certain further amend-

ments,

The first amendment relates to pension
admissible to the Comptroller and Auditor
General. Since 1971, the pensions payable
to officers of Government and other
authorities have been modified whereas the
pension payable to the Comptroller and
Auditor General remains the same as fixed
in 1971. 1t is, therefore, proposed to
provide that a serving officer appointed as
Comptroller and Auditor General will be
entitled by way of pension to (i) the pen-
sion a missible to him 1n the service to
which he belonged by treating his service
as Comptroller and Auditor General as
continued approved service for this purpose
and (ii) a special pension calculated at the
rate of Rs. 700/- per annum for each com-
pleted year of servicc as Comptroller and
Auditor General. However, the aggregate
of the two pensions will be subject to a
maximum of Rs. 20,400 per annum. Simi-
larly, it is also proposed to provide that a
retired officer appointed 10 this office
will also be entitled by way of pension to
the aggregate of the pension admissible to
him under the rules governing the service
to which he belonged and a special pension
calculated at the rate of Rs. 700 per annum

for each completed year of service as
C. and A.G. In this case also, the
total will be subject to a maximum of
Rs. 20,400/- per anonum. These revised

provisions regarding pension are proposed
to bc made applicable to persons demitting
office as C. and A.G. after the commence-

ment of the proposed legislation,

The Bill also seeks to amend two of
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the sections of the Act dealing with the
duties and powers of the.C. & A.G.

Under Section 14 of the Act, the
C. and A.G. is required to audit the re-
ceipts and expenditure of a body or
authority which is substantially financed
by grants or loans from the Consolidated
Fund of India or of any State or of any
Union Territory having a Legislative As-
sembly.

to the Explanation, the
grant or Joan js treated as substantial if
it is pot less than Rs. 5 lakbs and the
amount of such grant or loan is not less
than seventy-five per cent of the total ex-
penditure of that body or authority. As
this limit involves audit of numerous
institutions involving small amounts, it is
proposed to enhance the limit from Rs. 5
lakhs to Rs, 25 lakhs.

According

16.00 hrs.

It is also proposed to provide that the
C. and A G. may, with the approval of the
President or Governor or Administrator,
undertake audit of the receipt and ex-
penditure of a body or authority which
is in receipt of Government grant or loan
of rupees one crore or more in a year,
though this may be less than 759 of the
total expenditure of that body or authority.

To ensure some continuity in the audit,
it is proposed to provide that where a
body or authority comes within the purview
of the audit of the C.and A.G. in any
year, the C. and A.G. shall continue to
audit the receipts and cxpenditure of such
body or authority for the succeeding two
years also even if the grant or loan to the
body in those years is less than the limit
prescribed. )

The present opportunity is being availed
of to amend Section 19 of the Act to pro-
vide for the laying of audit reports of
the C. and A. G. in relation to the ac-
counts of Government companies or cor-
porations before Parliament or the Legis-
lature of the State concerned.

This is an innocuous Bill. With these

words T move.

MR. CHAIRMAN :
“That the Bill further to amend

Motion moved :
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the Comptroller and Auditor-General’s
(Duties, Powers and Conditions of
Service) Act, 1971, be taken into consi-
deration.”

Shri Satish Agarwal.

SHRI SATISH AGARWAL (Jaipur) :
At the outset I wish to compliment my dear
friend Shri S.M. Krishna for having taken
over the charge of this important port-
folio --Minister of State for Finance. This
is a very challenging job. I wish him all
well in this new assignment,

So fdr as the present Bill is concerned,
I would be very brief in my observations.
I welcome the measure.

As you are well aware, the powers and
conditions of service of the Comptroller
and Auditor General of India were decided
somewhere in 1971 ; this amendment is
being brought after thirteen years so far
as this is concerned. As you are aware,
the post of the Comptroller and Auditor
General of India is provided in the Consti-
tution itself. The Comptroller and Auditor
General of India is a constitutional func-
tionary like the High Court judges,
Supreme Court judges or the Election Com-
missioner, Government having accepted the
principle of additional pension available to
the Comptroller and Auditor General of
India after demiting office as Rs. 700 per
annum every year, I fail to understand as
to why this has been packed as Rs. 20,400/-.
My only objection to the whole Bill is
that this injusticc which was there in the
Act itself js being rectified new and the
Government is providing now an additional
pension benefit of Rs. 700/- per annum
for each service year to the Comptroller
and Auditor General, why have you fixed
up any proviso that this will be subject
to a maximum of Rs. 20,400/-. The only
argument given is that the Cabinet Secretary
gets a maximum pension of Rs, 20,400/-.
Now in this particular connection I wish
to observe that there cannot be any com-
parison so far as the emoluments of the
Cabinet Secretary are concerned with that
of the Comptroller and Auditor General
of India. The Cabinet Seccretary is a
civil servant, while the Comptroller and
Auditor General of India is a constitutional
authority, If pensions of civil servants
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are revised in between this period, say in
another three years or four years, that can
be done without amending the law,

But if the pensionary benefits of the
C&AG are to be revised, then the Govern-
ment will again come before Parliament to
amend the law. This is another point.

Then, the Cabinet Secretary gets a salary
of Rs. 3,500 while the C&AG as on date gets
a salary of Rs. 4,000. It is not only that.
Even under the Constitution, re-employment
has been prohibited so far as the C&AG is
concerned. But so far as the Cabinet
Secretary is concerned, re-employment is not
prohibited. Secondly, Sir, under the old
scales, if I am not wrong, in 1971, the pen-
sion that was available to the All India
Services — Secretaries, Cabinet Secretary or
the Chief of the Staff—was Rs. 8100 while
that of the C&AG was Rs 12,700. That
Particular discrepancy or difference was
already there in 1971. The Cabinet Secre-
tary was getting Rs. 8,100 while the C&AG
was getting Rs. 12,700, I fail to understand
why the Government has not maintained the
same parity now. Why do they beg at Rs.
20,400 ? If he has to be paid Rs. 15,000 or
Rs. 20,000 or Rs. 22,000, Let him get
whatever it is. A few thousand here and
there does not make a difference. It is a
question of principle. Why do you want to
equate the position or post of the C&AG
which has got wider jurisdiction and
authority and particularly having a Con-
stitutional sanction, with that of the Cabinet
Secretary. I am sorry, Sir. This is one

. thing.

By this particular proviso which you
have in your clause here that it wil! be a
maximum of Rs. 20,400, you arc lowering
down the status and dignity of the C&AG’s
post and position, That is my whole ob-
jection to the Bill.

I welcome these measures., But so far
as this provision is concerned, you are lowe-
ring down the prestige, position, status and
dignity of the C&AG in the eyes of the
whole world. The Comptroller & Auditor
General’s office is very very important. He is
the only one authority which is associated
with the Parliamentary Committees. I know,
Sir, as being. a Member of tke Public
Accounts Committee of Parliament and
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being its chairman from 1981 to 1983, what
services were rendered by the C&AG to
.various parliameniary committees, whether it
is PAC or PUC or Estimates Committee or
other committees. And in this particular
- post and position, he is never guided by
~anybody. The C&AG is never obsessed
that e is a civil servant because he is not.
He is a Couostitutional functionary. He
advises the Committees in such a way that
we in the Committees are able to dissect

the Governmental accounts, the whole waste- .

ful expenditure, negatory cxpenditure and
misappropriation of public funds by various
civil servants in the entire country. . These
Committees are able to do only with the
assistance of the C&AG. The C&AG cah

never be equated with a civil ser-
vant, The C&AG is not a civil
servant, He has to be given some sort of

a higher status. I am sorry to say that the
Finance Ministry though it tried to do jus-
tice, accepting and admitting this particular
position, could not do. I am reiterating on
the floor of Parliament that they completely
surrendered before the civil servants—ithe
Cabinet Secretary. You -made a proposal.
The Finance Ministry accepted this position
in principle. The Finance Ministry made
this proposal that this maximum limit,
should not be there. The Home Ministry
approved the proposal that the maximum
limit should not be there. But I do not
know why at the civil servants’ level—I
mean, the Cabinet Secretary - the whole
thing has been sabotaged and the Finance
Ministry feel that they are helpless. The
Finance Minister fcels that he is helpless.
The Home Minister feels that he is helpless.
Of course, these two Ministers do not have
any authority before the Cabinet Secretary !
They are too much junior to him. It so
seems. Otherwise, this injustice should be
rectified. The Minister should given an
assurance on the floor of this House
that his senior Minister will take
up this issue again with the Prime
Minister and see to it that this lower-
ing down of the office, post and position of
the C&AG will be rectified in times to come.

Apart from this, the Government has
also availed of the opportunity of amending
Section 19. While Amending Section 19 by
Clause 4, you have laid down .that the
Reports of the Comptroller & Auditor Gene-
al of India shall be placed before the
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Parliament as well as the State Assembly as
soon as possible. May I know from the
hon. Minister whether it is not a fact that
for more than 5 years or 6 years the Reports
have been submitted to the State Govern-
ments by the Accountant General of various
States but those Reports have not yet been
laid on the Table of the State Assemblies for
more than 5 or 6 years ? The State Govern-
ments are sitting tight over those Reports.
The Members of the State Assemblies are
being deprived of the work done by the
Accountant Generals in various States. As
those Reports are not placed on the Table of
the House in each State Assembly, naturally,
the Public Accounts Committce and the
Public Undertakings Committee of those
various States are not able to do their job
effectively. Will he kindly look into that
and direct or persuade or pressurise the
various State Governments to lay the Audit
Reports on the Table of the Assembly which
are pending 1o be placed on the Table of the
House for more than 5 or 6 years 7 Will he
also kindly take up the issue with the various
State Governments that the Audit Reports
should be placed or the Table of the House
as soon as possible? You have made a
provision of ‘“as soon as possible’’.  This
does not mean 5 or 6 vyears.

It is a good augury that so far as Parlia-
ment is concerned, you immediately place
the Audit Reports as s$oon as possible
though, of course, here also, you are making
a small lapse. You have received the Audit
Reports concerning Direct Taxes and Indirect
Taxes ; you have received the Audit
Reports concerning other Departments. But
you have not yet placed those Audit
Reports on the Table of the House. They
are lying in the North Block for some
weeks or for some days. Why are you
withholding these Audit Reports ? We are
going to have a general discussion on the
Budget next week. It would have been
better if the Audit Reports had been placed
on the Table of the House. ‘“As soon as
possible” means as soon as the Finance
Ministry gets them.,

Lastly, I would like to make certain
suggestions. One of the important sugges-
tions is that the organisation of the Comp-
troller & Auditor General of India is an in-
dispensable part of our system. The House
may very well remember that it was for the
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first time in the year 1921 that . the first
regular Budget of the Central Government
was placed in the Central Legislative Assem-
bly on 1st March,1921, At the point of time,
the total receipts were Rs 118 crores and
the total expenditure was Rs. 128 crores,
leaving a deficit of Rs 10 crores. In 1921,
that was the colonial economy. After 1947,
the colonial economy was converted into a
national economy., Our Budget now runs
into Rs 40,000 crores. So far as receipts
side is concerned, our taxes are to the tune
of Rs. 23,000 crores. With this change and
various othcr governmental activities having
taken shape, with the public sector occupy-
ing the commanding heights of our economy,
does the Government not feel that so many
other institutions and organisations which
are outside the purview of the jurisdiction
of the C&AG of India should be brought ?
purview ?

Take, for example, the nationalised
banks. The nationalised banks have occu-
pied such a pivotal role in today’s develop-
mental economy. What is the position ?
Excepting asking certain questions with regard
to the functioning of the banks, no parlia-

mentary committee can look into the
accounts of the banks as such. We had
nationalised banks in 1969. Some more

banks were nationalised 3 or 4 years back.
The total number of nationalised banks
become 20. 8o far as the nationalised
banking sector is concerned, the C&AG's
office has no jurisdiction over them. Cons-
equently, no parliamentaiy committee has
any control over the functioning or the
malfunctioning of the banks in this country.
The total deposits of the banks may be near
about Rs 65,000 crores or Rs 7,000 crores. The
total developmental activities of this country
are very much related to the functioning or
malfunctioning of banks in this country now.
And, therefore, it is very essential that this
nationalised banking sector must be brought
within the purview of Parliamentary control
and that is possibly only when we bring it
within the purview of the jurisdiction of
CAG.

Similarly, LIC has near about a business
of Rs. 130 crores in all. Just see the volume
and yet LIC is outside the purview of the
jurisdiction of CAG. .

In the financial institutions like the
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IDBI, IFCI and ICICI which are controlling
the whole developmental or the industrial
activities in this country,which are advancing
loans to the tune of crores of rupees, so
many defaults, frauds, dacoities, thefts and
misappropriations and giving of advances
against inadequate securities are taking place.
There is no Parliamentary scrutiny as such of
these financial institutions, Why not bring
these important financial institutions which
form the backbone of our economic develop-
ment, within the purview of Parliamentary
control ? And that can be possible only
when they are brought within the juris-
diction of the CAG.

As I have repeatedly said in Parliament,
the scrutiny by Parliament of public
expenditure is very minimal in our country
at present.

A Study Group was set up in London in
September, 1979 and I was deputed by our
Parliament to represent our country.  That
Study Group bas come to the conclusion
that there is much 1o be desired in regard
to the scrutiny of public expenditure by
Parliament and that some new ways and
means should be devised in order to streng-
then the effectiveness of Parliamentary
control over public expenditure,

We have seen in our Parliamentary
Committees, the Members of Parliament
belonging to different Parties in the House,
functioning as one man irrespective of party
differences, There is consensus. There is
no dissent. The whole approach of the
Members of Parliament in the Committess is
bureaucrats versus democrats. In the Commi-
ttees, we all function as a team, giving up
Party affiliations,

The Kuo Oil deal was brought to light
by the report of the Committee on Public
Undertakings which is headed by a
Congressman. It became a possibility because
in the Committees we all look to the inter-
ests of the nation as a whole and, there-
fore, it was possible to bring forth that
report. Otherwise, that report would not
have seen the light of the day.

That is the reason why I strongly plead
in this House that the Ministry of Finance
especially should consider and agree to the
various proposals made by Members of
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Parliament regarding creation of more

Committees,

For instance, we have got one Commi-
ttee on Public Undertakings. Qur invest.
ment is nearing Rs. 30,000 crores in public

sector. We are not getting that much we
should get. Now we have got only one
Committee. And we have got more than

200 public sector undertakings in the Central
sector. Hardly 10 undertakings are exa-
mined by the present Committee on Public
Undertakings. The rest of the undertakings
are left out of the examination of the present
PUC. How can we examine 200 or more
public undertakings unless we have two or
three Committees on Public Undertakings ?

If we have two or more Committees on
Public Undertakings, we can divide the
functions and there can be a Committee
each to look into the affairs of those com-
panies which are manufacturing, of those
which are non-manufacturing, of those having
more than Rs. 500 crores investment, of
those having Rs. 100 crores investment, of
those with trading aspects of the Govern-
ment of India and of those with commer-
cial aspects of the Government, Some sort
of a division of work can be made between
the different committees,

But the Ministry of Finance is very
much concerned about it and is opposed to
the creation of more Commitiees not only
when suggested by me or by Prof. N.G
Ranga but even when suggested by the Hon.
Speaker. There is no reason why this
suggestion should not be accepted when we
have get such Subjects Committees in Kerala
in our own country and in foreign countries
like U.K., Australia, and recently about three
or four years back in Canada also.

I made a humble plea in the House that
we should pressurise the Government to
create more statutory committees in order to
have more control over the administrative
affairs of this country.

If only we create more statutory commi-
ttees and if only we really expand the area
and jurisdiction of the CAG, can there be
more effective control by the Audit and
more check on wasteful expenditure in the
country ?

With these observations, I would plead
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with my Hon. friend Shri S:M. Krishna to
take up these issues with the Senior Minis-
ter and sece to it that the injustice which is
meted out to the post position of CAG
irrespective of the man today or tomorrow
is removed. I hope that Shri S.M. Krishna
would prevail his view point upon the civil
servants in the Prime Minister’s Secretariat
and would rectify the mistake

So far as the other points are concerned,
I hope you will take appropriate action at
the appropriate level.

With these observations and comments,
I support the Bill by and large.
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SHRI HARIKESH BAHADUR
(Gorakhpur) : Mr. Chairman, Sir, so far as
this Bill is concerned, I am not rising here
with the intention of opposing it. But
certain modifications are necessary. Hon,
Member Shri Satish Agarwal has already
delivered a very eloguent speech advancing
good arguments and I hope that the hon.
Minister will accept all hose points which
have been raised by Shri Satish Agarwal —
because 1 am also of the same opinion.
Once you are providing Rs, 700/- per annum
as an additional pension, as a special
peusion, to the Comptroller & Auditor
General, why should there be this maximum
limit of Rs. 20,400/- per annum ? That is
perhaps because the Cabinet Secretary also
gets that. Once you are equating the Cabi-
net Secretary with the Comptroller & Auditor
General of India, I find that there is a great
injustice done to the post of C.A.G. itself
because the C.A.G. is really a constitutional
authority while the Cabinet Secretary is a
civil servant, and you canpot equate a civil
servant with a Constitutional authority. 1f
you are doing this, then it is a great injus-
tice and, therefore, I would like that you
withdraw this Bill and bring forward another
one. I donot know what the hon. Minister
is going to do in this matter, but definitely I
would like to plead with him that he should
correct this position and come before the
House with a modified Bill.

The second point I would like to raise
is, as Mr. Satish Agarwal has already said,
in the year 1971 this pension limit for the
C.A.G. was more than that for the other
officers of the Central Government, including
the Cabinet Secretary. Then, what has
prompted him to bring it to that leve] again
which means that there is something wrong
and perhaps the entire Finance Ministry is
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being dictated from a particular place, where
they cannot dare to do anything. If any
direction comes from there, then it becomes
difficult for the entire Government to go
against that, But, if that direction is wrong,
certainly the Minister must take up that
issue with the main person who is creating a
terror for the entire Cabinet.

The second point I would like to say is
that all the financial institutions like banks,
LIC, the Industrial Development Bank of
India and others should also be brought
under the purview of the Comptroller &
Auditor General so that they can be properly
scrutinised and the public money which
sometimes we feel is being wasted or being
misused or that there is some kind of mis-
management - that may also be properly
checked by the C & AG.

So far as the reports submitted by the
C&AG are concerned, I would like to ask
that there must be a specific time-limit and
within 3 months of receipt of the report, it
should be placed before the Parliament,

I hope these modifications will be made
by the hon. Minister and then we will be for
the passing of this Bill. I hope he will accept
my suggestions.

SHRI G. L. DOGRA (Jammu) : I am
here to support the Bill. Propriety requires
that the C & AG’s status should be higher
than that of other civil servants, It 18 not
necessarily that it is the pay that makes for
an independent and statutory authority or
constitutional authority.  Otherwise in the
Constitution he has his own position ir-
respective of the pay but propriety requires
that some status should be given. Naturally,
when the man becomes Comptroller &
Auditor General before that he has served
in various capacities. It is not that a man
is recruited direct from the market or
recruitment made from politicians. So,
naturally that is not a very strong point but
propriety requires that his status should be
hizher than that of other authorities. But
it is not a condition precedent. The main
thing is that not only the CAG’s status
should be higher but his organisation will
have to be expanded and expansion means
that because the activities of the Govern-
ment are expanding, the expenditure is going
up, the departments are expanding, his orga-
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nisation also should be expanded and I do
not think’it is taking place — including the
offices of the Accountant-Generals in the
States in the same proportion,

A quick audit is very necessary to cont-
rol the irregularities. Therefore, that aspect
should also be kept in view not immediately
in passing this Bill, that is not a condition
precedent but that aspect will have to be
looked inio by the Auditor- General and the
proposal for further staff means not only the
-jower staff but also the officers as the deeper
they go into it and the more they examine
it, the more useful it is.

I also support the suggestion of my
friend, Mr. Agarwal that the control of
Parliament over the expernditure and scrutiny
of the reports of the C&AG should be as
thorough as possible.. And that is possible
only if we increase the number of committees
which the House appoints because financial
control cannot be ensured merely by passing
the Bill and discussing it but actually we
must be able to look into the expenditure,
how it is being done, where the loopholes
are and whether there are any loopholes in
the system etc. As has been rightly pointed
out, the number of public sector organisation
and other organisations are increasing as
also expenditure on various other things and
1 think the PAC is not able to do justice.
A thorough scrutiny of certain departments
is necessary. For example, the expenditure

by the Railways requires to be watched. In

Defence also although there are certain
things which cannot be thoroughly discussed
in the House, although you cannot publicly
do certain things, yet, when you go into the
accounts you will find that there 1s a certain
wasteful expenditure incurred by them which
could have been avoided. That is one
aspect which should be kept in mind. And
somebody will have to go into that thoro-
ughly. That should be gone into bya
Committee of Experts as also by the Auditor
General. And on the Parliament side also,
we must go into these matters and
we must see as to how other countries are
doing. Taking the views of these countries,
the Parliament or whatever may be the
appropriate body, should look into these
things and make certain suggestions. These
should then be thoroughly discussed. The
expenditure goes on increasing year by year
but the scrutiny is lagging behind. That is
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the experience that I have. I too was
connected with the State Legislature as well
as Parliament. In Parliament it is my first
term. My experience here shows -that the
scrutiny of expenditure is not as much as it
should be.

With these suggestions and remarks, I
support the Bill. We should pass this Bill,
as it has been brought forward and, at the
same time, we should give suggestions to
the hon. Minister so that he can examine
them and further discuss these points and
then take some action on them.

With these words, I
Chairman.,

MR. CHAIRMAN : Shri Krishna.

PROF. SAIFUDDIN SOZ (Baramulla) :
Before he starts, I want to say that from
both sides of the House, this Bill has been
supported. There is no doubt that this is a
progressive step taken by Government. I
would request the Minister to take into
account the points raised by Shri Satish
Agarwal. Around Rs. 60,000 crores are
circulated through the Banks and around
Rs. 30,000 crores through the L. 1. C. But,
this huge amount of money does not fall
within the purview of Parliament. It is a
very serious thing. For the sake of discussion
we can go on speaking. Nobody takes note
of these from the Treasury Benches.

thank you, Mr.,

(Intrruptions) At least since the hon.- Minister

is likely to answer the points raised in this
House, he must kindly express his opinions
on the specefic points raised by Shri Satish
Agarwal. He has raised very important
points, Sir. ‘

MR. CHAIRMAN :
Minister will reply.

SHRI S.M. KRISHNA : Mr, Chairman,
I must thank Shri Agarwal for speaking on
this Bill with a degree of authority that he
could legitimately command by virtue of the
fact that he was associated with the manage-
ment of the finances of this country for
quite some time, Any suggestion made by
a distinguished Member like him deserves
the utmost consideration and 1 take this
opportunity of thanking him for the very
canstructive and thought-provoking sugges-
tions which he has made.

Now, the hon.

»

There are no two opinions at all that the
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Constitution places the Auditor-General in
an altogether diffeient pedestal as compared
to other civi! servants of the Government.
And that was perhaps the reason why that
special enactment of Parliament was
necessary ; this is necessary in order to
regulate - the functions and various other
duties of the Comptroller and Auditor-
General. Now, we too realise that the office
has got to be treated with utmost respect
and special consideration.  With reference
to the equation of the pensionary benefits
which accrue to a retiring CAG there have
been. some discrepancies in the past and all
that the Bill attempts to do now is to set
these distortions right, But it is debtable
whether any pecuniary consideration either
enhances the importance of a particular
office or minimises the importance of a
particular office.” Here there could be
honest differences of opinion and as our
distinguished friend, Shri Dogra, pointed
out in order to gauge the importance of a
particular office the financial emoluments
need not necessarily be the only measuring
yardstick and, perhaps, that is the spirit with
which this amendment has been brought
about,

As regards the point that Shri Satish
Agarwal made about (he placing of these
reports promptly before Parliament and
State legislatures, I may say that it is a fact
that in some State legislatures this is not
being done and, perhaps, we will on our
- own would like to make some queries as to
whether or not the reports are being placed
promptly but it also depends upon how vigi-
lant the State legislature itself-is about
asserting his own right. The point that we
should persuade and try to pressurise them
to place these reports is also well taken.

(Interruptions)

The other point that Shri Satish Agarwal
has made is abo#it the good . work that
various Committees of Parliament are doing
and the useful contribution that the office of
CAG is making to make the work of the
committees more meaningful and productive
is good and it is the desire of the Govern-
ment that they should continue to do this
work.

Two specific points have been made by
Shri ‘Satish Agarwal about bringing the
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banks and LIC under the Parliamentary
control through the CAG. But I may res-
pectfully submit to this House that the
nationalisation of banks, which has been
approved by thjs Parliament through an
enactment, provides its own checks and
counter-checks, auditing and various other
things.

Government feel that the workload of
the C&AG is growing day by day. So, any
suggestion which will add to the workload
of the C&AG will have to be looked into
with a degree of caution. While this is
not an assurance, the suggestion of the hon.
Member will certainly be considered. Let
me hasten to add that when the LIC was
nationalised, it provided for its own audit,
So, it would not be fair to say that there is
no Parliamentary contro] over the function-
ing of banks or auditing the accounts of
nationalised banks, Parliament, as the
supreme legislative body of this country, has
a decisive say in the affairs of the nationali-
sed banks as well as the LIC, which are
part and parcel of the Government.

Shri Madhukar made a point about the
Bihar Security press. I will have that checked

up.

Shri Harikesh Bahadur has more or
reinforced the suggestions made by Shri
Satish Agarwal. Our friend from Jammu
and Kashmir has also added his bit to the
arguments which have been made.

less

Before concluding, let me reiterate that
the Government attaches the greatest respect
to the office of the C&AG. We realise the
special pedestal that the Constitution
provides for this office,

With these words, I commend the Bill
for consideration.

MR. CHAIRMAN : The question is :

“That the Bill further to amend
the Comptroller and Auditor-
General’s (Duties, Powers and
Conditions of Service) Act, 1971,
be taken into consideration,”

The motion was adopted.

MR. CHAIRMAN : We will now take

up clause by clause consideration. The ques-
tion is :



129 Comptroller &
Auditor-Genl’s

“That Clauses 2 to 4 stand part of
the Bill”

. The motion was adopted.

Clauses 2 to 4 were added ré the B_fll.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI S.M. KRISHNA : I beg to move:
“That the Bill be passed”

MR. CHAIRMAN : Motion moved :
“That the Bill be passed”

sft TrTEATT mEst (TIAT) - A
oY, ¥ oq FHE F1 934 F g AT
AT ) § FAT WIT AT E HTA]
I TEeE AL A1 &1 I AT F AT )
afer & awwar g 5 g3 ama & agi
ISMET ATTAF & |

frgas X werer qdEs (F
aftwat AT ar 1 o7 qaigT) fagas,
1984 ¥ T § § FIq UF qIT TG
¥ grae faare o A19TAF  FIIAE &
ford @ & ST 99 FT F1EAT g |

gqg #r 5 AgFaqw afufqat qur 5o
- g gfafaar wgeaqwr &1 FL Wrg
foad g Faf § aga wag fawar g
uF GIFIT & Fearaal, faarm, spdiaeq
gratagl AT wwfaal F  FEFAT 9
fra=ao w@w & #gg faedr § ) gag &1 3
afafaal o s — |

1. @& w@r afafy

2, afeqs ruex e FREY (wTd-

wfaw gawn afafa)

3. QEWen WY (ST afafa)

4, wggfaa sty d aggfag w9
wrfy Fwearor afufy &)

5. gadrg aaaTyr gfafg arfz o)

BIA-B1dY wHfeat | 9 SIAW

S 9 § |

PHALGUNA 13, 1905 (SAKA)

(Duties etc) 130
Amdt. Bill '

oz FaN ¥ ar ¥ o=l afafat
sgqq wral & fawfawr & & fafwa
WY &1 T w3 § | o srataay #g-
frdY, mawfas el & FrgHAT9 Ay
swig & far 7 afgfgar S 8, F|@EA
g% TaEal A @6 F T ST HIaa
5T Wz A1 Srar g | gar ey fgame
¥ fFar strar & 9% frg wog ¥ far sar

27

97 1974 ¥ § ofsgs  Fecfew
FHEI &T HT 97| 9 g9g  fosge
AT FITRAT FT HIT J FHY F Tod®
ST UF &IF & 01 $T 5 F Fradr
Tad g7 AIT FWAY Taw Fq 2y MY |
9 9T AT BT QF IHT AW I
w7 F qaifaaw aear =) €ro Fo gwar
& qrg fave-a3 & gy arfga &3 faqr |
19 & AT IT IHIT T FI9AT Wl &7
fazior s gu o9 w+= &Y wgreEn
qil&TF & qr9 9F fq@FT T 79 & 90T
FIfFd sy o 5Far q€ &
STar g ?

T FTT HT IF1AT I THT F@arQ
¥ aga Wiz s § wur o, feeg ga
g fF agisrar qdas Frea § 1€ JamT
Agt faer 1 9%g gEET Ty ag I¥x
fagar f& g9 91T AT AT 37 F IAT IS
FT Y TI'§ | -

gwafa AEAT : I FIS T4qT A 9T,
qF IFIEO & 4T |

ot TATEATT et dawr 3 §
qig @3 & 919 Fgar qgar g 5 s
TATHE & UST H W X FT 48 T4 I
STl HT & TE, ST AT g ST

< 1980 ¥ 71T ¥ ag % war avdr
FT FIAET LT 7 F g0 ¥ &1 o7 faay
1§, 9 42 39 7 farafaer g §
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o fF gEiv warE ¥ 98 g9 Fer a1 f
QT Ay g wIed |

FAE & EEdl F A9 92 e,
fawrl, ersitasg Fataal T AT E q9-
faarar grest & W arnifaa 77 @
foas qae_ 9aex @1 aga T el &, T¢
FTO - gfamifgt &1 a€r  geres WSt |
arfaer @A &1 T g @r@ &UE
¥OA FT q9-377 v g |

wq =i safady ag @rw-ar afafa
¥ oeq §, ar SRl W & fAaAlger &
g7z w1 faar a7 | wErvEr gOAF @ wA
qral w1 Frastr a7 arfgy arfs aEafas
§9 % HUsqF FT UFT AT g% | FUL TG
afaFTT 97 WIS 2, A9 al 3% &, A
1T AT & a1 g AfaFIT S qar =wifgT
X I8 Tq  AfHT &1 IAT W FIAT
Lol

SHRI SATISH AGARWAL
good suggestion for consideration.

s Itis a

MR. CHAIRMAN : The hon. Minister
will reply to this,

SHRI S.M. KRISHNA : 1 was a
Member of the Committee on Public Under-
takings between 1981-82 and 1982-83. I did
visit some of the public sector units. Unfor-
tunately, I was not the recipient of any gifts
except the Air India calendar and the Indian
Airlines calendar which all of us do get as
Members of Parliament, When we visited
Mysore Sandal Factory, they gave us some
sandal soap which is very customary. But I
entirely agree with the spirit with which Shri
Ramavatar Shastri has been saying, with
the rich experience that Shastriji has in
parliamentary life. He has also rightly said
that he had brought it to the notice of the
Prime Minister and the Prime Minister, of
her own, had expressed displeasure. If some

gompanics try to influence or impress upon
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Members of Parliament, they are sadly
mistaken. Our Members of Parliament are
not so gullible as to be impressed by the
little gift that they give either to pass on
a word of praise if there is incompetence or
vise-versa. But, anyway, I entirely agree with
the spirit of Shastriji,

SHRI RAMAVATAR SHASTRI :
There are three sub-committeces of the
Committee on the Official languages. Those
who are visiting banks, they are getting very
valuable presents. I know it personally
although 1 am not in that sub-committee.

SHRI SATISH AGARWAL: 1 would
like to make one suggestion, 1 think it would
be more appropriate if you pass on a copy
of this speech to the hon. Speaker because
the hon. Speaker is issuing guidelines and
directions to various Committees and
Chairmen with regard to these. gifts and
present, [ distinctly remember when ] was
Chairman of the PAC. We had decided that
no costly gift should be accented by any
member of the Committee and no costly
gift should be given. Of course, we have
also been recciving calendars, diaries, some
small ballpens. But then we were very
vigilant about it. But this does happen. This
is true, this does happen and something has
to be done on this scQre, The best authority
to take action in this case is the hon.
Speaker. So, you may bring it to his notice
or send a copy of Shri Shastri’s speech to
the hon. Speaker for his directions,

. ol et wea (FE1TEE) ¢ AATafA
WgIgq, WAAIA "I 7 A€ #HR gEq
T qrqE FTE | gAF fow H1T I
quTE a1 &feo |

awmfy wgEy < § oA AT ¥ IR
a1 24T § | 91w eremt & fEar &1 &
AAHAT § (6 g9 a7 IqaT dAIFIT FLA |

The question is :

L]

“That the Bill be passed",
The motion was adopted.

——
-
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STATUTORY RESOLUTION RE DIS-

APPROVAL OF INCHEK TYRES LIMITED
AND NATIONAL RUBBER MANUFAC-
TURERS LIMITED (NATIONALISA-
TION) ORDINANCE, 1984

AND

INCHEK TYRES LIMITED AND
NATIONAL RUBBER MANU.-
¢  FACTURERS LIMITED
(NATIONALISATION)
| BILL

MR. CHAIRMAN : Now the House
shall take up items nos. 3 and 4 together,
for which 14 hours have been allotted.
Prof. Soz to move the Statutory Resolution
and also to speak,

PROF. SAIFUDDIN SOZ (Baramulla) :
I beg to move the following resolution :—

“This House disapproves of the
Inchek Tyres -‘Limited and National
Rubber Manufacturers Limited (Nation-
alisation) Ordinance, 1984 (Ordinance
No. 4 of 1984) promulgated by the Pre-
sident on the 14th February, 1984."

I want to make this clear that I am an
ardent suppporter of the socialistic pattern
of society and I welcome nationalisation,
But ] have moved
make it known to the House that the go-
vernment does these things, take these
measures rather haphazardly, Now yeu can
see that both Inchek Tyres Limited and
Natiopal Rubber Manufacturers
bave been sick units for a number of years.
And the Government had already taken
over these two companics and these com-
panies have been under the control of the
Government for the last six years. And,
therefore, one does not understand the dela-
yed proposal, the delayed Ordinance
suggesting nationalisation. You can see that
Government takes these measures only after
there is a great hullabaloo, there are strikes
and workers suffered from insecurity and in
uhat atmosphere of uncertainty which some
times, I do not know whether it is a design
that they should cry hoarse, they should
organise strikes and thereafter the Govern-
ment rises to the occasion.

s
Now, it was in 1972 that the Indian
National Chemical Workers’ - Federation

the resolution only 10"

Limited

(Nationalisation) Bill

wanted the nationalisation of both the
Companies and from that time now it is
more than 11 years since when the workers,
that is, the representative body of the
workers, the Federation, came forward and

‘requested the Government to nationalise. But

they have not done' it. Now, finally the
Government came forward with this
Ordinance. The reason why I say that the
Government does these things baphazardly
is that there is no cohesion in the Govern-
ment policy ; on 14th February the Govern-
ment got the Ordinance promulgated and
at that ' time the hon. Minister suggested
that Parliament was not meeting. The Ordi-
nance says,—

“And whereas Parliament is not
in session and the President is satisfied
that circumstances exist which render
it necessary for him to take immediate
action.”

Now this happens on 14th February and on
23rd February the Parliament was meeting.
So, there was no necessity for this Ordinance
and immediately after some time, now, there
is the Bill. This shows that there is no
cohesion in the Government policy to take
corrective measures,

Now as far as the Ordinance is concer-
ned, 1 have no disagreement with it, but
there arc one or two measures that have
been suggested which are very good. One
step is that the workers, under this Ordj-
nance, and now under this Bill, become
employees of the Government. It is a very
laudable step and, then the other measure
is that the principle of compensation, that
also is a very laudable step and a detailed
procedure has been suggested. But in that it
has not been specifically mentioned that, I
think the hon. Minister may say something
about that verbally but in the Ordinance as
also in the Bill which will come up later, it
has not been specifically suggested or
mentioned that top priority will be given to
the payments that are due to the workers.
And the procedure that has been suggested,
] think it is a very laudable. thing, that the
compensation will be given and a Commi-
ssioner will be appointed. But sub-clauses
(3) and (4) to Section 21 indicate that the
Commissioner meant for compensation shall

~ have arbitrary powers. I would invite your

attention to sub-clause (3) of Section 21,

-
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It says—

‘“(3) Every claimant who fails to file
the proof of his ‘claim within the
period specified by the Commi-
ssioner shall be excluded from the
disbursement made by the Commi-
‘ss:oner

The Commissioner shall, after such
investigation as may, in his opinion,
be pecessary and after giving the
concerned company an opportunity
of refuting the claim and after
giving the claimant a. reasonable
opportunity of being heard, admit
or reject by order in writing the
claim in whole or in part.”

4)

17 brs.

The Commissioner will have to receive
- these claims and thereafter he will advertise.
But when he advertises in certain news-
papers there is no mention that those
claimants will receive registered letters or
letters direct from the Commissjoner. That
should be provided. Otherwise, it is a kind
of red-tapism whereby people can suffer.
The claimants may be 100 or 200. It is not
a big thing to write to them on their res-
pective addresses. The period of time within
which he will decide the claims has not been
mentioned here So, the Commissioner
becomes all powerful and there is no check
on him and he can work according to his
own whims and fencies. In clause 4 when
he gives an opportunity to a company, there
could be an individual claimant. So, here
it should be mentioned the concerned com-
pany or the ndividual claimant. There has
to be a time period within which the claim
has to be settled,

The other clauses regarding compensa-
tion, taking the workers into the employment
of Central Government are very laudable
ones. Buf my complaint was that the Go-
vernment is having these measures in a
haphazard mannei, wh:ch it should not
have done.

MR. CHAIRMAN : Resolution moved :

“This House disapproves of the
Inchek Tyres Limited * and National
Rubber Manufacturers Limited (Nation-

alisation) Ordinance, 1984 (Ordinance’
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No. 4 of 1984) promulgated by the
President on the 14th February, 1984.”

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAOQO) : I beg to
move :*

“That the Bill to provide for
acquisition and transfer of the under-
takings of the Inchek Tyres Limited and
the National Rubber Manufacturers
Limited, with a view to securing the
proper management of such undertakings
so as to subserve the interests of the
general public by ensuring the continued
manufacture, production and distribu-
tion of tyres, tubes and other rubber
goods which are essential to the needs
of the economy of the country and for
matters connected .there with or inciden-
tal thereto, be taken into considera-
tion.”

MR. CHAIRMAN : Motion moved :

“That the Bill to provide for
acquisition and transfer of the under-
takings of the Inchek Tyres Limited
and the National Rubber Manufac-
turers Limited, with a view to securing
the proper management of such under-
takings so as to subserve the interests
of the general public by ensuring the
continued manufacture, production and
distribution of tyres, tubes and other
rubber goods which are essential to the
needs of the econcmy of the country
and for matters connected therewith
or incidental thereto, be taken into con-
sideration.”

e} WIgEHT AT (WYY @ JAT-

{7 argd, o faw Tw gI9w ® @14 war

§ SOFT § gUIT FL@IE | AT HIT
a Fgr 2 5 maabe q o aas gw e
1 difaast 7g frar 1 g@wT aegs @™
Al ¥ 99 FiRlzu ¥ g | agi ¥ faaa
& Wiremea ey Wy, feaw & Sgdwm
sy, wew fafaeex as g fem o
siTg agT &g faar war fF sfaev st @
¥ ) 6 BT &N HT IAFT GIHAT FT

*Moved with the recommendation of the President.
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AT 9T | % ggr HgAT g fv fexr &3
FT FT FEW@ AN ! THOF FGF! Alw
- gH Y A g arfeAT @ g g i@
qIHAE qE 99 TE A | gWH ] ©T
TN F 19 A9 & IWIAfesy T3 AN
giee g war fF e srEmr e
wfewT ag QiR WY & aF g TEr garn
g ag M ewfae Al ¢ fmagwa an
T HIHE ZIT |

Fgd ¥ fF o@  AgewTISImE gR, a9
gqetEe giT | feY @ g Heigy
gageafeer &1 ol gy &\ &7 |
T 19 FT g Aifeqw orar g, foaay
q9g ¥ AT IgT 9 fas wFT oY & | I
A9 agg =81 F19 f@ar g | § =Igan
at fa greedr fafaees, o faard s, ot
gzt 9¥ gufeqa giq | § garT Irgar § %
¥R faglea &= & wEm awe § A aAis-
ST § | WiF-3TIC gl Agl o< [Hy
g X a71 7 fofaggan v faar . &Y
grora & gl Ao agl 9X J&IX 43 g
g, ufafi=g gua & fqw . war 48l ST
FT 1T | @I QAT F1g fAug Agl
I & SR T & ST gL S9N FrefaT
FIAT & | ART SqH AFT S8 9 1T 2,
afen #1€ adar a8l Mewar g & &
faedi fadr 41, Ia&T WY %1 JI7a A8
faerar & | gafaq & sq@ qeaT =1EET §
f& ar qata wsgd & @19 ¥q1 fFHar sar

37 ’

& ATUFT CF &I IIZW 4T § | g6
graey ¥ H=A wgied ¥ A ©: 7 9 qgoy
foe Far g, ¥ W w1 Sg@ A Y T OF
YT gl 5 =81 J@r ST | Hifgy $1
W@ ¢ | 99 ggw fayaq W foorea <
T I AR H1E Tq1G Al AT 1wl
o w99 faar g % sewr fafsasew #
% fgar | 900 Tl IFR 9§ gU &,
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Y % =g frorg ) faar AT &1 5
geetel fafaedt &1 w==r € 1 o g@e
STHYE 2FT Ta feal & a7 o7 ag faw
9% AQ g, foasr§ gwga F@r g |
afeT & ¢F arg X Fgar =gar § &
wewel fufaedy &1 qu@r g 9FIR &7
qTHE daaA1 9ifgd | a8 AGEU & g9
TR FI4 & AT Ag) §, o ATgl vq
%7 feg1 &% st =g @ver faar | gawde
AT FTE ATTo™lo FHT THIGQl FT a9 &
T AT F FH ZIA g | wwgRl A giF-
w12q fHar §, s 918 §91 g, 994 I9 9%
=19 A8l (941 | & QF 17 ag A1 Argan
g frst giidiz & SeR sfger ST
gIIT | §EX ETIE § ATo-TW AT ASIET
Q¥ &1 98 gu &, SAE S =g AT
gIT | Sa1 faedt fad st g, SEEI
FIE II1T AET qMAT & | Fgr war g &
FIIH1 & AT aga ¢, fag®T asg § Fq41.
Agl 99 §HAT g, TWIMQ IGF & FY
fear | #g1 S@T & % A TEARe F
9T IFR q HQ | A FwrewEraadr §
fast faew ardostitodc ag7 =wT @Y
g | SESI 9% |7 Wrg | ag W faw-
T g, afFT vt aw o fafaedy &1
HIE GEAT AGI GoNF & |

q CH-A @T S FgAT F1gat g |
FAGL H oo T g | wifqwt T agi
q9gd ¥ Fgr F 50 7@=<  gAEAg w9
U, AT TH I G ST g1 @l HTL@ET
QI FIF FIGEY T AT TG grar g |
T aF F1§ b TgF gar § A fafq-
Y A1 aE § | K1 @A adt %
TG gAT & | FEl 9 FEIX AIFY AFTLYE
g1 AT HT g W AT FAT
|Tfgd |

HTH HII CF  AE AGq Y® I T
g—wa  foEl F1eE™ #1 wa § 4 IgH
TP AT g AT AW G wwi @ A



139 St. Res. & Inchek
Tyres & National

9% qIT dF ¥ FZ a4 & (% A fa -
G FT TTEATET U I FTH AW ¥ 98
FTTETAT a°5 g1 wirar g | fmfaei & g
Fay a@aEy £—3W T FL, aF A
fafrasas &t Frgardr &1 8 1 d-arT
TENY 9E &7 AT UF FIL@TH | gAT 28—
e SEaT §AvTT agl ariwarie # &1 g€
& | ITeET 78 wEisge fawga T@a ¢ | |I
TE ATqET TUeESlge qrfasi g ! ATAY
I FIAT § AT T AT g— 99 [0
qeEaTd &8 WE 17 wiad gar fw &g
TFTAIfRET ararfEs g1 aaar g, aiwd
el OF F1% €9 Agl faar Tar H A
fafaeex aige w0 & f% gAa 99&1 €I
Aifaere H3 faar &1 & sngan fafasgy
FT agT TS & 1 TruF-@g &1 W gl
ST BT | gl & %A S1x a5y A fue
FT GaeT fFar & &1 I § qNA 41 g
fo &r& ATT TH FTIGTH FT AAATLS H
ST XE & a1 g9 AI9E G FIHIGLE HOT
AT NeFqa F1 qeTFT @i’ | @A
TR §UT gEsT algd & i@ fugr wsi
g fogd &gr g & e wim & @7 §@ET
EHTIT FIAITIMA o, Sl aIT  &F1AT (14
SqH gHIL JATE+E &1 f@ar (19, §6 #9149
¥ g U 1 Wiy fyay &1e@i &1
SieRW 9% 9% | @fFa %419 3g ¢ @
HIGHT &F aF &1 o fqed g FEA
a9t 9 faew gz ¥§1 € o 9w ®1e@na
%1 H-FT far guy oF Hzel &1 WS
fear o1 EaFiFw-gg 731 &, W 9@T AHT
TH-qTSI Y& & &4 g, fa9y greaq Tgl
gt & 3 A1 Fgr oAt & & A
TgRde 4 o f@ar g—gufaw @9
fefecsiz giar 9T | T8 Tvg & wNE q
NI4T Agl 4§ awal § | ATGHT AET
UEIkE A7 =rfgy  F a9 saET FRng-

WA gifas & 3@ AT &7 &€ qA97 IEH

T JRIGR § faar sowm aife wed
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FFa qifefadma g 8% | oNF @E &
IHE F HIT qF dgg 9BC HAr Y A
FI@EMET A FIETFERT F g § g
f T SwY Far FAET I -9
fae g7 ara &1 gt a7 $T Wr g | &9
ATT SAY FIHATIIZT @7 ar %7 100
qTEHE  FIATTLET  HTIHT (AT | AT
f=gr gatt gt &, SEFT Tgh 9T @A
ST TEl g1 A fwT agr Fgar =rgarn
g TAF! dgadrsy f@ar g, gad
fag faard it &1 aga wwga13 | PR
fagi<t St g9 @9 HgHT 2 f5 3 qaw
fau gi g 3a g, @fFa ¥3@ S@T |
SAFT I8 ATF JEX ATH qiaarae &
1Y g, 981 aF (% FAFATIE & a1 gqrd
TagHe &1 1 foadle &@& ad § )
gg =T g argm Sfew arfaw d ag
fagdieas § =& 7¢ | 9g aQFT § LT
fafq=dt &1 age@T 17 | Sr-ast dIg
gH AT &Y § AfFT 1T F8 A @

Y AT Fad & AR H A1 fae
ratT, 9g vt a1a fwar g ST gad &g
fe afems wrga7as 9T §@ Twgid gl
=ifgu, Gao ago Hlo X &F 9T Fiq
AT =1fgw | ST QT gaAT aF FEl ATHT
59 fergeard ¥ g @Far g A aifq@diz
FT §T Feg (@ gl GFATg | T ATGH Qo
Aro wWle FI U fagne a1 g | Fas«r
W A9 glew & fqu udo d1go Hlo 7 UH
sredr &1 qar fear mar AR &% am
®OAT @F & TWAGT  § I FH qg
FITUT WIT QT | 98 ITT °T a& qar
grwst gar g Saar fafeem o amEi
Tqa1 T AT § Afed Tdo &fifo Hle 94X
STEIET AT FT AT FIT Fwe 1o gial g,
1 9g 999 ysar fF 5 & &1 v gar
# @1 99 arHr &1 Far gar faww qar
ferar ar | ag oF aga [ A1 R 1 oW
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*SHRI N. SELVARAJU (Tiruchirapalli):

Mr. Chairman, Sir, on behalf of my
party the Dravida Munnetra Kazhagam, I
rise to support the Incheck Tyres and

National Rubber Manufacturers Limited
Nationalisation) Bill, 1984, This is a
welcome measure. This need not have

been delayed by five years. I am sure that
this bill will receive universal support from
all sides of the House.

India is a vast country which cannot
be fully covered by rail transport facilities.
Transport by roads has assumed serious
significance in the face of increasing
wagon shortage and paucity of funds for
developing railways. Transport by road
means lorries and trucks which require
tyres and that too tyres fit for long haul-
age. In other words tyre has become a
vital commodity in the development of our
economy. In metropolitan towns public
transport is not able to meet the growing
demand of the people. Hence the produc-
tion of cars, motors, three wheelers and
two wheelers has been stepped up consi-
derably. We have recently set up Maruti
Udyog for producing small cars. This
leads to growing demand for tyres of all
types and varieties. But, unfortunately the
tyre industry is in the stranglehold of
MRTP and FERA companies, wnio have
no compunction in exploiting the demand
and supply situation so far as tyres are
concerned.

The Government of India in October
1983 reduced the excise duty on tyres and
expected that this benefit would be passed
on to the consumers. But the tyre manu-
facturers not only swallowed that monetagry
benefit but also hiked up the tyre prices.
Incensed by this avarice, the hon. Finance
Minister has in his 1984-85 budget with-
drawn the concession in excise duty on
tyres. He has ventilated his ire also in
his Budget speech,

Sir, the Indian Petro-chemical Corpo-
ration, which is in the public sector, is
selling the polybutadene rubber at a

—
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throwaway price. There was a Parliamentary
Question about this only the other day.
The pioneering private sector producing
styrene butadene rubber is selling this
synthetic price at constant prices for so
many years, irrespective of the fact of
increase in the inputs like coal and power.
In addition to this, the tyre giants are
importing synthetic rubber from abroad
in many devious ways. One of the devious
ways was plugged last year by the Finance
Ministry. The rprice of imported synthetic
rubber is no doubt cheaper and inspite of
all this, the tyre prices are going up at
a phenomenal pace. The tyre companies
do not allow the indigenous installed capa-
city for synthetic rubber to be fully uti-
lised. They are more concerned for
amassing profits. They sell tyres at fancy
prices though they get the inputs at de-
Sir, under a system called
DHARMADHA one tyre company is
collected huge sums of money from the
transporters. 1f they show any reluctance
the supply of tyres is delayed. Recently
the capital city of Delhi witnessed violent
clashes and conflict between the transporters
and the tyre companies. There is no
doubt that the tyre companies are exploit-
ing the situation. The Bureau of Industrial
Costs and Prices has several times studied
the cost structure of tyre manufacturing
and this body has given many recommenda-
tions, which have not yet been implemented
by the Government. 1 will also refer to
the import of natural rubber to contain the
price of indigenous natural rubber though
the production is picking up. Just because
natura] rubber is available at. a low price
abroad, we are importing it with the idea
of stabilising the price of natural rubber.
It means that natural rubber is.also being
made available at competitive prices to
the tyre manufacturers. Inspite of all
this soft approach to tyre manufacturers,
they are not reducing the tyre prices.

In view of this continuing recalcitrance,
1 suggest with all the force at my com-
mand that the import of synthetic rubber
should be banned for ever. If the ban
on import of natural rubber poses any
problem, then there should be a permanent
standing committee to ensure proper pro;
duction and distribution pattern of tyres

*The original speech was delivered in Tamil, i
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at competitive prices to the consumers.
This is very much necessary for transport
economy of the country.,

I would go to the extent of demanding
nationalisation of all the tyre units in the
country, which alone will help in consolida-
ting the economie gains that we have a
achieved so far, I am sure that just by
nationalising Incheck tyres and National
Rubber the Government will not be able
to achieve the objectives enumerated in
the Statement of Objects and Reasons of
this Bill.

I would substantiate my demand by
referring to the fact that the farmers in
our country transport their produce by
bullock carts. They transport the grains
from the field to their tenements; they
carry the sugarcane from the field to the
factories. They bring the inputs like ferti-
lisers, seeds etc. in such bullock carts.
They cannot do these things in trucks or
lorries. It will be impossible for them to
meet the fuel costs, particularly in the
environment of ever increasing agricul-
tural input costs, They are harassed by
the increasing price of tyres for these
bullock carts, The Centre has levied ex-
The State

cise duty on such tyres,
Government levies heavy dose of sales
tax on such tyres. The hon. Minister

cannot dispute that bullock carts still
play vital role in our agricultural economy.
The political leaders shout from house
topes that the needs of farmers would be
given prime importance. In reality the
needs of the farmers are given the lowest
priority. If what we profess is really to
be practised, then I demand the removal
of excise duty on the tyres of bullock
carts and also the issuance of directives to
the State Government for removing sales
tax on such tyres. Sir, this must be done
if we want to sustain the green revolution
of our country.

The accumulated Josses soared to
Rs. 25.81 crores in the Inchek Tyres and
to Rs. 18'74 crores in National Rubber
Manufacturers as on 31.3.1982. The
Centre has come forth to undertake this
huge financial drag in order to save about
4500 workers from unemployment, I
welcome this Bill mainly because of the
Government’s concern for the plight of
workers, We have to commend this
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effort of the Government inspite of severe
financial constraints.

Sir, T belong to the party, the D.M.K.
which is wedded to nationalisation of all
core sector units for the growth of the
country. The Tamil Nadu Government
headed by Dr. Kalaignar Karunanidhi
started the nationalisation of bus transport
in Tamil Nadu. The bus owners of
Nilgiris District took up the legislation to
High Court first and then to the Supreme
Court the bus nationalisation Act passed
in 1973, After ten years, in 1983 the
Supreme Court has upheld the bus national-
isation legislation of Tamil Nadu Govern-
ment, Instead of hailing this judgement
and implementing it, the Chief Minister of
Tamil Nadu, who is concerned more with
his personal popularity and affluence, has
sidetracked the provisions of the Bil] and
has allowed private bus owner to enter
the field again. He has circumvented the
provisions of the Act in many devious
ways to serve his ulterior motives,

Just a while ago the House passed the
taking over of Ganesh Flour Mills’ units.
I should say that there is this public
impression that the Government is taking
over only sick units. In other words, the
Government is coming to the succour of
those industrialists who have exploited such
units for personal ends. They also have
this experience that the public sector
undertakings after a few years of opera-
tion start losing. They compare this per-
formance with that of private sector units
which are best managed. This impression
of the people must be eliminated. You
should send a talented team of managers
to man these two units so that they be-
come an example of efficiency. Secondly,
the Government should not hesitate to take
over profit-making units also in the interest
of the nation. If the economic circum-
stances demand such taking over, the
Government should not be reluctant in
taking over profit-making units also like
the tyre giants who repatriate huge profits
outside the country and who show scant
respect for the laws of the land and who
are not interested in the economic develop-
ment of the country.

With these words I support this Bill
and resume my seat.

SHRI INDRAJIT GUPTA (Basirhat) :
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Mr. Chairman, I echo what my friend,
Mr. Ismail has said that this is a long long
over due measure —the nationalisation of
these two companies. Of course, it is
better late than never.

I welcome it very much because, we
have been pressing for it for many many
years. The Minister may not know it
but his senior Minister has received at
least half-a-dozen deputations which came
from Calcutta composed of all the trade-
unions in these two factories including the
union of the ruling party., The Congress
union along with other unions together
have been agitating for years now for
nationalisation so that these two companies
can be put on a proper footing and can
be saved and run properly. There is no
explanation given here why this long delay
has taken place. There is a long gap,
The management take-over was 7 or 8
years ago and only now after repeatedly
telling us that the matter was still under
consideration, this step has been taken,
Any-way, as I said, it is better late than
never.

There are some points here which must
be explained, I suppose, by the Government,
When the House is being asked to vote
a compensation which amounts to almost
Rs. 5 crores to the two companies —Rs,
490,04 lakhs, a little short of Rs. 5 crores—
which is not a very small sum, the House
should be told at Jeast what is the basis
of the calculation of this figure, How
have they arrived at this figure of Rs. 5
crores ? This is in addition to the other
amount of Rs. 50,000, a vyear which is
going to be given to them also. There is
no explanation given is the House sup-
posed to judge for what such a large amount
is to be paid out of the Consolidated
Fund of India? Some explanation must
be given as to how it was calculated and
the basis of calculation, Nothing is
there.

Then, Sir, we would Jike to have
some assurance about the new manage-
ment set-up which the Government pro-
poses in order to run these two com-
panies. Two companies, judging from
the Press report that 1 have seen, are
going to be functioning as a single con-
gern now and the report is that one of
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the old established companies in West

Bengal, Andrew view is to be given the
authority of looking after these concerns.
We do not know. We want to know
authoritatively from the Government on
the floor of the House what is the ar-
rangement now proposed for the actual
management of these two concerns,

Then, the question will come about
the workers’ participation. 1 am glad that
the Labour Minister is here, Only re-
cently, his Ministry has circulated an-
other scheme for workers' participation in
management. I do not know how many such
schemes have been circulated or discussed
and accepted also in the last several years.
But new schemes go on being formulated
because, obviously, nothing effective is tak-
ing place yet.

1 was interested to see the other day a
book which has been published recently and
has attracted some attention also because the
author happens to be one of the Ministers
of the Central Government, I that book,
he has written in one place on the question
of workers’ participation in management
that, whenever an industry is running into
losses or is sick, so many people come for-
ward and say, let the workers take it over
and run it, but the moment an industry is
running properly or profitably or is sound
lines, the workers are forgotten completely.
Nobody brothers about them. The whole
attitude is as if they are some sort of an
inferior people, who do not have any kind
of intelligence to contribute to the running
of a concern, So, I want to know from the
hon. Minister what is the Position in
respect of this type of company which has
been running at such heavy losses and which
has been sick. There are a large number of
sick units in West Bengal. 1 for the moment
will confine myself to that State only though
there are certain things happening all over
the country, There is a whole group of
companies which are in this plight. Nowhere
do we ever find any serjous attempt being
made to enlist the active cooperation of the
workers in running the management of these
concerns,

Now, I would like to know, in the case
of the Inchek Tyres Limited and National
Rubber Manufacturers Limited, the new set
up which is going to be brought in, whether
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the workers are going to get any part in the
management of those concerns or not.

Just now, we have heard that the salaries
and wages for the month of January, 1984,
have not yet been paid to the workers. I
would like to know what is the latest
position regarding this. 1 have received a
complaint from there that they have not
received their salaries and wages for the
month of January, If that is ture, T would
ask, why it is so. Who is responsible for
it 2 If it is now being paid, let him confirm
that also. But these kind of things raise
very many doubts in our mind as to what
kind of management js going to be brought
in there now.

I only want to say that, as my hon.
friend, Mr. Ismail, has said, we are thorou-
ghly dissatisfied with the policy or rather
lack of policy of the Government towards
this whole problem, I can tell you from 3
or 4, examples in West Bengal that the
Government does not seem (o have any clear
or any coherent policy as to how they
propose deal with this problem of companies
which are either sick or which are mismana-
ged or which are running in big losses or
which have been rendered sick by previous
owners. What is their line of thinking?
They must tell us what is their policy going
to be. We find that they have been experi-
menting with so many things.

Some companies were handed over to
the I.R.C.I. 1 havein mind a very well-
known, a long-established and one of the
pioneers in their own field in this country,
that is, the Bengal Potteries Ltd. which is
manufacturing not only the table-ware or the
crockery but also manufacturing a large
number of porcelain products which are
required by the electrical industry, like,
insulators, capacitators and all that., They
have got two factories in Calcutta, The
Bengal Potteries are supposed to have fallen
sick. They were handed over to the I.R.C.I.
for restoring it back to health. But the
gentleman — 1 do not want to name him —
who was put in-charge of this whole reha-
bilitation process was the very same genile-
man under whose managing directorship
the company was first made sick. The same
person was kept. Now, after large amounts
of money from the I.R.C.I. being injected
into these concerns, which are under the
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control of the same gentleman, the sitnation
still is quite hopeless. One does nct know
how this company will carry on.

In this case, we are repeatedly asking
that if Inchek and the National Rubber can
be taken over and can be run as nationalised
concern, why not the Bengal Potteries ? The
Government has no -answer. Just Jast
week 1 received a letter again, in reply to
my query, from Shri Narayan Datt Tiwari,
because there was a rumour that they were
trying to hand it over to some private party.
In fact, at one time, a name was being
bandied about, It was the name of Birlas
and it was said that they were interested
in taking it over, Anyway,in his reply to
me, Shri Narayan Datt Tiwari has stated
that it is not proposed to hand it over to
Birlas and that Birlas are npot interested in
it or something like that, But, what they
propose to do, nothing is stated.

Last time, I was informed by the Senior
Minister that he is sending some high
official of his Ministry to Calcutta to
discuss there, with the State Government, as
to how to deal with this Bengal Potteries.
But this is going on year after year. 5,000
people are there and they do not know what
their fate is going to be the next day why
they should follow one criterion in one case
and another criterion in another case, we do
not know.

There is another company, the Hindus-
tan Pilkington Glass Works. It is an old
established concern, making sheet glass by
very modern methods. Originally it had
foreign collaboration and all tbat, It also
fell sick and was closed for a long period.
Then they tried a new formula. They caught
hold of a well-known foreign bank, the
Grindlays. It was brought into the picture,
They caught hold of a gentleman in Bombay
or, may be, in Gujarat, one Mr. Taktawala
who is supposed to own many glass manu-
facturing concerns in Gujarat. With the help
of this money from the Grindlays and with
the technical expertise of Mr. Taktawala,
we were assured that this Hindustan Pilking-
ton Factory would start functioning again
and that this sheet-glass operation would be
resumed as soon as possible. That was the
most profitable thing to do. But now I read
from press reports that Mr. Taktawala is
apain backing out from the whole affair,
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He is not doing what he was expected to
do and the Company is again facing dis-
aster. The Sheet Glass Department has not
starled functioning. We do not know what
you are proposing to do.

I read in the newspaper the other day —
of course, this is in Bengali. I am afraid I
have not got the English version here just
now. There is a daily newspaper in Calcutta
called ‘Ajkal’. This newspaper has brought
out a report quoting our Minister of Labour
and Rehabilitation Shri Veerendra Patil as
having said on the 6th February that in
West Bengal three companies, the Contain-
ers and Closures, the Indian Rubber Manu-
facturers and the Carter Pooler, can only
survive if they are taken over by the
Government and run by the Government,
I do not know if this is correct
or not but this is what appeared in the press.

In the meantime, what has happened ? The
Ministry of Industries has publicly announ-
ced that this Containers and Closures is to
be denotified and allowed to be closed down,
and that nothing is to be done about it.
Bvery day we are getting letters and a peals
from them, ‘“Please do something to save us,
We will be finished'. They made a very con-
structive proposal. They are manufacturers
of these containers which are required by
the oil industry and you have got a concern
in Bengal called, Balmer Lawrie, not the old
Balmer Lawrie but the Balmer Lawrie which
has been 1aken over. This Balmer Lawrie
could easily take over the Containers and
Closures as a kind of subsidiary today
because they are interested in making these

containers for the Ol Corporation and the
other public sector companies and in that
case (hese 800 people could have been saved,
I wrote about that and 1 spoke to the Hon.
Minister about that. But now they have
replied again saying that nothing can be
done. Balmer Lawrie is also not interested.
Nobody is interested. So the whole company
has been closed down The same thing has
happened with Carter Pooler. At one time
it was suggested that the Ministry of Defence
might make use of the resources of Carter
Pooler to manufacture certain type of
equipments, not armaments, of course, but
some other type of equipment they needed.
But after some time, we find that the whole
affair has also been abandoned and that
Carter Pooler has been closed down. So, we
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do not know what is the policy at all which
is being followed. Either you have to tell
us that you do not intend in future to take
over and run this type of concerns which,
in the majority of cases, have been brought
to this pass by the previous owners or you
have to say that you will run it as a joint
venture, There should be some policy. I do
not support this joint venture idea. But if
that is your idea, come out with it and say
that the Government cannot do it alone,
you will bring in some private party also
if he is interested and he and the Govern-
ment together as a joint venture can run.
Or, you say that you will hand it over to
the IRCI or you will sell 1t totally to some
private employer. Of course, we will oppose
all that, I am saying, after the management
has been taken over, which we consider to
be as a transition, the first step towards full
take-over or nationalisation, they want to
go back from management take-over either
to joint venture or to closing down the thing
altogether, denotifying it. This is a retro-
grade step and is playing havoc with the
industrial economy there, At one time West
Bengal used to be taunted and given a bad
name that it is a place where strikes take

place, all the time there is jabour unrest,
and so on. Now the siatistics will prove,
the figures show, that the mandays which
are lost due to swrikes are much less than
the havoc that is being caused by closures
which are imposed by the employers— lock-
outs and closures. ] am not mentioning all
these other industries. Mr. Ismail has
referred to many lockouts there—in Tita-
garh Paper Mills. As far as jute mills are
concerned, everybody knows that last year
at one time 21 jute mills were closed down
simultaneously. Have you done anything
about it ? Do you ever pull up these emplo-
yers 7 All these sermons and strictures are
reserved only for the workers, ‘you must
not go on strike ; if you go on strike, then
so much production is lost and that is
against the interest of the country’ and so
on, But all these hundreds of employers take
money from banks and public financial
institutions without investing their own
money, run these concerns and then ruin
them, fleece them, steal the money and then
one day declare that they have no liquid
funds and, therefore, they are closing down
the concern. I do not hear your Government
saying a single word against those people,
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Are they not guilty of ruining the produc-
tive assets of this country ? And they are
being allowed to do it with the help of
public funds. Now the whole thing has been
exposed. The private sector is no private
sector at all. It is a private sector running
entirely on public money, then the money
is misappropriated, they are mismanaged
and then these companies are brought to this
state of affairs. This may bave come up in
the form of a Bill relating to a particular
concern, but it brings in the whole question

of what is the government’s policy going to
be. Therefore, I want to know from the
Minister about these companies which I
have mentioned, specially the Bengal
Pottery which is a very viable concern ;
it can have a very good export market also ;
it is making on the one hand very high
quality crockery and tableware and also
these insulators and capacitors for the elec-
trical industry, Why should it be allowed
to be ruined ? I cannot understand for the
life of it. Production can be diversified and
many other things also can be made. The
workers are prepared to cooperate. But it
is dragging on from year to year. The IRCI
has failed to put it on its feet. We begged
of the Minister, ‘For goodness’ sake, remove
this gentleman ; he is the man who was
responsible for having first made this com-
pany sick and you keep him there expecting
that he will bring it back to health again ;
at Jeast change the management. Even that
was not done. So, what is your motive,
what is your purpose, we are not able to
follow at all. Kindly tell us something if
you can. 1 do not know whether you are
prepared with the facts regarding the situa-
tion in some of these concerns. Probably
you have not come prepared with those

about the Bengal Pottery or the Hindustan
Pilkington and all that. Qut of these three
concerns which were mentioned, according
to the press report, by Mr. Veerendra Patil
in which be is supposed to have favoured
the idea of Government taking them over,
two of them, 1 know, the Containers and
Closures and the Carter Pooler, have just
been closed down. So the Labour Ministry
seems to be thinking on some lines and the
Tndustry Ministry seems to be thinking on
some other and absolutely contrary line....

MR. CHAIRMAN : The hon. Member’s
time is almost over.
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SHRI INDRAJIT GUPTA : T am sorry
for you, Sir. We are making you work
overtime,

MR. CHAIRMAN : You have already
taken 20 minutes.

SHRI INDRAJIT GUPTA : Actually
I do not want to say anything more. The
point is that 1 have to speak for the record
because I do not expect that he is going to
expound the policy of the Government on
this matter, but at least some specific
gnestions 1 have asked regarding this parti-
cular Bill, those at least he should explain
one regarding the compensation and the
other is about the new management structure
which they intend to bring in to ensure that
these companies do really now run on pro-
per Jines. I hope he will tell us something
about that,

SHRI T.R. SHAMANNA (Bangalore

South) : I welcome this with a serious
reservation,
In the first instance the Bill should not

have been brought through an ordinance.
The ordinance was issued just 9 days before
the Parliament was to meet, The very fact
that the ordinance was issued takes away
the right of the Parliament to either refer
the matter to a Select Committee or for
circulation. Such an inportant Bill should
not be brought in the form of an ordinance
particularly after allowing this company to
be working at a loss for six years after the
Government hus taken it over, The Govern-
ment has been sleeping for 6 years and then
the ordinance is brought at the last stage.
Furthermore, the government has taken only
the management in 1977-78. 1n the meantime
they have caused a loss to the tune of Rs.
17 crores in the first company and Rs, 14
crores in the second company and even after
the Government has taken over the mana-
gement, the companies have been incurring
more losses than they were incurring before
they wecre taken over, My serious objection
here is that with such a huge loss even after
six years of management, can we expect the
Government 10 run the concern successfully
after npationalising it ? 1have my own

serious doubts about it.

One serious objection here is that in
the case of Maruti Motors, because the
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Prime Minister had interest in it, the
concern has worked out successfully and
in the course of two years, not only the
concern was made to produce but it also
earned international reputation, Why not
the same interest be taken in the other
concerns also which have been nationalised
by the Government ?

Most of the concerns which have been
nationalised in these years have been work-
ing at a loss even after rthe Government
have taken them over. In this particular
concern, the concern has been nationalised
on grounds— the grounds which are given
here are : (1) labour trouble, (2) acute
shortage of power, (3) financial trouble
and (4) non-availability of some raw
material. And there is also the question
of repairs, renewals and modernisation of
machinery, etc, If itis narionalised, un-
less and until these draw-backs that have
been stated here are set right, what good
could be done to see that the concern
works profitably, Furthermore, the Govern-
ment is paying now a hard cash of Rs. 4
crores but it is expected to pay more than
3 times that to meet the liability of the
bank and the government and these liabi-
lities also are not accounted. Rs. 4 crores
will not even suffice to meet one-fourth of
the demand which is there to see that the
concern is set right. Even if it is taken
that the machinery and other things are to
be modernised, it is very necessary that
they should have more money. Therefore,
it is very necessary now that they must
down the policy as to how nationalisation
has to be done,

Sir, the Company Law provides on how
to set right the defects of the companies
such as by amalgamation, reconstruction
and then absorption of the companies,
When two concerns do not work satisfac-
torily, in order to see that they work
economically, the concerns are amalgamated,
Bigger concerns work at a loss as compared
to the smaller concerns. If the concerns
work haphazardly, to give a new life, why
not the Government make use of the pro-
visions of reconstruction etc. 7 Why should
they allow the concerns to work on very
heavy losses of the order of crores of
rupees ? Why should the losses be borne
by the exchequer, the Government ?
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Under the provisions of the Act, they
are forced to take over these concerns.
Under the Industries Development and
Regulations Act, they can take over the
concerns which are working at a loss for a
long time. Furthermore, Sir, 1 think the
Government has taken over  many
concerns in the course of four years or
so. As a Member of Parliament, 1 know
that nearly 20 concerns have been taken
over by Government. 1 hardly find about
four or five concerns working satisfactorily
and the rest of them are working with
heavy losses nowadays.

Now, the Labour Ministry, Finance and
the Industry Ministry should sit together
and lay down a policy in the basis of
which nationalisation has to be done and
on how to prevent the concerns from going
sick. After the nationalisation if the con-
cerns are run hopelessly bad, then only
the question of liquidation can come. To
save those concerns, they take them over.
They should lay down the policy as to
which concerns should be nationalised and
which should be liquidated. That policy
1s very necessary., For that purpose the
first thing that is necessary for us to do
is this. The Ministry must get into an
agreement with labour. In East Germany,
a communist country, I find that there is
no strike or closure. Why not you enter
into an agreement with the labour and
see that the strikes are not there ? Why
not we follow them in order to see that
these concerns run smoothly ? If a concern
is not working satisfactorily, hand it over
to the labour instcad of closing it down,
If financial assistance is needed, give that
to them so that the concerns are managed
by them.

Power is a big problem in our country.
When power problem is there, we automati-
cally raise the coal prices by 25%,. And
many concerns are stopped for want of
power. The public sector industries in
Karnataka are on the verge of closure be-
cause there is fifty per cent power cut
there. Unless something is done, how can
you see that the industries are regulated ?

With regard to finance, Government
must have a policy in regard to this, Many
concerns areé not running properly becausc
most of their machines are outmoded and
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they have to be modernised. For moderni-
sation of machinery, huge capital is required.
All this should be studied. Then only it
is possible to see that.these industries are
brought into order. 1f thus is not done,
I am quite sure that in the longrun, the
public . money will be lost and the country
will not be in a position to recover the
amount. The sooner we lay down a policy
for nationalisation, the better 1t will be.

I would, therefore, urge upon the Go-
vernment not to bring in the nationalisa-
tion of the concerns in a haphazard way
but to see that nationalisation is done in a
regulated and practical way.

(Nationalisation) Bill

18.00 hrs.

I am sure that hereafterwards, such a
nationalisation does not take place unless
and until they have got all the seriousness
which they had in regard to Maruthi
Limited. Unless the same seriousness as
we have taken for Maruti Automobiles, is
shown, it will not be possible to regularise
the industrial development of the country.

18.01 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, March 5,
1984 Phalguna 15, 1905 (Saka)
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